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¢ LEGISLATIVE ASSEMBLY.
Saturday, 15th September, 1928.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

THE PUBLIC SAFETY (REMOVAL FROM INDIA) BILL.

Mr. President : The House will now resume further consideration of
the following motion and amendments moved on the 10th September
1928 :

Motion moved by Mr. Crerar :

¢¢ That the Bill to provide for the removal fron: British India in certain cases of per-

sons not being Indian British subjects or subjects of States in India, be taken into
consideration.”’

Amendment moved by Mri Amar Nath Dutt :
“¢ That the Bill be circulated for purpose of eliciting opinions thereon.’’
Further amendment moved by Sir Hari Singh Gour :

““ That the Bill be referred to a Select Committee consisting of Mr. Fazal Ibrahim
Rahimtulla, Sir Victor Sassoon, Nawab Bir Zulfigar Ali Khan, Mr. §. Srinivasa Iyengar,
the Honourable the Home Member and the Mover, with instructions to report within
three days, and that the number of members whose presence shall be necesaary te
constitute a meeting of the Committee shall be four.’’

Mr. Jebangir K. Munshi (Burma : Non-European) : Sir, I am not a
Communist. I hold no brief for the Doctrine of the Communist. I have
no sympathy for Communistic propaganda. 1 do not believe that the
Communists will succeed in making the world a better place to live in.
So far I am more or less in agreement with some of the views expressed
by the Honourable the Home Member. But, Sir, these are my own per-
sonal views. 1 do not claim that my judgment is infallible and I do not
tnink the Honourable the Home Member would claim for a moment that
his judgment is igfallible. Let us assume that the views which we hold
at the present moment are not sound ; is it then right for us to deny to
other persons who hold different views the right of freedom of speech,
freedom of expression and freedom and liberty of association ! 1 do not
pelwve In enacting repressive laws unless the very strongest possible case
is made out by the Government for restricting liberty which is the birth-

right of every subject. British subject or any other subject residing in
British India.

Sir, T deubt very much if the Honourable the Home Member has a
clear or definite idea in his mind as to what the present day Communism
18 If we examine the broad principles of Communism I do not think anv
ob_)ecn.nn'could be taken to them. After all we have got the essence of
the ]')rm'clple_s of Communism in the present British Constitution. What
do we find in England at the present moment * Death duties to the

extent of 40 per cent. are levied. The State takes awav forci
. > State A cibly 40 per
cent. of a man’s estate when he dies. ) }
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Mr. T. Gavin Jones (United Provinces : European) : That is not Com-
muunism.

Mr. Jehangir K. Mlomshi : That is Communism ; the State imposes
these heavy Death Duties so that one man who in the opinion of the State
has too much should be relieved of his extra burden and that it should be
utilized for the benefit of the poorer section of society,

Mr. T. Gavin Jones : That is Socialism.

Mr. Jehangir K. Munshi : By whatever name my Honourable friend
‘may call it the prineiple is there. that the State should provide for the
more unfortunate persons of society by taking away from the more for-
tunate persens something which in the opinion of the State they are over-
burdened with. Then. Sir, what do we find in the principle of the Super-
Tax t It is nothing else than an attempt on the part of the State to take
away from a man a considerable portion of his excessive income so that
the surplus may be utilized in bettering the lot of more unfortunate per-
sons. Sir. so far as the broad principles of Communism are concerned,
nobody in this House could object to them. The real issue is as to the
methads to be adopted for preaching or promoting the spread of ihese
doctrines. -

Now. Sir, let us examine the Government measure assuming that it
provides for a regular trial by the Courts. So long as violence is neither
practised nor preached. I do not think there is the slightest necessity for
interfering with any persons whatever views they may hold or may at-
tempt to preach. But the present Bill goes a great deal further. The
present Bill, 1o which the Honourable the Home Member has invited us
to ecommit ourselves, does away with the right of trial and seeks to give
the Executive Government the power to remove from British India certain
persons who entertain certain views or do certain acts. We have been
tvid by the Government of India with a magnificent gesture that British
Indian subjects and subjects of Indian States have been left wut of the
operation of this Bill. Well. 1 for one would have preferred to he kept
within the operation of the Bill. Suppose British Indian subjects were
alsp kept within the operation of the Bill, what would the Government
of India do ! Would the Government of India remove British Indian
subjects from India and send them to Australia. Canada or South Africa !
That cannot be done. Necessarily, therefore, BritisR Indian subjects
must be left out of the provisions of a Bill like this since it seeks to re-
move from India certain persons.

The most serious point which strikes me, Sir, is this. If legislation of
such a pernicious and sweeping charaeter is sought to be introduced
azainst European British subjects and foreigners, what will be the neces-
sary corollary of such a Bill in the very near future so far as British
Indian subjeets are concered 7 Sir, | think 1 am entitled to ask the
Honourable the Home Member to tell the House in definite language and
in an unequivocal manner as to what the Government of India proposex to
do with regard to Indian Communists ? To my mind there are two pos-
sible courses. Either the Government of India will make use of that
most pernicious piece of legislation, Regulation 111 of 15818, against Indian
Communists, or they must in the very near future introduce legixlation
of an eqnally sweeping and pernicious character depriving Indian Com-
munists of the rights which they enjoy at present. If the intention of
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the Government is to check Communism in British India it is inconceivable
tiat they should leave out the Indian Communist. It must necessarily fol-
low that in a very short time the Government of India will come before
this House with a Bill operating against British Indian Communists,
unless, as I have said they have made a mental reservation that they will
continue to make use of Regulation III of 1818 against British Indian
Communists. Whichever of the two courses the Government of India pro-
poses to adopt, we, Sir, must record our strong protest against either
course. It is no use the Government telling the House at the present
moment that British Indian Communists are not affected by the present
Bill. They are affected and must be affected ; and we cannot possibly
shut our eyes to the faet that in the very near future, as a natural result
of our committing ourselves to the principle of this Bill, the Government
of India will come before this House and ask for summary powers of a
similar nature against Indian Communists. I do hope, Sir, that the
Honourable the Home Member will tell us definitely what he proposes
to do with regard to Indian Communists. I take it, Sir, that the Home
Member is not suggesting that whatever Indian Communists may do they
will be let off. If we accept the principle of this Bill if we punish non-
Indian Communists, whether they are British or foreign, it must neces-
sarily follow that Indian Communists must also be dealt with ; and the
House is entitled to know what the Government of India proposes to do
with regard to Indian Communists.

Now, Sir, is there any real necessity whatever for this legislation ?
I do not wish to travel over the same grounds again. It has been clearly
pointed out by able speakers from the Opposition Benches that we have
on the Statute-book at present ample safeguards, if the Government of
India really want any safeguards, to meet the present alleged situation.
So far as foreigners are concerned , 1 do not see the slightest necessity for
any fresh legislation, as we have at present on the Statute-book, Act III
of 1864, the title of which is ‘“ An Act to give the Government certain
powers with respect to foreigners . The powers given under this Act
are not only as sweeping and wide as the powers sought by the Govern-
ment of India by the present Bill, but in a sense they are wider, because
the Government of India need not specify any reason for dealing with
foreigners under the Foreigners’ Act. The first four sections of this Act,
whieh are always in force , give the Government of India more than suffi-
cient powers to deal with foreign Communists who enter or reside in
British India. It gives them ample powers to remove any foreigners whe-
ther they are Communists or not. Now, it is very strange, Sir, that
though so many Members from the Government Benches have taken part
in this debate nobody has told us definitely as to whether this Foreigners’
Act does or does not give the Government of India sufficient powers to
deal with foreigners, whether they are Communists or not. We would
like at the earliest possible moment in the course of this debate to hear
from the Qovernment of Indin whether the claim made by the Opposition
Benches that the Foreigners’ Act gives the Government ample power to
deal with foreign Communists, is a well-founded claim or not. If it is not
well founded. the Governmeént of India should tell the House in what way
tié Foreighers’ Act fails to give the necessary powers to the Government
of India to deal with foreign Communists. Then, Sir, by section 5 of the
Foreigners’ Act further powers are given to the Governmeént of India
ogailr:go If:reigm:rs which can be hrought into operation by the issue of

A2
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a Notification. There is only one proviso which exempts from the opera-
tion of the subsequent sections of this Act—
¢¢ any foreign minister duly accredited by his Geverument, any consul or vice-coasul,
or any person under the age of fourteen years, or any person in the service of Her
Ma jesty.’’

I do not know, Sir, whether the Government of India is feeling nervous
that British India will be filled with Communists under the age of fourteen

I take it, Sir, that the Government of India have no real apprehen-

sion from Communists or Bolsheviks under the age of fourteen years. Sir,
it seems to me that the inclusion in the present Bill of foreigners and every
reference therein to foreigners is entirely superfluous. There is not the
slightest neecessity for asking for this fresh legislation so far as foreigners
are concerned ; and why should we be called upon to put on the Statute-
book superfluous and unnecessary legislation ? Unless the Government of
India can clearly show how they are handicapped in the use of the powers
which they have already got under the Foreigners’ Act, it is impossible for
this House, Sir, to contemplate giving them unnecessary and superfluous
powers to deal with foreign Communists.

Then, Sir, we come to the real and the most important part of the
Bill, the British Communists. With regard to British Communists, 1 do
not think the Government of India will contend that they have not got suffi-
cient powers to deal with them under Regulation III of 1818. Regulation
IITI of 1818 applies to everybody ; it applies to British Indian subjects, as
well as European British subjects and to all foreigners ; everybody who
is in British India can be dealt with by the Government of India under
Regulation III of 1818. Sir Bhupendra Nath Mitra yesterday took upon
himself a very eerious responsibility. He told the House that in his opinion
it was inadvisable to use Regulation III against European British Com-
nmunists on financial grounds. He told the House—I1 do not know whether
he wanted to be taken seriously—that by enacting the present proposed
law the Government could get rid of a British Communist by expending
£10, but that if British Communists were to be dealt with under Regula-
tion III of 1818 they would have to be kept in prison and fed for a
eonsiderable period at the cost of the tax-payer. I do not know, Sir, if
Sir Bhupendra Nath Mitra took upon himself the responsibility of advis-
ing the Government of India to introduce the present legislation against
British Communists, on the ground that although Regulation III of 1818
is pufficient to deal with European British Communists, it is not advisable
to make use of it for financial reasons. I do not think, Sir, that Sir
Bhupendra Nath Mitra really meant what he said. There must be some
other reason for the Government’s reluctance to make use of Regulation
311 against British Communists ; and we have got to find out that reason.
The Opposition Benches in this House are not in the confidence of the
Government of India ; and all that we can do, Sir, is to indulge in
inference or conjecture. If Regulation III of 1818, were to be used
against British Communists, it will cause an uproar in the country. I
challenge the Honourable the Home Member to deny the assertion that
J am making, that if Regulation 1IT of 1818 is used against British Com-
wmunists, it will cause an uproar in England. What does the Govern-
ment of India want to do to overcome this difficulty ! The Government
of India wants to force on this House the odinm of passing this pernicious
Bill against British Communists. Why should we be subjected to such
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odium ! Why should we be a consenting party to any legislation to keep
out British Communists, when the Government of India has already got
sufficient powers under Regulation II1 to restrain them and to confine
wem in India, whether they are Communists or not 7 1 do not thi_nk
for a mowment that any British Communist who is placed under restraint
or is confined under Regulation I1I would prefer to remain in con-
fincment in India if the Government of India gave him the option of
ieaving British India.

1 have made it clear, Sir, that at the present moment the Government
of India have got ample powers to deal with British as well as foreign
Communists, and that there is no necessity whatever for any fresh legis-
lation.

There are three courses open to the Government of India with regard
to dealing with British Communists. They can use Regulation ITI against
British Communists or they can ask the British Parliament to pass the
necessary Act to prevent British Communists from entering or from
remaining in India, or they can ask this House to be a party to this
pernicious and unjust legislation against British Communists. If the
British Government or the Government of India is really convinced of
the serious danger to India from British Communists, legislation of this
kind should be introduced in the House of Commons against British
Communists. The British Parliament has got full powers to deal with
every British subject. Let the British Parliament deeide whether it is
right or wrong to exclude from India British Communists. Let the
House of Commons determine whether it is just or proper to restrict the
rights and liberties of British Communists. Why should we be forced
to undertake this legislation ! Let us picture for a moment the Home
Secretary standing up in the House of Commons and trying to intro-
duce a Bill of this nature. I am afraid, Sir, the General Election will
be hastened immediately. The present party in power would crumple
up. A British Cabinet Minister would never dream of introducing in the
House of Commons legislation of this kind in times of peace against
British Communists, What the Government of India wants to be able to
say is : ‘‘ We have committed ourselves to giving certain rights and
powers to the people of India. They have representatives in the Assembly *
who have passed this Bill. It is our duty to respect the sentiments of
the Assembly.’” The Government of India is forcing us to embark om
legislation of this kind with a view to tell the people of England that the
Legislative Assembly has been a party to this legislation.

In dealing with this Bill we cannot afford to lose sight of one political
party in England, the British Independent Labour Party. Some of its
members frequently visit India and indulge in speeches and contributions
to the Press during their short stay in India. They express a certain kind
of sympathy for Indian aspirations, and when they go back they carry om
in England a certain kind of propaganda in favour of Indian aspira-
tions. It is an open secret that these members of the Independent Labour
Party and their activities are not acceptable to the Government of India
What would happen if we arm the Government of India with such powers !
As human beings they might be tempted to use these powers against mem-
bers of this particular Party. I do not wish to impute any motives to any
member or to any section of the House. I do not deubt that the Govern-
ment of India believes that there is some need for this legislation, but we
a8 legislators have got to provide safeguards. We have got to save the Gov-
ernment of India from themselves.
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Now, Sir, the present eonstitution confers the right of legislation on the
Indian Legislature, and not on the Government of India. It is the Indian
Legislature which has got to consider every question on its merits and de-
eide accordingly. What are we asked to do in the present case ! We are
asked to delegate our powers of legislation to the Governor General in
Council. It was not intended that the Governor General in Council
shall make any law, because the constitution provides that we shall make
every law. Why should we delegate our powers to the Governor General
mn Council ¥ That is what we are asked to do. The Home Member has
found himself unable to place any facts or materials before the House.
The Home Member asks the House to aceept his word for it. So far as I
am concerned, ] am prepared to accept his word. I accept his word
when he says that he is in possession of certain materials. 1 accept his
word when he says that he is convinced from those materials that there
is a menace or danger to India. But I cannot accept his word. if he
tries to assert it, that he cannot be wrong or mistaken in that inference
or that opinion. It is for us to test those materials. We cannot blindly
accept the opinion of a Member sitting on the Government Benches,
however. much we may trust him personally. Why should 1 xurrender
my judgment to any Member sitting on the Government Benches ! That
1s the crux of the question. .We are being asked by the Government of
India to surrender our judgment to the Government Benches, to the
Governor General in Council, and in a way to abrogate the oath we
have taken in this House to faithfully discharge our duties.

The strangest part of this debate has been that two Members of the
Opposition, who would be very seriously affected by the so-called menace
to India from (ommunism, have definitely told the Government of India
that there is no such menace, and that they do not want this legixlation.
One is the able Member representing the Bombay Indian Merchants’
Cbamber in this House. Sir Purshotamdas Thakurdas. He is a capitalist
and represents in this House capitalist interest. He is in close touch
with the textile industry in Bombay. When a man like him comes before
ihe House and tells us that there is no menaee to India from Communism,
how can the Government of India expect us to believe them in prefer-
euce to Sir Purshotamdas Thakurdas !

Then. Sir, the second Member. I am referring to is Mr. Joshi,
wno represents Labour in this [louse. Sir Victor Sassoon warned Mr.
Joshi that if the Communists obtained a hold on Indian Labour, Mr.
Joshi's present power will disappear. But Mr. Joshi has told us that
Communists have obtained no footing in India and that the influence
which he is at present able to exercise over Indian labour has not been
affected by Communism. Now surely, Sir, Mr. Joshi's opinion is valu-
able as he is in direct touch with Indian Labour. The Home Member
is not in touch with Indian Labour. nor are the other Members sitting
on the Government Benches. Have we then got to rely on second hand
reports ! How can the Government ask this House to aceept its opinion
baced on materials which have not heen diselosed to the House in prefer-
ence to Mr. Joshi's opinion based on personal knowledge of facts !

Sir, 1 do not go to the length to which my Honourable friend Mr.
Jayakar went yesterday. If the Government of India were to convinoe
me by placing the necessary materials before the House that there is a
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real menace or danger to India from Commupism, 1 would be prepared
to arm the Government with powers necessary to deal with the situation,
and 1 would be prepared to trust the Government of India to, exercise
such powers fairly and honestly. ' o

1 am not dispoeed to mistrust the Government of India. I am pre-
paied to accept their word that they wonld exercise these extraordinary
powers in a spirit of fairnews and justice. But before I can do .that,
1 must be convinced that there is a real menace to India and that such
mcnaee can only be overcome by legislation of this kind.

The whole difficulty of the situation in this House, Sir, is the exces-
sive amount of distrust prevailing on both sides of the House. . The
idonourable the Home Member absolutely refuses to trust any Member
sitting on the Upposition Benches. My Honourable friend Mr. Jayakar
returned the compliment by saying that he cannot place any trust in the
Government of India as it is at present constituted. Well, Sir, the posi-
tion is that the Government of India refuse to trust Mr. Jayakar or
ibe other Members of the Opposition ; and the Leaders of the Opposi-
tioii refuse to place any reliance on the words of the Government of
Inaia. I deplore the fact that the Government of India is not prepared
to iake any Member of this House into its confidence and divulge to him
the materials on the strength of which the Government asks for these
powers.

Now. Sir, 1 do not know what sort of menace this can be which
has thrown the Government of India into such a state of panic. So far
as Lhe province which I have the honour to represent in this House is
concerned, 1 may assure the Honourable the Home Member that it is
absolutely news to me, as well as to my Honourable friend U. Tok Kyi,
who along with me represents Burma in this Assembly. that there is any
sucn danger or menace from Communism, so far as the province of Burma
is concerned. Both of us ought to know something abont it, if there
wius any foundation for such ':ﬁleged menace.

Sir, in the speech delivered by Sir Denys Bray. one thing struck me
as queer. He said that he was filled with indignation at certain state-
ments made by Lala Lajpat Rai. I do not propose to go into the pros
and cons of the statement made by Lala Lajpat Rai which filled the
Honourable Sir Denys Bray with indignation. When dealing with this
particular legislation, we cannot possibly banish from our minds the
living instance of a brother Member here—Lala Lajpat Rai—who years
agu was dealt with under Regulation III of 1518 and who was deprived
of his liberty and kept in one of the prisons of Burma. Is Sir Denys
Bray surprised that the heart of that man is filled with bitterness !
Docs Sir Denys Bray expect that man to show good will towards Gov-
erament after spending six or seven months of the best part of his
lite in that wretched condition in a far-off prison in Burma ! 1 waunt
to ask what Sir Denys Bray would feel if the Honourable Pandit Motilal
Nehru were to lock him up for a couple of hours in one of the cloak
roums of this House ! I cannot imagine the Honourable Pandit doing
anything so undignified ; but let the House imagine Pandit Motilal
Nenru locking up Sir Denys Bray for a couple of hours in the cloak
reom. | am afraid. Sir, that on the expiry of those two hours, Sir
Denys Bray would not only feel indignant, but he would be filled with
tlie murderous hatred characteristic of the red Russian Bolshevist.
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In legislation of this type, the Government should proceed with
cautiorr Even if the Government of India acts with the best of inten-
tious—I do not want to doubt their intention—if the Government should
act harshly or unjustly even in a single instance, imagine the bitterness
snd the rancour with which the heart of that particular man would be
filled.

Well, Sir, if the Government of India adheres to the position that
they are unable to take even two Leaders of the Opposition into their
confidence and place all or at least some of the materials before them,
then the Government must blame themselves if this House refuses to
surrender its judgment to the Government of India.

Sir, my Honourable friend, Sir Victor Sassoon talked a great deal
about China and the destructive effect of Communism in China. Although
I bave not had the privilege of meeting Chinese Generals as Sir Vietor
Sarsoon had, I have also been to China ; and, apart from that I have
had numerous opportunities of coming in close contact with the Chinese
race for more than fourteen years in Burma. 1 have had opportunities
cf knowing a large number of the Chinese people residing in Burma,
some of whom have got relations and connections in China and some of
whom frequently go to China. 1 think I am entitled to tell the House °
that what I have learnt about Communism in China is not borne out by
the statement made by Sir Victor Sassoon before this House.

Now, Sir, with your permission I wish to deal with another point.
It is not only a point for opposing the Bill in its present form, but it
is also a point of order and jurisdiction which I shall raise at the proper
stage. The Bill as it is framed seeks to affect persons who do certain
things outside British India. Now, with your permission, Sir, I shall
read certain parts of this Bill and apply them to section 65 of the Gov-
ernment of India Act. Clause 2 of the Bill reads as follows :

‘‘ In this Aet the expression ‘person to whom this Aect applies’ means any person
(not being an Indian British subject or the subjvet of a State in India) who—

(o) direetly or imdirectly advoeates the overthiow by forece or violence of the
Government established by law in British India, or the abolition of all
forms of law or orgunised government, whether in British India or else-
where, or the assassination of public officials, or the promotion of enmity
or hatred between different classes of His Majesty's subjeets, or the
destruetion of property or unlawful interferenee with the ownership of
property ;'

Now, Sir, take the case of an Englishman who has never been to India
and who is not concerned with India, but who takes an active part in
the Communistic propaganda in England, a thing which the Laws and
the Constitution of his own country allow him to do. But in doing that
he makes himself liable to be dealt with under this Bill. Suppose that
Englishman has been confining his Communistic activities to the people of
Englanc for five years and that thereafter he comes to India as a tourist
and does not take any part in Communistic propaganda in India : even
then, aceording to the provisions of this Bill, as it is framed at present, he
eomes under the definition of a person liable to be dealt with under this
Bill. He is liable to be removed from British India by the Government
of }ndia. It is my submission, Sir, that thix Ilouse has no power to pass
suecb s Bill. We have no power to legislate in respect of persons out of
British India. What we are called upon to do now is to legislate even
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ir. respect of persons who reside in England and whose activities are
confined only to England.

H;. P:uidont : Where does the Honourable Member find the word
‘¢ reside ”’

_Mr. Jehangir K. Munshi : Section 65, clause (1) says that the Indian
Legislature has power to make laws for all persons and for all things
within British India.

Mr. President : If a Britisher happens to be in British India, is
not this Legislature entitled to make laws in respect of him ?

!r. Jebangir K. Munshi : I submit, Sir» that we can make laws
ouly in respect of something that he does in British India and not in
respect of something that he does and which he is entitled to do in
England. If an Englishman who permanently resides in England and
has been carrying on Communistic propaganda in England comes to
British India, but does not take any part in the Communistic propa-
ganda in India, then acecording to the Bill as it is framed at present,
he can still be removed from British India for the acts which he did in
England though he does absolutely nothing in British India.

Mr. President : Because he is in British India.

Mr Jehangir K. Munshi : But I submit, Sir, that he commits no
offence in India by merely vieiting India either in respect of this Bill
or otherwise.

Mr. President : That is very far-fetched, Mr. Munshi.

Mr. Jehangir K. Munshi : I submit not, Sir. But, as I have already
said I am not raising a point of order at the present moment ; I am
only drawing the attention of the Government of India to the faet that
acction 65 of the Government of India Act does not permit this House
to legislate in the manner that they are asking us to do, and it is cne
of the grounds for opposing certain provisions of the Bill. As I have
said, 1 shall raise it as a point of order when the question of passing
the Bill comes up before the House.

Nuw, Sir, whether under section 65 of the Government of India
Act this Legislature has or has not the power to pass this Bill, I ask
the Government of India : is it fair, is it just, that an Englishman
who does no wrong in India and who leaves Indians alone, should be
liable to be removed from British India simply because he indulges in
certain activities in his own country which are not debarred by the
laws of his own country 1 If an Englishman does something which is
perfectly lawful in his own country and if he visits India as a harm-
less tourist, why should he liable to deportation ! Are we to be a party
to legislation of this kind against Englishmen who after all are our
fellow-subjects ¥ I object, 1 strongly object, to be made the odious
source or instrument for such permissions legislation against English-
men.

1 do not propose to take up the time of the House any longer ; but
1 do trust that the Honourable the Home Member or any other Member
from the Government Benches will categorically and unequivoeally
answer the follawing questions :

(1) Does the Government of India think or does it not think that
the Foreigners' Act gives them ample powers to deal with
foreign Communists ?
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(2) If the Government has got sufficient powers under the
Foreigners® Act to deal with Foreign Communists, what is the
necessity for any further legislation ?

(3) Cannot the Government of India deal with British Com-
munists under Regulation 111 of 1818 ¢

(4) If it ean, what are the reasons for its reluctance to use that
Regulation against British Communists 3

(5) Is it not open to the British Parliament to deal with British
Communists by legislation undertakem in the British
Parliament ?

(6) If that is so, why does the Government of India think it
better that such legislation should be undertaken by this

) House .and not by the British Parliament t

(7) And what is most important is, how and in what manner does
the Government of India propose to deal with Indian Com-
munists {

I wonder, Sir. if after this debate in the House the Honourable the
Home Member will consider it necessary and advisable to take at least
two Leaders of the Opposition into his confidence and disclose to them
some of the facts and materials on which the demand for this legislation
is based ! This Bill is full of a number of pernicious prineiples, and it
is impossible for us to agree to any of the pernicious prineiples under-
lying the Bill till we are convinced beyond the shadow of a doubt that
there is a real and grave menace which would justify legislation of this
kind. I therefore, Sir, consider it my duty to refuse to aecept the prin-
ciple of the Bill ; and 1 feel that the best interests of the country will be
served by its circulation.

Mr. 8. M. Bharucha (Bombay : Nomipated Official) : Sir, I rise
to support the Bill moved by the Honourable the ‘Home Member. I sup-
port it both on theoretical and on practical grounds. The theory is, Sir,
that every right-minded Indian is first and foremost for preservation of
law and order. India has suffered in the past enough from anarchy and
disorder ; and if the preservation of law and order requires a little
repression here and a little repression there among its own nationals,
even then India is for that little repression rather than for anarchy and
disorder in the name of liberty. Sir. if that is the case in connection
with its own nationals, would it be a very great thing if Government
were to ask for power to deport undesirable aliens and non-Indians who
in the name of freedom and likerty come here and sow the seeds of
anarchy and disorder ?

That is the theory. Sir. As for practical grounds, let us look at the
peculiar circumstances in which India is situated. There are, Sir, in this
huge eontinent two big systems of religion prevailing, two systems of
religion which are sometimes in many respects antagonistic to each other.
As long as there is peace in the country Hindus and Muhammadans live
together in peace and amity in lakhs of our villages and in thousands
of our towns and cities. In villages they are very very poor as every-
body knows and there is a tendency to migrate every pyear and every
season to towns and cities in search of a living. There, Sir, too they live
in peace and harmony until their passions are aroused. I yield to none
in my admiration for the solid virtues of our Indian peasant and our
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Indian labourer. I have come into contact with him for the 30
years in almost every district of the Bombay Presidency and Sind. His
patience, his simplicity, his honesty and his contentment are above all
praise ; but, Sir, unfortunately he is very much handicspped on aecount
of his illiteracy, credulity, superstition, and, where a question of religion
is involved, fanaticism. 8ir, there is no nobler task for the (Government
of India or for the intelligentsia of the country than to ameliorate the
condition of these peasants and these labourers ; but the operation of
the measures by which alone their condition could be gradually improved
and by which, in towns and cities they could earn double the wages
they are earning at present, and in villages they might be able to grow
two blades of corn where at present there is only one,—I say the opera-
tion of these measures must be slow because the measures are primary
education, technical schools, co-operative societies, agricultural banks,
cottage industries, trades unions. To some of my friends the pace of
progress appears to be very slow ; others would like to accelerate it
not by enforcing these measures alone but by initiating a war against
capital in towns and cities and a war against landlordism in villages.
They are taking a leaf out of the book of Communism, a foreign growth
altogether, and they do not mind seeking and invoking the help of foreign
Communists. Now, Sir, Communism is a noxious plant, absolutely
alien to ounr soil. But unfortunately, if imported in large quantities and
after it takes a deep root. it will ind a most congenial evironment—an
environment consisting of, as 1 have said before, illiteracy and credulity.
This noxious plant, if allowed to overrun the country, will be very diffi-
cult to eradicate later on ; it will be extremely difficult to save our
ancient culture and our fabric of industrial concerns, if it is allowed to
be firmly planted. I may take another analogy. This wretched Com-
munism is a very small streamlet in the beginning. Unless it is diverted
and damined at the source, it will gather force and strength as it descends
the hills and meets with other torrents and cross-currents—it might
gather such volume and become such a terrible flood that it might burst the
flood gates of law and order. Then it will be very diffieult to stop this
flood from engulfing and sweeping away what is nearest and dearest to
the hearts of every patriot in India. Unfortunately, Sir, there are a
few people in this country who fondly imagine that if in that same flood
the present system of government is swept away, they would not mind
taking that risk. It is a mistaken belief. Government have very wisely
taken their stand on the hill tops of patience, preservation of law and
order and promise of self-government by stages. It is the people of
India who will really suffer if this flood eomes down. It is our big
landlords, our merchants, our millowners, our ancient chivalry, our noble
houses who will suffer ; just as it happened in Russia, it is these_innoeent
men who will suffer. It will be the duty of the Government then to
save the wreckage and rebuild what they can.

At present, in our fair city of Bombay nearly a lakh and a half of
people are out of employment. There is an unprecedented mill strike going
on there. People are losing wages at the rate of at least a lakh of rupees a
day ; at that rate probably they have lost already about a crore and a half.
It is not difficult to imagine what the plight of these poor lakh and a half
of people must be at present. It is not difficult to imagine that they
must be having hardly a decent meal a day. The Government of Bombay
held two conferences to bring the millowners and the mill hands together.
Unfortunately both the conferences broke dowm........
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Mr. N. M. Joshi (Nominated : Labour Interests) : May I ask my
Honourable friend who used to meet the millowners ¢

Mr. 8 M. Bharucha : Ninety per cent. of these mill hands are
willing to go back to work if allowed to do so. But it is the small per-
centage, a very small percentage I may add, who have perhaps imbibed
the doctrine of Communism that buoys them up with false hopes ; and
in the meetings of the mill hands in their chawls in Bombay and in my
distriet night and day, there is persuasion not to go to work and some-
times intimidation. Mills are picketed and there are even assaults. It
is not difficult to imagine, Sir, what the strain on the police force of
Bombay must have been for the last five months ; and recently some
leaders of the mill strikes declared that they will not be responsible for
the safety of the mill property if this strike went on much longer. I
ask who will suffer ¢ If this unfortunate, half-hungry crowd of mill
hands broke out in disorder, will not innocent tradesmen, merchants,
house-owners and even poor ladies suffer in the first few hours ! Because,
Sir. it is only in the first few hours that the real damage is done ! A
mob when out of order, when it gets out of hand, is like a mad infuriated
bull : it sees nothing but red ; it destroys everything that comes in its
headlong career and tears friends and foes alike, till it is killed. Sir,
this lurid picture is not at all from my imagination. In my thirty vears
of service I have had to deal with riots and I know what I am talking
about. The Government of India come to this House

Maulvi Muhammad Yakub (Rohilkund and Kumaon Divisions :
Muhammadan Rural) : But how will the situation improve if this Bill
is passed immediately * Will you kindly let me know !

........

Mr. 8. M. Bharucha : Kindly listen to me. The Government of
India come to this House with a very modest demand. (Honourable
Members : ““ A very modest demand !!) ”’ Well gentlemen have
patience to listen * The Government of India comes to this House with
‘a modest demand that this poison of Communism should not be allowed
to be imbibed and implanted in this Jand where it is absolutely unknown
up till now. It is not a question of deporting an undesirable English-
man here or a Red Russian there. It is purely a question of seeing
that this poisonous doctrine is not taught to our illiterate dumb millions,
this doetrine which makes a lazy man turn covetus eyes on his indus-
trions end well-to-do neighbour’s property. That is the way in which,
if this Bill is passed. the whole danger will be nipped in the bud ; and
if the hands of Government are strengthened by this legislation, 1t will
he open .both to Government and to the intelligentsia of this country, as I

have said before, to ameliorate the condition of our poor ryots by construe-
tive legislation.

Sir, let us not play with fire, as has been said before. My friend,
the Honourable Mr. Ranga Iyer, the other day—I am sorry he is not in
his seat to-day—put a very pertinent question. ‘‘ Where is the fire !
Show the fire ”’. 1 say there is no smoke without fire. But if I were
to point out to him the smokeless chimneys of the Bombay mills, he will
say ‘‘ Oh, well there is no smoke even’’. I say ‘‘ Yes ; there is mo
smoke. Communism is a smokeless powder and it takes time before it

explodes ; but when it explodes there is no remedy.’’ So, once more,
1 say, 8ir, let us not play with fire,
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Mr. T. Gavin-Jones : Sir, every Honourable Member in this House
who has any sense of responsibility or any sense of

12 Noox. the realities of the situation, or has the interests of
India at bheart, must of necessity support the principle of this Bill. It

was a matter of surprise to me to hear that this Bill was going to be made
a controversial subjeet.

The situation is a piquant one. On Monday we heard the Honourable
the Leader of the Opposition vigorously upholding the control of the
British Parliament over the Indian Legislature, while, on the other hand,
we heard the Honourable the Law Member equally vigorously supporting
the rights of the Indian Legislature, and during the last three days of
the debate we have heard IJonourable Members opposite vigorously

supporting the liberty of any and every European subject coming to this
country.

Sir, there is an atmosphere of unreality surrounding all this. Of
course, we are duly grateful to Honourable Members opposite for looking
after our interests, but we will be a great deal more grateful if they will
lend us their assistance when we really want it. Sir, I do not believe that
Honourable Members opposite in their heart of hearts really oppose the

principle of this Bill. What they do oppose is the Government and all
its ways.

Now, Sir, this is a Bill which it is urgently necessary to pass, and 1
hope they will forgive me if I say that in this instance they are acting
in a very unpatriotic manner (Hear, hear from the Congress Party
Benches), and 1 congratulate the Homourable Sir Hari Singh Gour on

his well-reasoned and patriotic speech, and I hope that Honourable
Members in this House will support his amendment.

Sir, time was when legislation of this character was unnecessary, but
since the Russian Revolution, an organization has been created called
the ‘‘ Third International ’’ with ramifications all over the world and with
its headquarters in Moscow from whenece it is financed, and it is supported
by the Russian Government. This organization is carrying on warfare,
an insidious warfare, not only against all Governments in the world. but
against all existing institutions, eccnomie, social and religious, and it is

the duty of every self-respecting citizen who values these- institutions to
oppose this warfare with every power in his possession.

The Honourable Member, Mr. Srinivasa Iyengar, told us of his visit
to Russia, and he endeavoured to point out to us how wonderful Russia
is. Now, Sir, I have no doubt that Mr. Srinivasa Iyengar is quite sincere.
but he did not tell us how long he was in Russia. Considering the fact
that his tour in Europe lasted for only three or four months, he cculd
not have been in Russia for more than ome or two weeks. Also the
Honourable the Leader of the Opposition told us a great deal about the
Labour Party tour which was conducted through Russia. It leaves me
cold to hear the reports of all these individuals and parties who are
personally conducted by the Government of Russia through Russia. Not
very long ago llonourable Members opposite were indignant and asserted
that a certain lady, Miss Mayo, was personally conducted by the Govern-

ment of India on her tour through India. Now, Sir, these Honourable
Members who objected to that are hardly the right people to bring
forward evidence of this kind in this instance.
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. Now, Sir, Russia is in a deplorable economic state, and sooner than
accept the evidence of people who have been conducted round the country
in a short time, I prefer to rely on the cold facts of economic statistics.
In a Statistical report published in Canada a copy of which 1 have here,
they say that before the war Russia was their strongest competitor in
the markets of the world in wheat, and now Canada is the biggest wheat
exporting country in the world. Not only that but Russia has now placed
large orders in Canada for wheat. I have also seen reports in all the
economic papers which shew that the cost of production of manufactured
goods in Russia is very high indeed in spite of the very low standard
of living of the workers. Now, Sir, with these economic facts before us
in spite of the reports and evidence of personally conducted tours it is
evident that the economic condition of Russia must be in a deplorable state.

Honourable Members profess to scoff at the Government for their
fear of Red propaganda ; and say that they are in a panic over the
Red peril. Now, Sir, we Industrialists who are in close touch with
labour and are up against the realities of the situation, not only share
the Government's fears, but think that the Government are not firm and
prompt enough, and I am glad to say that I have the support of my
friend Sir Purshotamdas Thakurdas on this matter.

Now, Sir, regarding my friend Sir Purshotamdas Thakurdas’s speech,
he is a friend of mine, and I have agréed with him on many things and
fought severe battles on his side, and I am sorry to have to criticise him.
I have also heard many of his well reasoned and eloquent -speeches in this
House, but I cannot congratnlate him on the effort he made on Wednesday
last. What, Sir, is the substance of his speech ! He admits that there
is Red propaganda. he admits that it is serious, and he even goes so far
as to say that the Government is weak-kneed over the matter. Then he
goes on to say : °** Why don’t you use Regulation 111 °°, and the
Honvurable the Leader of the Opposition was equally insistent that
Regulation III should be used ; in fact many Honourable Members
opposite have said the same thing. Now, 8Sir, Regulation 1Il ix a
Regulation which none of us like, Europeans or Indians. (An Honourable
Member : ‘* Then repeal it ’".) (Another Honourable Member : ‘‘ Why
don’t you repeal it ?'") Now, Sir, I have heard most fluent speeches
made by my friend Sir Purshotamdas Thakurdas, by the Honourable the
Leader of the Opposition and by others as well against Regulation 1II.
Surely it is illogieal that they should ask Government to extend the use
of that Regulation.. ...

Mr. D. V. Belvi (Bombay Southern Division : Non-Muhammadan
Rural) : Do you mean they should add to it !

Mr. T. Gavin-Jones : You are asking them to extend the use of it.
(An Honourable Member : *‘‘ No''.)

Then, Sir, he goes on to drive a bargain with Government and to say,
** If you do away with Regulation I11, I am prepared to support the Bill.”
Now, Sir, if this means anything at all, it means that he approves of the
principle of this Bill. Otherwise if Regulation III were removed he
could not possibly support the Bill, but he says he will support the Bill
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if Regulation III is removed. That is an illogiédl positioh which T do
not see how he can maintain.

My Honourable friend, Mr. Jayakar, made his ususl eloguent speech
which 1 am always delighted to hear, but he really made, so far as I
could gather, only two important points. One is that the evidence
Government have given that there isx Red propaganda in India is not
sufficient, and the other is that he does not trust the Government. Now,
Sir, very many Honourable Members have repeated that complaint that
they do not trust the Government. Sir Hari Singh Gour says that the
powers are too wide and wants to amend this Bill in Select Committee
80 as to restrict the powers of QGovernment. That I ecan understand,
but when the Honourable Member says, ‘‘ I do not trust Government to
do anything at all ’’, then I submit that his position is quite illogiecal,
for this reason. Every Government has to have an executive, you cannot
carry on government without it, and you must trust the executive to
some extent. You can hem them in with rules and regulations, but you
have got to trust them. Now, Sir, the position that the Honourable
Mewnber has taken up is this, ** I distrust Government entirely.”” This
argument can be brought forward against any legislation that the
Government may bring forward and makes government by the Legis-
lature impossible. (Mr. D. V. Belvi : ‘‘ Any repressive legislation.’’)
What it really amounts to is non-co-operation. If Honourable Members
are so distrustful of Government, then it is their duty to remain
outside this House and allow those members to legislate who can co-
operate and trust Government to earry on. As regards the evidence of
Red propaganda that the llonourable Member has asked for, I will try
to deal with that later on. My Honourable friend asks for the Bill to
be circulated. That is a delaying motion and is an attempt te kill the
Bill. I sincerely trust that the House will not follow his advice. It
is a policy of wait and see. Sir, that rem¥nds me of a little incident
that occurred on the floor of this House in Delhi last year when a briek
fcll from the roof on to the floor in front of the Commander-in-Chief.
The whole House was very excited- at the time and ssid that scmething
must be done immediately to prevent a reeurrence of such an ac-ident.
I did not then hesr any Honourable Member say, ‘* Let us wait and see
if another brick will fall.’’ (Laughter.) (Mr. M. R. Jayakar : ‘* We saw
the brick fall ’’). Now, Sir. as regards the challenge to produce evidence
of Red propaganda and of the necesity of taking strong measures,
the Government are in a diffieult position. I am not in the confidence
of Government, I am merely a back-bencher. But all Governments have
to protect their executive and they have certaim information about
conspiracies, revolutions and troubles which they eannot divulge. Their
position is a very difficult one and we have to accept what evidence they
can give. But I should have thought that Honourable Maembers would
have been quite satisfied with the evidence that is given in the Press. As
regards the railway strikes, whatever my Homourable friend. Mr. Joshi
may say that the basis of the strikes are economic, he cannot denv the
fact th?t these strikes are aggravated, prolonged and embittered by Red
revolutionary propaganda. 1 would like to point out that there is one
new thing that has come into these strikes in India which was not there
befpre, and that is the policy of sabotage. That it has occurred on the
Railways 1 think is most regrettable, and we all know it i
propaganda. Then, Sir, I hav it Ja due to Red

g . en, Sir, I have here a telegram, dated the 8th September,
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1928, in the Indian News Agency telegrams from Kharagpur, which
shows that Red propaganda is active even when the men have returned
to work :

¢¢ Kharagpur, 8th. The situation is quiet, although normal w not yet
been resumed. Mahomedan employees of Bengal Nagpur Railway workshop been
arrested on charge of being in possession of live bombe.'’

So much for the Railways. At Jamshedpur, we all know that the workers
there are exceedingly well treated. We know that that industry could
not possibly pay their men so well if it had not such a large measure of
protection. They are well housed, they are well fed. I have recently
heard—I cannot vouch for the truth of it, but I have heard from a
reliable source—that 7,000 men have recently returned to work and
their real object is to collect sufficiemt money from their wages to help
the other men who remain out on strike and to disorganise the industry.
vow, Sir, the steel industry is a very highly organised industry, and it
i8 quite easy for one department to upset the whole organisation. 1 hear
from a creditable source that the Tin-plate Works are likely to be closed
down for want of steel plates. That is because men have gone Bolshy
and are bent on giving as much trouble as they possibly can. Then I
hear from Calcutta that on the banks of the Hooghly there are three mills,
one of them a cotton mill and the other two jute mills, all fairly close
together, which have had to be closed down due to the activities of
Mr. Spratt. Then, Sir, I will bring Honourable Members nearer home,
to Cawnpore. In Cawnpore we have an organisation called the
‘‘ Mazdur Sabha ’’. It purports to be a trades union organisation and
it is registered as such. Its membership is not very large. At one time
that organisation reeeived some support from the employers. 1 come
from Cawnpore, I employ labour myself and I know what I am talking
about. We endeavour to allow this organisation to grow as a trades
union. (Mr. B. Das : ‘‘ How kind ‘of you.’”’) We did not oppose
this organisation in any way at all (Mr. K. Akmed : *“ Why do you
not pay higher wages to them 1’’) We are only too glad to have sound
trades union organisations develop so that we may have some authoritative
body to deal with when our men go out on strike. But this organisation

has gonme Red. It is avowedly a Bolshevik organisation with all the
Bolshevist ideals.

Mr. K. Ahmed : Why don’t you pay them higher wages and take
the bull by the horns ?

Mr. T. Gavin-Jones : 1 want Government to take the bull by the
horns. It holds meetings in the open air under the Red flag and that
flag has the Moscow badge (hammer and sickle) on it. Tts officers wear
brassards with the Moscow badge on their arm and they preach and talk the
doctrines and tenets of the Bolshevists. They have succeeded in bringing out
the Elgin Mille on strike, and when they did strike, it was very difficult
for the management to find out why they had really struck. All sorts of
excuses were brought out, but there was no real definite statement of a
valid reason for going out on strike, aund that organisation gave the
greatest trouble possible, they prevented the wen fromn returning
and very pearly sueceeded in causing violence. The Elgin Millx men
have gone back after much difficulty, and I am told on good authori

that they have not yet settled down to work properly. e
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heard some months ago that certain agitators had come to Cawnpore and
were endeavouring to create disturbance among the mills by bringing
the workmen out one mill after another and thereby upsetting the
employers. Only the other day, last month, they attempted to bring out
the Woollen Mills’ workmen, but their membership in that mill is very
small, they were not able to have sufficient influence, and very fortunately
the men refused to listen to the blandishments of this organisation. But
they did their worst spreading leaflets broadcast among these ignorant
men. I will read an extract to show the sort of stuff they spread
broadeast to the employees. After appealing to the men to join the
¢ Mazdur Sabha ’’, they say :

‘‘ The foundation of the labour agitation has tzken deep root, and even the
Almighty can do no Larm to it now. We know that in the world the eapitalists are
still predominating, but they should bear in mind that better days for the coolies are
not very far off now. The Sun of the liberty of the labourers has already dawned
:!lgn the Russian territory and its rays are spreading over countries of the world.

8un can be eclipsed only for a short time, but cannot be effaced for ever.’’

It is stuff of this kind which is being cireulated.......

Bir Purshotamdas Thakurdas (Indian Merchants’ Chamber : Indian
Commerce) : Perhaps the Honourable Member will be good enough to state
how many of the office-bearers of this ‘‘ Mazdur Sabha '’ are Britishers
or foreigners and how many are Indians ! That is the point. The rest
is all very interesting, but is hardly to the point.

Mr. T. GavinJones : | cannot tell what British organisation there is.
We have no British organisers in Cawnpore.

8ir Purshotamdas Thakurdas: Or non-Indian workers in the
¢ Mazdur Sabha '’ ?

Mr. T. Gavin-Jones : But it is a very clever organisation, and these
Europcan organisations send to India trained men, and they carry on their
propaganda in a very insidious manner, and we know in Cawnpore, where
we are in touch with labour, perfectly well, that by some means or another.
from whatever source it may come, our trade union there has been turned
into a Red organisation.

8ir Purshotamdas Thakurdas : All Indians. Don’t be beating about
the bush.

Mr. T. Gavin-Jones : Then they go on to say :

¢¢ Even the Government has recognised the existence of the Masdur Sabha.’’

Mr. N. M. Joshi : Do you object to that :?

Mr. T. Gavin-Jones : It is humorous if it were not so serious
that an organisation which has turned Red revolutionary should eclaim that
they have the recognition of Government, and I think that when any
organisation becomes openly a Red revolutionary, it is the business of the
Government to take some steps in the matter.

8ir Purshotamdas Thakurdas : Take steps against Indians ¢
Mr. T. Gavin-Jones : We do not want Europeans to come into this
country who are trained in Russia to make our difficulties ten times worse.

8ir Purshotamdas Thakurdas : Who wants them ! Nobody wants
them.

Mr. T. Gavin-Jones : We have got to tuyn them out.
LI20LA T »
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8ir Purshotamdas Thakurdas : There already are powers. Why do
not the Government exercise them !

Mr. T. Gavin-Jones : We have been told a lot about the innocence of
Russia, but I prefer to believe the evidence which my friend Sir Vietpr
Sassoon has given us. He is a business man and he goes to China to see
the UJovernment of China on business terms, and he has to be told exactly
what the situation is, and I prefer that evidence to the evidence of any
tour which is made in Russia. Sir, surely a man is a fool if he sees &
flame being put to his house to destroy it and does not put it out immediate-
ly. There is an old English proverb, ‘‘ There is no use shutting the stable
door after the horse is gone '". I appeal to all Honourable Members to
take no risks but to support this Bill.

Mr. K. 0. Neogy (Dacca Division : Non-Muhammadan Rural) : Bir,
my Honourable friend Mr. Gavin-Jones has been seeing red, and if he had
directed his attention towards his left, perhaps he would have said that
the Government of India have gone red judging from the array of red
chaprasis who support the Government Benches. Sir, my Honourable
friend’s delusion is really amusing. It is very difficult to take it seriously.
I do not kmow how my Honourable friend’s troubles will come to an end
as soon a3 this Bill is passed. There may be a few foreign emissaries of
Russia—whether British or not, I do not know—who may come within the
purview of this legislation. But how many are they ! Are they really
responsible for the unrest that prevails throughout the length and breadth
of the eountry !

Colonel J. D. Crawford (Bengal : European) : I believe the Honour-
able Member comes from Bengal. He is aware of the activities of Mr.
Spratt in Bengal !

Mr. K. C. Neogy : I do not krnow.
. Colonel J. D. Crawford : He ought to know.

Mr. K. C. Neogy : I generally proceed on recognised authorities, and
I hold in my hand a publication, which will be readily recognised by my
Honourable friend Mr. Coatman as his handiwork, and it is known as
¢ India in 1926-27 ''. What do we find here !

Mr. H. @. Oocke (Bombay : European) : What about 1928-29 ¢

Mr. K. 0. Neogy : I have yet to know what specific evidenee Govern-
ment have got subsequent to the publication of this book which can justify
this measnre. 8ir, if Honourable Members will turn to pages 288 and 290
of this book, they will find that Mr. Coatman deals with the whole subject
very lightly. In the first place, he begins by saying that during this year,
Communism has been both more active and more voeal than in the p .

ear and then he goes into details. He points out that Communism b
ailed, or almost failed so far as India is concerned. I want some defip
facts from iy gallant friend Colonel Crawford subsequent to this period

on which we can support this Bill. 8ir, Mr. Coatman says :

‘¢ Considerable quantities of printed propaganda have been poured into Indis,
ita general natyre being such as can well be imagined.’’
I suppose this Bill is not going to put a stop to the current of printed
liferature coming into this country. Then, Sir, he prooeeds to deal with
indigenous Communism :

‘‘ Indigenous Communism, as represented by the so-called Communist Party of
India, scems to have made little appreciable headway.’’ '
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Next, Sir, he refers to Mr. Allison’s movements and says :

«« 8o far as is known, Allison’s visit had little, if any, influence on the ontbreak
or duration of the strike, but the results of his sojourn in Caleutta seem to have been
very similar to what was observable in Bombay. In the latter place the leaders of
the Workers’ and Peasants’ Party have made efforts to secure a position of influence
in the Bombay Provincial Congress Committee, although so far they have met with
but little success.’’

An Honourable Member : ‘‘ So far .

Mr. K. 0. Neogy :

¢ At the end of January Allison wans arrested and prosecuted for entering India
on a forged passport under thc namc of Donald Campbell, receiring a sentence of
cighteen months’ rigorous imprisonment. A second visitor to Bombay appeared in
the person of Philip Spratt, whose public speeches and writings have attracted a cer-
tain amount of attention, and who uppears to have devoted himself to the same

objects as engaged the attention of Allison.’’
But then he says :

¢ The frankly revolutionary organisation, the parent of which is M. N. Roy, has
continued its activitics on familiar lines but without striking results.’’
Now what striking results have since followed ?

8ir Hari Binqh. Gour (Central Provinces Hindi Division : Non-
Muhamnmadan) : Universal strikes.

Mr. K. 0. Neogy : I am coming to that.

Colonel J. D. Crawford : Loss of Indian lives.

An Honourable Member : Is it due to them !

Mr. K. 0. Neogy : You might as well refer to the Kashmir floods. [
think that these extracts have gone home. Then, again, Mr. Coatman con-
eludes with these words :

‘¢ 1f one is to be guided by M. N. Roy’s Intest pamphlet, ‘The Future of Indian
Politics’, he bas given up in despair the idea of converting to Communism: the upper
strata of politically—minded Indians us rcpresented by the Indian National Congress,
whom hc has roundly denounced as eompletely ‘bourgecis’ in their outlook and as
interested equally with the British hureaucracy in exploiting the toiling and suffering
Indian proletariat. For Indian Labour movements Roy has professed an equally
kvely contempt, inasmuch as they have been manned so far by self-seeking repre-
sentatives of the propertied classes.’’

I hope that this deseription does not apply to Mr. Joshi.

Mr. N. M. Joshi : No, Sir, I have no property.

Mr. K. 0. Neogy : Now, 8ir, in so far as Mr. Joshi admits that he
is to a certain extent responsible for the strikes in Bombay, and in so far
as this Bill is not going to deport Mr. Joshi out of India, how is this
going to put an end to the textile strike to which my Honourable friend,
Mr. Barucha, made such eloquent reference ! I have something more from
a very authoritative source about the ultility of the foreign Communist.
I never had any confidence in the Britisher as regards his administrative
capacity, but I find that he is worthless even as a Communist. Sir, this is
what 1 find stated by no less an authoritative organisation than the
Congress of the Communist International in Moscow, and it only reached
me last night. May we take it that this is the latest considered opinion
on the part of that authoritative body in regard to confidence in the
Britisher as a Communist ¢ It says : ‘

‘“ It waa necessary to give up thc idea of the European playing a direet
any Indian revulution or of useful work by any Anglo-Indian (‘f)mmunist Party l;,:cr:n:
Indians mistrusted the whites even if communists. The Communist International must
therefore handle the new independent Indian Communist party through nativea.’’

(Hear. hear.)
L120LA 2
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Lieut.-Colonel H. A. J. Gidney (Nominated : Anglo-Indians) : Read
on further.

Mr. K. C. Neogy : You may if you like, but this is enough for my
purpose. (Laughter.) But, as 1 said, 1 did not know that the Britisher
was so worthless even as a Communist. (Laughter.) And what has this
Bill got to do with indigenous Communism § Can my lHonourable and
gallant friend tell me that ! Now, Sir, as has been stated by several of my
Honourable friends already, we must be prepared for something more
lively to come hereafter. The European Communists are to be given a free
passage home under this Bill, and when they are out of harm’s way, the
field will be ready for drastic action against the Indian Communists. 1
challenze the Honourable the Home Member to deny this. If, as is stated.
the Indian Communists are themselves competent to carry on this pro-
paganda and create this mischief, what are yvou going to do about them !
Some of my Honourable friends have stated, ‘‘ Look at these strikes, the
country-wide unrest ’. But these have been going on for some time now.
What action do Government propose to take now so far as this indigenous
Communism is concerned ¢

agir Hari 8ingh Gour : What action do you advise the Government
to take !?

Mr. K. 0. Neogy : Well, my Honourable friend has taken his seat on
that side of the House, and it is for him to give any advice he chooses to
Government, not for me, Sir.

An Honourable Member : Why not ?

Mr. K. C. Neogy : I have not got the responsibility of earrying on the
government of this country ; it is for Government to bring forward pro-
posals, and it is for this House to examine them as to whether they are
geing to sanction them or not. I suppose that is the recognized practice
of Governmnents and Legislatures all over the world.

Now, Sir, I at one time hesitated as to whether I should at all take
any part in this debate, because we Bengalis have already become a little
too much identified with this whole affair, beginning from Mr. M. N. Roy
down to my Honourable friend, Sir Bhupendra Nath Mitra. (Laughter.)
But, Sir. certain observations made by the temporary Finance Member
yesterday has prompted me to say a few words. I was interested to hear
him express in very emphatic terms the high respect in which he holds
Subbas Chandra Bose. 1 thought within myself that this expression of
respect w-s a little too belated because I thought my Honourable friend
has been a member of that Government which kept him confined without
trial for so many years.

An Honourable Member : And still he did not resign.

Mr. K. 0. Neogy : Now, that statement of the Honourable Member’s
supplies me with a point so far as this Bill is concerned. My Honour-
able friend has the reputation of being an honest and sincere man, at
least that is the reputation which he enjoyed before he came into the
Goverrment Cabinet. T do not know whether he has lost those virtues by
his association with those wily gentlemen who are his colleagues in the
Exceutive Council, but I will give him the benefit of the doubt.
(Langhter.) Now, Sir, what does his confession mean ! This confession
of the profound respect in which the Honourable Member holds Subhas

¢ -
13
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Chandra Bose means, if it means anything, that he is repentant at what
the Government did with reference to Subhas Chandra Bose. .. ...

The Honourable Sir Bhupendra Nath Mitra (Finance Member) :
Not necessarily.

Mr. K. 0. Neogy : I do not know what else he means. Sir, this is
an instance which to my mind shows that the Government sometimes aet
in a hurry and repent at leisure, and that is one of the reasons why 1 am
not prepured tv arm this Government with further powers of repression.
My Honourable friend referred to railway disasters, and I interrupted him
because | thought he was referring to certain instances which were the
subject-matter of a judicial inquiry at the present moment. I do not know,
but there may be insiances, to which my Honourable friend was referring,
which are not at the jresent moment sub judice. 1 will amume that 1n
regard to certain cases of railway disaster it has been definitely proved
that the Communists have had a hand in them. Now, 8ir, my Honourable
friend comes from the same province as I do, and 1 would remind him
of another railway case, the attempted wrecking of a railway train which
came to light some years ago in my province, called the Naraingarh train-
wrecking case. In that instance several men actually confessed that they
had taken part in it, and they were convicted and sentenced to imprison-
ment. Some time later it came to light that quite a different set of people
were responsible for it. The men convieted were then let out. The con-
fessions bad been admittedly engineered by the police in order to secure a
ecnviction in that case.

(There was an inaudible interruption by Dr. A. Suhrawardy.)

Well, my Honourable friend Dr. Suhrawardy perhaps knows as much
as I do in reyard to these matters, and I will ask the Honourable Sir
Bhupendra Nath Mitra to get his information in these matters from his
new-found supporter from Midnapur. Now, 8ir. supposing that the Com-
munists are responsible for these acts, I should say, acts of murder. 1 have
absolutely no sympathy with anybody who has anything to do with such
‘aets of violence. But, 8ir, does my Honourable friend realize what his
argument amounts to ¥ If the foreign Communists are really responsible
for these acts of violence leading to loss of human life, is he going to send
them out of the country, providing them with free passages. and not
put them on trial. leaving the Indians to face the music ! Is that the poai-
tion which the llonourable Member wants to take up ¢ Sir, I am not a
believer in Imperial p.reference, and I do not know whether my Honour-
able friend wants to pursue. a policy of Imperial preference for the benefit
of criminals. If they have anything to do with these acts of violence hring
them to the oper. courts and let them take their trial along with the pror
Indians, the poor vietims of their propaganda, and take the conseynences
of their actions. The lionourable Member knows perfectly well that his
position in the Cabinet would not be worth a day’s purchase if he were
to insist on such a procedure. My Honourable friend light-heartedly
referred to the financial dificulties in the way of applying Regulation ITI
of 1818 to the Furopean. T challenge him to take up the yuestion of
applying this Regulativn against Britishers in the Cabinet.-and he will
find his position very precarious. Sir, my Honourable friend happens to
be the first Irdian to ofilciate as the Finance Member. and I expeet hiwa
to take a more serious view of this matier. Human liberty is not to be
weighed in the balance apainst rupees, annas and pies. What did you do
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in regard to the application of Regulation 1[I to your own countrymen ?
Did you contemplate this aspect of the case, the financidl aspect, as you
light-heartedly put it ¢ May T remind my Honourable friend of another
instance in which his presence in the Cabinet has not prevented the financial
interests of India bemg overlooked. The Honourable the Home Mem-
ber was referring to the after-war conditions and the necessity for after-
war reconstruction. This reminds me of one of the after-war conditions
in England—-the large proportion of unmarried women. And what did this
Government do ? The Government. in the shape of the Lee concessions,
has been paying a subsidy on the marriage of British officers, put it in
whatever language you like : free passages for the wives of officers. remit-
tance concessions and all that sort of thing. The children of British officers
are also entitled to certain financial benefits. The Government of India
are practically subsidising the marriage institution of England to a certain
extent at the cost of the Indian tax-payer. Where were my Honourable
friend’s financial scruples at that time ? :

I will come to the Honourable the Foreign Secretary for a little while.
‘When my Honourable friend Sir Denys Bray gets up to speak in this
House, I promise myself a rich repast, a feast of words, but nothing but
words. My Honourable friend would not be the Foreign Secretary, if he
were to deviate into anything more substantial than mere words. Sir, I
was not therefore surprised when we had the treat of that vacuous verbiage
to which we were entertained the other day. My Honourable friend at one
time reminded me of another equally famous knight in fiction, who used
to tilt against wind-mills. My Honourable friend assumed things which
nobody had said, answered arguments which nobody had advanced ; he
thought that my llonourable friend Mr. Ranga Iyer had made an insinua-
tion that the Britishers had made an attempt to tamper with our religions,

and the social order in this country, and he proceeded to answer that charge
with great force.

8ir Denys Bray (Foreign Secretary): I am sure, Sir, I never referred
to my Henourable friend Mr. Ranga Iver in that connection. The words
that filled me with indignation fell, I thought, from the lips of my friend
Mr. Lajpat Rai.

Mr. K. C. Neogy : That leaves my argument absolutely unaffected.
T did not understand my Honourable friend Lala Lajpat Rai making any
such statement. Supposing he had done so, would he have been altogether
wrong ! My Honourable friend Mr. Jayakar has already touched on rhis
question, but T am going to take it up once more, this time supported hy
authority. (Ar» Honcurable Member : ‘‘ What is the authority 1°'') I
will mention the authorities. Sir, first of all I shall read out what a Jndge
of the Agra High Court, Mr. William Edwards wrote on the questiou of
the Christianisation of India :

‘‘ Our best safeguard is in the evangelisation of the country ; for, although
Christianity does mot denationalise, its spread would be gradusl and Christian scttle-
Tents scattered about the ecountry would be as towers of strength for many vears

to eome for they must be loyal as long as the mass of the peopls remain either idolators
or Mubamma. o4 . . .

Row. Sir. another authority deseribes the process of conversion, foreed
édnversion, which was then taking plaee in India.” This is from a pamiphlet
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written by Mr, Malcolm Lewin, who served in India as the second Judge
of the Supreme ('ourt in Madras and Provincial Member of Governmert -

‘¢ The missionary colonels and padre lieutenants......

(An Honourable Mcmber : ** Date ")

Dates do not a: all satter. The whole question is whether the Brirish
Government can elaim religious neutrality throughout its career in India, as
has been stated by the llonourable the Foreign Secretary.

*¢ The missionary colonels and padre lieutenants as these curious militaries were

called, were not inactive. Emboldcned hy the toleration of the sepoys, they grew more
viblent than ever. They were louder in their denunriations of Hindooism and

Islamism.’’

Then later on it says :

‘¢ By and by the proselytizing Colonels, tempted the sepoys to Christianity with
bribes, and offered promotions and other rewards to converts. They unblushingly
used their influence as officers in this unholy affair. The sepoys protested, and their
European officers promised to make every sepuy that forsook his religion a Harvildar,
every Havildar a Subedar Major,’’

and ro on.

Let me now turn to an edueational authority in the Punjab, Mr. Arnold,
Director of Public Instruetion :

‘¢ We eannot and ought not to look on life with .Asiutic eycs. Our tendency
and must be. to Enropeanize. Toleration, sympathy, tact may help o make

process less obuoxious, become less palpable to the natives. But the procses goes os
and will go on. And with the people which has to yield it, it mever ean and mnever

will be popular.’’

But, Sir, I am coming to a greater authority, and that is no less a
person than Macaulay, who is hailed as the author of the policy of educa-
tion whicl: was introduced in this country. It is not a published minute.
These officials never commit themselves like that in publie documents. I
do not know what things my Honourable friend, the Foreign Secretary,
writes to his people at home, but this is what Macaulay wrote to his father
in 1836. (Cries of *“ Oh, oh’’ from the European Group.) We are not
quarrelling about dates. The policy still continues :

‘‘ The effect of this education on Hindus is prodigions. No Hindu who has
received an Eaglish education ever remains sincercly attached to his religion. Some
continue to profess it as a matter of policy, but ;many profess themselves pure Deists
and seme cmbrace Christianity. It is my firm belief that if our plans of educatiom
are followed up, there will not be a single idolator among the respectable classes in
Bengal thirty years hence.’’

Sir, Ilinduism has survived in Bengal, in spite of these benevolent
intentions.

Soma of these extracts have a striking resemblance to the extraets whick
were read ont by ny Honourable friend, the Home Member, as being the
aims and object of the Communists. Therefore, Sir, if we have survived
Government s benevolent intentions in the past, we are going to survive the
dnslaughts of Communism also in the future.

) Sir, T think T have taken too much time of the House. (Honourable
Members of the Eurvpean Group : *‘ No, no ; go on, go on.”’) Baut theré
is just one point with reference to what was said by Sir Victor Sassoon, on
which I should like to touch. My Honourable friend seems to think that
there is an analogy in the English Act with reference to aliens. yrence
was made to the British Act under which aliens can be deported. I have
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tried to study the history of this legislation and what do I find ! For the
first time this Alien Restriction Act was passed in 1914 when England
was in the throes of war, and this legislation was resorted to as the result
of an examination of the subject by the Comamittee of Imperial Defence.
The Minister who was in charge of the Bill in the House of Lords laid
certain definite facts before the House. One of them was that there had
been an investigation into espionage, and twenty spies had as a matter of
fact been arrested wiikin twenty-four hours. That was the justification
for that measure at that time. Has any such definite informatiop been
placed before us by the Home Member ! That Act was passed with the
concurrence of all the I'arties. It was due to expire in 1919, when &
short Amending Bili was brought forward seeking to extend its life by one
year, and in justification of this temporary extension the Minister in charge
said :

‘¢ Being in a state of war it is a matter of necessity for His Majesty’s Govern-
ment to maintain temporarily the powers which were essential during the war.’’
And subsequent to that period this legislation has been kept up with the
help of annual enactments giving it a lease of life only for a year. It was
only in May 1927, that an attempt was made on behalf of Government in
the House of Lords to make permanent the provisions of this Act. As far
as I can trace its history, this amending Bill has not yet been placed on the
Statute-book. The Bill has no doubt been passed in the House of I.ords.
But, Sir, we find arrayed against this measure in the House of Lords men
lik: Lord Reading, Lord Haldane ; and why ! Not that the interests of
any British subject were affected by it, but still as a matter of principle,
they could not see their way to become parties to any such measure although
it affected only aliens. I suppose, Sir, my Honourable friends who sit
opposite have some amount of regard for Lord Reading. and I hope that
the regard which they had for that noble gentleman while he was here, has
not diminished to eny extent by the mere fact that he is no longer here.

Mr. D. V. Belvi ! Out of sight, out of mind.

Mr. K. C. Neogy : This is what Lord Ilaldane said in opposing this
amending measure :

‘‘ What I do object is to the introduction into our constitution of a permanent
prineiple which is foreign to it and which has never till now been tolerated except in
eases of war or in very dubious circumstances while carrying on war policy tempo-

nﬁl’."

And all this solicitude was expressed, not that the interests of any British
subject were involved, but that even undesirable aliens might not he treated
in this fashion. Sir. what was the assurance that Lord Deshorough, who
was in charge of the Bill gave to the House. This is what he said :

‘‘ The ebeck exerciseable by Parliament lies in the faect that the Governmenst
and the Home Becretary in particular is answerable to Parliament for all the steps
which he may take in pursuance of the powers conferred by the Bill. The Bill eom-
tnins no new provisions, these powers are in existence now and the Bill proposes to

eonh'n'ue them and Parliament ecan eriticise, either as a general policy or partieulsr

Is that the position here ? Is the Honourable the Home Member responsible
to this House ¢

" Sir Viector Sessoon (Bomb. illowners’ iation :
, mmeree) Yo m (Bombay Millowners’ Association : Indian
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Mr. K. C. Neogy : My Honourable friend says, ‘‘ Yes '’, but we
know to our cost, especially we who come from Bengal know it too well,
how in spite of certain definite assurances given by no less a person than
Lord Reading, Regulation 111 was abused.

(_)ne word more and 1 have done. Sir, I find that even the draftsman
of this Bill, an honest and an honourablc man as I know him to be. has
unconseiously given us the benefit of his frank opinion as to what this Bill
is really going to he. 1 would draw the attention of the Honourable
Members to the ‘‘ Short title and extent ’’ which is in clause 1—** This
Agt may be called the Public Safety (Removal from India) Act ’’. 1 agree,
this Bill is designed to bring about the removal of public safety from India.
It is for this reason that I oppose this Bill.

Mr. D. V. Belvi : Sir, much has been said about this Bill in this
House. I agree with my Honourable friend Captain Hira Singh in his
view that this is a very short Bill, but to me it appears that the importanee
of the Bill varies inversely to its size. It is not the length or the shortness
of a Bill that should determine the principle of it. We should see what
the essence of the Bill is and whether the Bill is warranted under the eir-
cumstances spoken to by the Honourable the Home Member. The Honour-
able the Home Member laid down the other day three important principles
and he opined in the case of the Bill which had been introdueed in this
House by my Honourable friend Sir Hari Singh Gour to make certain
amendments in the Indian Divoree Act that the Bill should satisfy three
canons. The first was whether it was proved that the present law was
insufficient for the purpose, the second was whether there was any demand
for new legislation and the third was whether there was sufficient evidence
to warrant the introduction of fresh legislation. All these three principles
have heen very carefully thrashed out in this House by the various
speakers in the course of the debate on the present Bill and I do not think
I should traverse the same ground over again. It has been abundantly
proved by various speakers in this Ilouse that none of these tests can
possibly be applied to this Bill. It has been shown that the present law is
quite good. it is quite enough and it has not been pointed out to us by the
Honourable the Home Member that there was ever any offen ler of the nature
of a Communist who was put upon his trial, but the trial failed owing to
certain technical difficulties. All the cases to which reference was made
by the Honourable the Home Member have proved
successful. There was the Cawnpore case ; there was
the Allahabad case, and there were other cases also. In none of them did
the law fail to mete out condign punishment to the offenders. So it is
evident that there is no need whatever for fresh legislation. Now we know
that under the Criminal Procedure Clode, section 108, anyone may be called
upon by a competent magistrate to furnish security for good behaviour
either for keeping the peace in the country or for not doing a wrongful
act. Then there is section 144 of the Criminal Procedure Code under
which a Magistrate has simply to say ‘‘ Whereas it has been made to
appear to me '’, not ‘‘ Whereas it appears to me *’ but ‘* Whereas it has
been made to appear to me that your presence in my jurisdiction is likely
to give rise to commotion or you are likely to do something which may
disturb the public peace ’’, therefore I issue an injunetion to you not to
do a particular thing. Then we have sections 124A of the Indian Penal
Cede and 153A of the Indian Penal Code. I submit that all these laws are
enough and more than enough for these purposes and that there is no need

.

1 ru.
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at all to enact any new law. It was once said by the late Motilal Babu
of the Amrite Bazaar Patrika that section 144 of the Criminal Procedure
Code and section 124A of the Indian Penal Code were the kings of all
laws and he said, ‘‘ Give me these two laws and I will see that there is
absolutely nothing wrong done in the whole country.”” It is said that
Archimedes once said, ‘‘ Give me a proper fulerum and I shall move the
whole world.”’ So when there are these laws in force in the eountry, where
is the need of proceeding to legislate a Bill of this kind ¥ There is no
need whatever for it. As for the demand of the country, I should like to
know who has demanded that such a piece of legislution should be taken up.
It is to find out whether the people want legislation of this kind that a
motion has been put forward in this House that the Bill should be circulated
for eliciting public opinion. So far as we know, so far as the House knows,
there is no body of Indian opinion in this country demanding such fresh
legislation. As for the evidence, the Honourable the Home Member has
already told us that he has got very good evidence in his possession but
that it must all remain in his poeket. So if the evidence is to remain
hidden in his archives, if the evidence is to remain in his pocket, he has
no right to ask us to give our consent to this legislation. If he cannot
trust us who are the elected representatives of the people with the evidence
in his possession, why should he come to us for our votes for the legisla-
tion he wants to put on the Statute-book ! This disposes of the three
points laid down by the Honourable the Home Member the other day.

- Now I come to another part of this debate. I must take note of what
was said in this House by three Honourable Members, my Honourable
friends, Sir Vietor Sassoon, Mr. Gavin Jones and Dr. Suhrawardy. It
was cast in our teeth that we were taking more interest in the preservation
of the constitutional rights of the British people than they themselves did.
‘The allegation was that we Indians had no business to poke our nose into
the constitutional rights of Britishers, as there were Britishers here able
enough to take care of themselves. This reminds me of an historigal
instance or two which I have learnt from British history. The same argu-
ment was put forward on the eve of the American War. It was contended
by a large section of the English public that they had a right to tax the
Americans for purposes of revenue, and when it was pointed out to them
that by pressing such a legislation in the House of Commons they were
invading the rights of the British people in America, who were not repre-
sented in the House, they said, ‘‘ No, it does not matter ; we are prepared
to forge the rights guaranteed to us by the eonstitution, but we are deter-
mined to impose upon America our own laws . In this connection I
would invite the attention of the House to what was said on that occasion
by no less an authority than Edmund Burke in the House of Commons.
I would remind my Honourable friends who are Britishers here to take
particular note of what one of their own illustrious countrymen said :

¢ In order to prove that the Americans have no right to their liberties, we are
every day endeavouring to subvert the maxims which preserve the whole spirit of
outr own. To prove that the Ameriekns ought not to be free, we are obl todo-
Preciste the value of freedom itself, and we never scem to gain a paltry ulmc:r
t&mmdohuﬁtwaﬂukhgmolthmmhciplaordeﬁdhg
feelings for which our ancestors had shed their blood.’’

One of the eardinal prineiples of the British eommntioml haw is that »o
1an can be taxed when he is not represented. No taxation without repre-
sentation. Another cardinal principle of British law is that no man-can
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be condemned unheard. Here the Britishers present in this House who
represent the Britishers outside this House in India say ‘‘ It does not
matter if a Britisher is condemned unmheard. A Britisher who comes
into this country to interfere with our exploitation of India has no busi-
ness to be here and we shall deport him without trial.’”” Now, in this con-
nection I may invite the attention of the House to another illustration
from the history of England. Hampden was asked to pay the paltry sum
of 20s. as ship money. 20s. was not a large amount and Hampden would
not have been a poorer man had he paid the money ; but he refused to
pay it. Why ! Becauve the tax had not been levied on the publie by
the British Parliament. but by the Royal will, and he objected on principle
to pay this small amount. Referring to this important historical instance,
Burke says in his immortal speech on American taxation......

Mr. K. Ahmed (RaJshahl Division : Muhammadan Rural) : That is
out of date.

Mr. D. V. Belvi : It is not out of date ; it can never be out of date.
You are out of date ; you are not in touch with English history. He says :

‘‘ Would 20s. have ruined Mr. Hampden's fortune f No. But the payment of
that 20s. on the principle on which it was demanded would have made him a slave.’’

Britishers should remember these instances. It now suits their purpose
to say that they are prepared to deport without a trial even Britishers from
India, if Britishers choose to come here to interfere with their exploitation.
It is most dangerous. Now, we are told by my Honourable friend.
Mr. Suhrawardy, that there is an adage in Bengali which says that a
woman who loves a child more than the child’s mother is a witeh. So,
we are all witches on this side of the House, because we care more for the
oonstitutional rights of the British people than the representatives of the
British people in this House. But there is another aspeet from which
this question may be viewed. We are the subjects of the British Crown.
‘We were told the other day by my Honourable friend, Sir James Simpson,
that the Britishers in this country must be viewed as adopted sons of India ;
if they are the adopted sons of India, then India is surely a foster-daughter
of England ; if they are entitled to share in the fortunes of India, we
Indians are entitled to a share in the constitutional rights of the British
people under charters from time to time. We hope that we shall be able
to achieve all the political rights which have been guaranteed to the
British people under the British constitation. That inheritance is a
common inheritance to Britishers and to British Indians ; and if the
Britishers in this country claim a share in India as a part "of their patri-
mony, we claim a share in the political inheritance of the British people.
‘We have as good a right to defend the constitutional rights of the British
people as the Britishers in this House.

That disposes of the argument that was advanced by my three Honour-
dble friends to whom I have already referred. I shall now proceed to
ahother aspect of the case which has not hitherto been tcuched upon. It
was touched upon by one speaker, my Honourable friend, Mr. Jayakar,
tﬂongh rather lightly. Let us examine the present political condition of

ia. Ys India in a polmcd condition in which we may safely arm the
ﬂnutwe Gove nt with suob powers as are now demanded ! What
is the pociiion ? At present we have got a sort of representative insti-
tittions in this country, but ‘'we have not yet got a Government or a Cabihet
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which is responsible to the Legislature. There are representative insti-
tutions, but these representative institutions are coupled with an irres-
ponsible executive. Is it safe under these circumstances to arm even the
Governor General of India with the powers with which it is s

he should be invested ! What is the position of His Excellency the
Governor General at present ! Is he a constitutional Governor General !
Can we say that what he does is done with the consent of the public !
Now, in this connection I would invite the attention of the House to an
exactly parallel case from Canada. The House knows perhaps that (Canads
was much in the same position in which India now stands. Before the
grant of full Dominion status to it, the position was the same there as it
is now in British India. There were representative institutions, but the
Cabinet or the Government there was not responsible to the people. Now.
I should like to read to the House a short extract from Lord Durham’s
famous report. This is what he says :

‘“ A body of holders of office thua constituted '’'—
that is, constituted in an irresponsible manner :

‘¢ without reference to the people or their represeatatives must, in faet, from the
very naturc of colonial Government, aequire the entire direction of affairs of the prov-
irce. A Governor, arriving in a Colony in which he almost invariably has had no
previous acquaintance with the state of parties, or the character of individuale, io
compelled to throw himself almost eutirely upon those whom he finds placed in the
poeition of his official advisers. His first acts must necessarily be performed, and
his first appointments made, at their suggestion. And as these first acts and appoint-
menta give a character to his policy, he is gemerally brought therchy into immediate
collision with the other parties in the country, and thrown into more complete de-
pendence upon the official party and its friends. Thus the Governor of Lower Canada

bas almost always been brought into collision with the Assembly, which his advisers
regard as their enemy.’’

It can hardly be doubted that-all this applies to India. Then he goes
on to say :

¢‘ In the eourse of the contest in which he was thus involved, the provocations
which he received from the Assembly and the light in which their conduet was re-
presented by those who alone had any aceess to bim, naturally imbued him with
many of their antipathies: his position compelled him to seck the support of some
party against the Assembly ; and his feelings nud his necessities thus combined to
mduce him to bestow his patronage and to shape his measures to promote the interests
of the party on which he was obliged to lean. Thus every successive year eonsolidated
and enlarged the strength of the ruling party. Fortified by family connection, and
the common interest felt by all who beld, and all who desired, subordinate
that party was thus erected into a solid and permsanent ‘power, controlled by no respon-
sibility, subject to no serious ehange, exercising over the whole Government of the
Provinee an authority atterly independent of the people and its representatives, and

possessing the only means of influencing either the Government at home or the colonial
representative of the Crown.’’

The House will see whether every word of this passage does not literally
apply to the present .political condition of British India. Who are the
asvociates of His Excellency the Governor General of India under the
present conditions ! These six gentlemen, the Members of the Cabinet.
These are the gentlemen who are the advisers of His Excellency, and all
his information js derived from these gentlemen, and His Exeellency,
unless he is a masterful man like Lord Curzon, will have to yield to the
pressing solicitations of his Cabinet. The Cabinet is irremaveable ; it is
not responsible to this House. 1Is it safe for us under the present circum-
stances to say that the drastic powers with which His Excellency the
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Governor General is now sought to be invested will be always exercised

by him properly ! The Governor (eneral will not be in an independent

positicn ; he will have to yield to the Members of his (‘abinet who may

say, * We shall resign if Your Excellency does not accede to our request ;

if you do not accede to our request, then we shall throw up our appoint-

ge:ts . Naturally therefore he will have to yield to the requests of the
abipet.

Now, view this case from another standpoint. You know that even
little insects such as butterflies or little reptiles that reside on certain
trees or flowers take their colour from the trees or the flowers on which
they reside. That is the position of the Governor General of India at

resent. He must take his eue from the Members of his Executive Council.
, | submit, it is not safe to invest the Governor General of India with
these power.: at present.

Then, Sir, I shall turn to another point. Much was said by my
Honourable friend Sir Hari Singh Gour and the Honourable the Foreign
‘Becretary against the Bolsheviks.

Such a lurid picture was presented to the House by the Honourable
the Home Member and by the Honourable the Foreign Secretary that I
was really frightened out of my wits and I rubbed my eyes and said to
myself : ‘‘ Can all this be true of Soviet Russia ! If all this be true,
surely the Russian people as they now exist must be a1 body of monsters,
and if they were to invade India, or if they were allowed to come to the
Indian shores, our position will surely be unsafe.”’ On my way to Simla
I thought that this question might crop up and I wanted to study what
the real position in Russia was in these days. So I managed to purchase
from a book-seller in Bombay a book on Russia, published in the present
year 1928, and I shall now read to the House certain passages from that
book. 1 may state that this book is written by an Englishman,
Mr. W. J. Brown, an Englishman of position, a Secretary of a Trade
Union in England, a gentleman who went to Russia purposely to study
the eonditions in Russia, and he has written his book as the outcome of his
observations. I have no doubt that the observations of a gentleman like
him will find acceptance with the House. Let us examine the present
eonditions of Russia from various points. Let us see how labourers are
treated there ; let us see how women are treated in Russia ; let us see how
religious iustitutions are treated in Russia ; let us see how prisons are
worked in Russia and let us see what the condition of the Russian Army
is.

Mr. President : Is the Honourable Member going to say all that ?

Mr. D. V. Belvi : I am not going to read the whole book, Siz. I am
going to read short passages bearing on each one of these subjects, because,
an attempt was made here to frighten my Muhammadan brethren out of
their wits. They were told that Islam will not be safe. We were told that
Hinduism will not be safe (An Honourable Member : ‘“ That is not so
very easy '’) and it is necessary......

Mr. President : The Honnurable Member can give the substance of
those passages, of course.

Mr. D. V. Belvi : T am not going to read the whole book, I assure
you, Sir. I believe that much has been said by the other side about Soviet
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Russia and it is absolutely necessary to say something on this side of the
House in reply. Now, I shall read a passage :

‘* The Bolsheviks, by newepaper, by poster, by study circles and so on, do their
best to destroy religion. But while this is their policy they permit, and indeed enforce,
the fullest liberty to the adherents of all faiths—Christian, Mohammedan, and Jew
alike—to practise their faith. The churches are open. Anywhere in Russia you
may go to church when you please and the priests can preack what they please, so
long as they do not ineite the people against the Government.’’

Then, Sir. I come to another passage :

¢“ The Bolsheviks believe themselves equipped with the kmowledge of the laws
which govern the evolution of society into happiness. And they devote themsclves to
the task with all the enthusiasm, and all that strange mixture of humility and high
pride, which characterised the early Church.

In this devotion gelf gwoes bv the board. Half their tremendous fixity of purpose
comes from this subordination of self in something bigger. They live under a series
of self-denying ordinances which reeall Cromwell and the early Christian communities.
In the Young Communist Movement neither drinking nor smoking is allowed. No
member of the Communist Party proper may receive a higher salary than 225 roubles
(422 10s.) a month. ILenin got this and no more. Stalin, Rykov—all the Commissars
—=are paid at this figure. 8o are the Trade Union ofliciuls. **

That shows the kind of people they are. They are not such huge monsters
as they have been painted here.

Mir. C. Duraiswamy Aiyangar (Madras ceded districts and Chittoor
Non-Muhammadan Rural) : They do not drink !

Mr. D. V. Belvi : They do not drink, they do not smoke.

Mr. C. Duraiswamy Aiyangar : That is the difficulty.

Mr. Jamnadas M. Mehta (Bombay City : Non-Muhammadan Urban)
A verv hard lot.

Mr. D. V. Belvi : It is rather singular that representatives of the
British people in this country should come forward to say something to
the prejudice of Russia in this eonnection. This author has instituted a
comparison between the British people and the Russians in connection:
with religion, and I shall read a short passage about it. He says :

‘‘ What is the practical faith of the British people ¥ Under which banner do
they serve ! Remember the test is not what men call themselves, not whether
are members of a chureh or mot ; but what governing eoneeption of life is expr::"
in their conduet.

Could we say that the mass of people in England were devoted to the serviee of
God, regardless of sclf-interest, family interest, race interest ¥ It is only necessary
to put the question to answer it. Those who genuinely do put the service of God
before everything else are regarded as cranks and lunatics, and although vot in danger
of immediate erueifixion, stand a very good chance of finding themselves in prison.’ "

Then tHe author proceeds to say :

‘¢ Primarily, it is the service of self. If we are poor, the aim is to become better
off; if we are rich, to become more rich ; if we are workmen, to become petty bou H
if we are hourgeois, to rise into Society By and Inrge we worship the Goldem.
True, we throw ineense on other altars—convention demands it. We pay lip service
tn various creeds, for this is to be respectable. We make a profession of praying to
God on Sundays. But our society is organised on the principle that we prey “on our
neighbours all the week. :

.y

"

Oceasionally we do an unselfish thing—sometimes a noble thing. In a war we-
can be moved even to die for the country of our birth. But we do mot live for it..
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In the main, self is the dominant motive and self-sacrifice the exception. We are
ractical ntheists, and the publicans and harlots go into the Kingdom of Heaven
fore us.’’

This is a comparison instituted by an Englishman between the sort of reli-
gion which prevails in the British Isles and the sort of religion that prevails
in Russia, and it is enough for our purposes. It has been said that these
Russians are a very bad set of people. Let us see what they do in regard
to education. In this connection I shall show......

Mr. President : Again quotations ?

Mr. D. V. Belvi : Yes, Sir. It is no use talking without quoting
chapter and verse because Members on the opposite Benches will not accept
anything which comes from this side of the House unless it is supported
by authority. :

‘¢ Before the Revolution edueation in Russia was at a discount. The nobility and

the commercial classes were edueated, hut the workers, and especially the peasants,
were educationally in a profoundly backward state.’’

Then this gentleman goes on to say :

‘¢ There is a big difference between the educational system of Russia and that
of Western countries. In England, for example, educational work is mainly a matter
for the schools. In Russia there are many other agencies, apart from the schools—
elementary, secondary technical schools and universities—through which education is
transmitted.

Every factory or institution has to set aside a sum equal to between 1 per cent.,
xnd 2 per cent. of the wages bill for social work, and much of this is devoted to edu-
cation. Every factory has its Red Corner—i.e., a Reading Rovm with study cireles—
and its illiteracy classcs. Every prison has classes and study circles galore. In every
regiment and every ship there are classes in illiterucy and politics (which arc com-
pnlsory) and voluntary classes of all kinds. Everyr Workers’ Club has anything from
one to 20 differcnt kinds of eclasses. And the Trade Unions spend a large part of
their income on educational work. Finally, there are the Communist Party schools
and classes everywhere.’’

So, Russia is not so bad educationally. And, Sir, do you know the amount
of moncy that is spent by Russians annually on education !

Mr. Presgident : Have you got quotations for that too ?
Mr. D. V. Belvi : Yes, surely, Sir.

Mr. President : Order, order. There is some reasonable limit beyond
which I cannot allow the Honourable Member to make quotations.

Mr. D. V. Belvi : Sir, if you are in a hurry to rise, you may do so.

Mr. President : I have already told the Honourable Member that
there is some reasonable limit beyond which he cannot be allowed to go
on quoting passages after passages.

Mr. D. V. Belvi : I appreciate what you say, Sir. I will only......

Mr. Presjdent : Order, order. [ will not allow the Honourable Mem-

ber to guoté any further passages. ’
. D. V. Belvi : It seems to me, Sir, that the spirit of autoeracy is-

abroad in this Assembly.

Mr. President : Order, order. Will the Honourable Member with-
draw those words ! "

Mr. D. V. Belvi : 1 submit, Sir, that this is not a remark made with
reference to you.

Mr. President : Order, order. Will the Honourable Member with-
draw those words !
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Mr. D. V. Belvi: I will, Sir.
Mr. President : Does he ?

Mr. D. V. Belvi : I will, but may I proceed or not proceed with iny
speech ; 1 have yet to say somcthing.

Mr. President : The Honourable Member might go on.

Mr. D. V. Belvi : Russia, Sir, is now condemned because there was a
revolution there recently and that revolution unfortunately resulted not
only in regicide but in a wholesale disturbance of the public peace and
destruetion of property. All this is perfectly true, but I sumbit that
India is not on the verge of a revolution, nor is she sitting on the top of a
volcano. India is a country which has outlived a number of institutions
for many years. Our history rolls back to several centuries before the
pirth of Jesus Christ. We have been in existence as a civilised country
at any rate according to known history for more than five thousand years,
and India has never known a revolution in the long course of thousands
of years. Our institutions have outlived all attacks made by numbers
of various foreigners and their institutions. Sir, India has got a peculiar
vitality in herself, and she can not only swallow but digest and assimilate
all kinds of opinion and yet remain firm in her indigenous institutions.
Now what was the condition of Russia when the revolution occurred ?
My opinion is that a revolution is not a thing which is manufactured to
order ; there must be historical circumstances warranting a revolution,
even in India. I guarantee that even if a thousand Russian Communists
were to give lectures every day throughout the year, in different parts of
India, they will not be able to bring about a revolution, among us, be-
cause the conditions which are necessary for the oceurrence of a revolutioh
do not fortunately obtain in India. Now I shall read one passage to
show...... -

Mr. President : ]I have already ruled that I will not allow the Honour-
able Member to quote any more passages. -

Mr. D. V. Belvi : I shall give at least a reference to it because I con-
sider that the quotation is very valuable. Members of this House may
refer to a passage given on pages 191-192 of a very valuable book, called
‘‘ The Conventional Lies of our Civilization '’ written by a German by
name Max Nordau. It has been translated into English and this passage
gives us a vivid deseription of the condition of the working people, the
condition of the masses of Western Europe about the time this revolution
occurred. :

Then, Sir, there is one more point, and I shall say a few words and
have done with it. Qurs is a subordinate Legislature just as is our Gov-
ernment, and is it right—I am not speaking of abstract rights ; from the
point of view of abstract principles we may have a right under the law to
enact this legislation,—but is it morally right for us members of a sub-
ordinate Legislature, Members of a Legislature that has not been given
full powers to legislate against people who enjoy now many more political
rights than we do ¥ It has been said by my Honourable young friend, Mr.
Munshi, who made his masterly maiden speech to-day that it is only
the British Parliament which should legislate in a matter like this. T sub-
mit that the view taken by Mr. Munshi is perfeetly correct. It is only
the British Parliament that can legislate in a matter like this. The
powers of the British Parliament are in no way fettered. A writer on the
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British constitution says that the only limitation on the powers of the
British House of Commons ig that it cannot turn a man into a woman and
a woman into a man. But the British Parliament has passed no law
againgt Communists hitherto. Is India alone threatened with an invasion
by the Communists ! Is the rest of the British Empire absolutely safe
from their influence ! And what provision has been made in England,
and what provision has been made in this connection by Ireland, by
Canada, by Australia ¢ We have not been enlightened on that point.
All that we are told is that India must be safeguarded.' It seems to me
that the position of the Government of India at present is something like
the position of an old and jealous husband who doubts the fidelity of his
wife and wants to keep his wife under lock and key, but the wife makes
merry with her lovers all the same. That is the position of the Govern-
ment of India. They want to shut out the possibility of new light reach-
ing us. But I ask, will they be able to stop this torrent of Communistic
doctrines reaching us if we pass this legislation 1 How ecan they prevent
India from coming to know the doctrines of Communism ? 1Tt is these
capitaliste—some of whom are sitting opposite to me—who have raised
this hue and cry. They say that the recent strikes in India are detri-
mental to our peace and prosperity. 8o this is a preliminary to putting
down labour in this country. I think this is only the complement of
another Bill which is shortly to be put before this House, a Bill to put
down strikes and such other things. I submit, Sir, we cannot allow this
legislation to pass with our consent. It is open to the Government of
India to issue an Ordinance over the head of this Assembly if they please,
but they cannot proclaim to the world that they have passed legislation
with the consent of the Indian people. We will not allow the Government
to say so to the world. They should not ask us to vote for this measure
when the measure is bad in every way. On these grounds, Sir, I oppose
this Bill s toto. T do not believe in the efficacy of circulating this Bill for
eliciting public opinion. To circulate it would be a bad thing altogether.
I am afraid if this Bill is sent out for eliciting public opinion all the
Provincial Governments and all European bodies in the country will opine
in favour of it, and next time the Government of India will come to us
armed with the opinion of these people and they will say *‘ Look here,
here is a large body of opinions in favour of this Rill and therefore the
Legislature should accept it. ©’ I believe it would be a strategic error to
send this Bill for eliciting public opinion. The Bill should be thrown out
at its inception. I have no sympathy with any part of the Bill whatever.
My Honourable friend Mr. Jayakar, who is a very shrewed lawyer, pointed
out the defects in the Bill here and there. My opinion is that the whole
of the Bill is bad. It must go in its entirety. Sir, on these grounds I op-
pose this Bill with all the earnestness I ¢an command.

The Assembly then adjourned for Lunch till s Quarter to Three of
the Clock.

The Assembly re-assembled after Lunch at a Quarter to Three of the
Clock, Mr. President in the Chair,

[Mr. Narayan Prasad 8ingh (Darbhanga cum Saran : Non-Muham-
madan) made a speech in the Vernacular, a translation of which will
appear later as an Appendix to these Debates.]

L120LA o
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Mr. Gaya Prasad Bingh ( Muzailarpur cum Champaran : Non-Muham-
madan) : I hope the Honourable the Home Member is making a note of
these points for reply i {Laughter.)

(The Honourable Mr. J. Crerar nodded assent.) '

Mr. 8rish Chandra Dutta (Surma Valley cum Shillong : Non-Mu-
hammadan) : Sir, T beg to move :

‘¢ That the following names be added ‘o the Baleet Committee proposed by Bir
Hari Biagh Gour : i P d

Mr. Amar Nath Dutt, Maulvi Muhammad Bhafee, Kumar Gasganand Binha,
Mr. N. C. Chunder and Mr. Rajivaranjan Prasad Sinha.’’

Mr K. Ahmed : How can these three amendments be jumbled
together ?

Mr, Jamr:das M. Mehta : Sir, 1 rise to oppose the motion made by
the Honourable the Home Member as well as the motion for Select Com-
mittee made by my Honourable friend Sir Hari Singh Gour.

Mr, President : Buy a Member of your Party mover an amendment
to add certain names to the Select Committee.

Mr. Jamnadas M. Mchta : So far asx hix moiion for the adding of
names to the Select Committee is concerned, I will make up my mind when
the time eomes for voting. Well, Sir, as has been rightly pointed out by
my Honourable friend Mr. Neogy, there is a peculiar appropriateness about
the title of the Bill. It is ealled the Publie Safety (Removal from India)
Bill. There is very little public safety in this country and whatever little
might remain is intended to be removed from this eountry under the provi-
sions of this Bill. A most panicky picture has been drawn of the condi-
tion of things that will prevail if (‘ommunism was allowed to make any
advance in this country. The Honourable the Home Member and other
Honourable Members have like the fat boy in Dickens made our flesh creep
with stories of atrocities that will result if this Bill were not passed. S8ir,

srx realiy speaking this is not legislation at all. It is the

' latest bureaucratic effrontery to crush liberty of
thought and speech in this country. My leader the Honourable Pandit
Motilal Nehru has shown that this Bill is the result of panie, that there
is no warrant for this measure, that it is altogether superfluous even if
there was a necessity, that it is sweeping in its provisions and dangerous
in its consequences. All this bhas been so abundantly proved by him and
other Honourable Members who have spoken before me that I need not
repeat the arguments they have advanced in support of that propositien.
Bat, Sir, the reason why I most strongly oppose this Bill is that this Gov-
ernment cannot be trusted with any extraordinary or extra-legal powers.
The use they have made of the powers they bave obtained from us or
inspite of us, in the past has been so wicked and so heartless that every
Honourable Member must consider not twice but thrice, before he thinks
of voting for this Bill. Remember, Sir, that this extra-legal legislation,
these Regulations and Ordinances, have heen used in a most barbarous
manner. Youths of this country as honourable, as learned and as able as
#ny Members on the Treasury Benches have been detained or deported
without trial for months and years until some of them have gone mad,
insane, or have died or hecome decrepit for life. You have broken many
a home as the result of the npplication of the Bengal Ordinance. You
have darkened and desolated many firesides in Bengal a4 the tesult of
Regulation ITI of 1818 and the Ordinance of 1924 ; and it is
that you should now come forward and ask this Assembly to invest you
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with further powers. We cannot trust you with the liberty of a pariah
dog, much less of a human being ; and therefore it is idle for Government
to ask us to invest them with any powers of the kind they contemplated
in this Bill

Sir, we know that the letter of Mr. Roy on which so much reliance
is placed has been challenged. It has been repeated from various places
that this letter is a forgery and | should not wonder if this letter was a
forgery, because there is nothing which the Government would not do when
‘they want to serve a particular end. One of their own countrymen has
said that India was conquered by breaking all the ten commandments and
it cannot be retained by practising the principies of the Sermon on the
Mount. The buresucracy will do anything and everything in order to en-
trench themselves behind the powers they now seek to obtain. Mr.
Churchill, when he was a Liberal Member, said of the Tory Party, Sir,
that they would tell any lie, that they would eat any dirt, if only their
power is thereby retained ; and the Government in this country is a
sabordinate braneh of that Tory QGovernment. Therefore if you re-
member what Mr. Churchill as a Liberal thought you cannot trust
this Government with any power of the kind that is contemplated.
Then, Sir, there is historical evidence that whenever it suits them this
Government will forge evidence. British Rule in India began with the
forgeries of Clive and it continues by the perjuries of Birkenhead and
Winterton. During the intervening period they have practised other
forgeries of which I will only mention three. Leaving aside the ques-
tion of Clive's forgeries, Honourable Members will recall that in the
days of the War we heard about a great German corpse factory. It was
alleged against the Germans that they were utilising the dead bodies of
their cnemies for the purpose of extraeting fat or some other ingredient
with a view to help them in having their war material. This corpse factory
story was circulated as propaganda all over the world ; and publie opinion
in the world was so shocked at the supposed atrocity of Germany in using
dead bodies for getting war material that there was a great wave of feeling
against Germany. Well, Sir, at the end of the war some years later, the
author of this story was visiting America and the journalists of America
invited him to a dinner and this gentleman drank more than was good for
him and in that etate of drunkenness inadvertently gave out that all this
story of the corpse factory was his own invention and that there never was
such a thing as a corpse factory in Germany ; the American newspapers
took down all that he said and next day it was broad-casted all over the
world that thie corpse factory story was a concocted and perjured state-
ment and that such a thing never existed. Therefore, Sir, we must be
very careful before accepting any statement from the creatures of the
British Government which is responsible for this corpse factory story.

Reférence has already been made to the Zinovieff letter and that is the
seecond inatanee of forgery. But I will give you one more instance of what
falve statements have been made by the British Government when it suits
the purpose. Honourable Members will remember the incident of the Ateos
raid in London last year ; there was the Rudsian Trade Delegation housed
in a particular building in London, and the Home Secretary said that there
was a stolen document in that Russian Trade Delegation house—a docu-
ment that was stolen and obtained by dishonest means and therefore this
Arcos building should be raided ; and this building was raided. People
were prevented from going out ; they were searched and walls were z'nlled
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down and every attempt was made to find out that supposed document ;
but as a matter of fact the document never existed there, and the Russian
Trade Delegation was practically deported from England. It was really
the enmity towards Russia which made them invent this story which led
to the Arcos raid. I would not therefore be surprised if this story about
Mr. Roy's letter is a forgery. I have got fresh evidence that the letter is a
forgery. There is a telegram from Moscow dated August the 28th ; it has
now been received by mail and circulated to-day by the Free Press of
Indiae Tt is Mr. Roy's statement and reads as follows : ’

‘¢ Some days ago, the Times correspondent from Delhi cabled what purported to
be extracts from a’letter written by me to the Central Committee of the Communist
Party and Workers’' and Peasants’ Party in India. According to the report, this
letter alleged to be written by me was dated sometime in December last year, but was
made public by police only a few days ago. In a subsequent message to the Times,
dated 26th August, it is stated that in this fictitious letter, I mentioned Pandit Jawa-
harlal Nehru as the ¢ linison agent between Moscow and India’. 1 hereby declare that
T did not address any such letter to anybody in India. The statement about my
referring to Pandit Jawaharlal Nehru as ¢ linison agent ' is a downright lie. I challenge
the Government of India to produce the original of this mysterious letter with my
signature. Obviously this latest ¢ letter of Roy ’ has been invented as a pretext
for the proposed legislation ngainst Communists. The cable to the Times, dated
August 2ith, gives the purport of the Public Safety (Removal from India) Bill
and says the recent publication of M. N. Roy’s letter to the Communists in India has
directed public attention to this veil. If this letter proves the necessity for mew re-
pressive legislation, why has Government been sitting tight on it all this time since
December ¥ The scheme of things is very obvious. e Imperialist Government wants
to suppress the young labour movement in India. Some plausible pretext must be
there. The * letter of Roy ' is forged with back date because one supposed to be
written just in time to help the Government out of difficulty would be too ugly.’’

Mr. Roy concludes with a hope that the elected Nationalist Members
of the Assembly will throw out this repressive measure.

Now, Sir, here is a definite denial and challenge by Mr. Roy himself
who says that the statements made about his having written this letter are
utterly falee.

Mr K Ahmed : Is tkat also signed hy Mr. Roy ?

Mr. Jamnadas M. Mehta : This is a telegram, and signatures are not
received over the wires. Bat, Sir, I will assume that, if not Mr. Roy, some-
body else wrote this letter. I do not mind even accepting the story that
Mr. Roy wrote the letter which has now been circulated. I really do not
understand what there is in the letter about which so much capital has been
made. Let us take the bull by the horns. What does the letter say ¥ I will
only refer to two or three paragraphs. The first is,—this is what is
stated in paragraph 3 on page 1 :

‘¢ Our relation is that of comrades on prinei of a
revolutionary struggle for freedom.’’ sgrecing principles a2d programme
Now, Sir, Mahatma Gandhi has times without number declared that every
patriot Indian, every Nationalist in this country, must be the sworn enemy
of the Government as at present constituted. What is the difference between
Mahatma Gandhi’s statements 8o manv times reneated and the stafements
I have quoted above ¢ Mahatma Gandhi has advised us—and we accept it—
that every Indian who has the welfare of his country at heart must desire
and must attempt to overthrow this Government by peaceful means.
(An Homourdble Member : *‘ Ah ! peaceful 1”’) Yes, certainly, peace-
ful. The only difference is in the methods, but that we want to overthrow
the present system of Government if we ean is a cardinal point of policy
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with every Indian, and therefore, Mr. Roy, if he wrote this letter, teaches
8s nothing that we did not know already. Then, Sir, Mr. Roy also advises
the Indian Communists to do what 1—I am assuming for the moment that
this is Mr. Roy's letter—He says :

‘“In India the Communist must place the question of national independence as
the pre-condition for the realisation of the minimum demands of the working class.’’

So even if there is to be a proletariat rule, the writer of the letter admits
that before there can be the rule of the proletariat, there must be the in-
dependence of India secured, so that, so far as even the Communists are
concerned, they are quite prepared to work with us in the task of achieving
India’s independence ; we welcome that letter to that extent, because it
urges what we have been working for. Then the last thing to which I
would draw the attention of the House is contained on page 5 of the letter
and that at once rivets our attention as to what the programme of this party
is going to be : ..

‘* The main points in the programme of the W. P. P. are: overthrow of Imperialist
domination, direet or indirect establishment of a democratic State with full politieal
rights for the workers and peasants ; nationalisation of land (abolition of landlordism,
native states and other feudal remnins) land tax not exeeeding 13 per cent. of the
anct income; exemption from taxation for poor peasants cultivating ‘ uneconomic ’
holdings; nannulment of agricultural indebtedness; control over usury (interest mot
to exceed 5 per cent.); cheap agricultural eredit; nationaiisation of the means of
trunsportation and basic industries (mining, iron and steel), 8-hour day and 44-hour
week ; minimum wage, guaranteeing a fixed standard of living ; speeifie improvement
of labour and housing eonditions; free primary edueation; insuramce agninst un-
employment, sickness, old age, the State and the cmployers contributing 75 per cent.
to the fund; workers' committees in the factories, and peasants’ committees in the
villages, to enforee the programme; freedom of press, speech and assembly; right
to strike and earry arms; freedom of religion and worship, equal politieal and economic
tights for women.''

Now, I ask every Member of this House whether practically the whole pro-
gramme as laid down in this book is a programme which has not been the
programme of the Indian National Congress for many years. What. is
the difference except a point here or a point there ! 98 per cent. of the
programme as laid down here has been accepted by the Congress and by
other progressive parties in this country long long ago. This letter is not
going to teach them anything. Cheap agricultural credit, 15 per cent.
being the taxation on land, exemption of uneconomic holdings from taxa-
tion, free primary education, unemployment benefit, freedom of religion,
equal political and economic rights for women—these are referred to in
the letter. What is there in this which should frighten any honest man and
thereby create any necessity for legislation of this kind ! I submit, Sir,
the letter teaches very little new to the people of this country. 1.\[out of this
programme has been before the country except the question of violenee, and
on that question Mahatma Gandhi and the Indian National Congress have
long since made up their minds that all these reforms are to be achieved by
non-violence.

8ir Viotor Sassoon : Does ¢veryhody agree to thal

Mr. Jamnadas M. Mehta : The Congress has refused to change its
creed. My Honourable friend Sir Vietor Sassoon, even if he does not read
all the proceedings of the Indian National Congress, might know its creed,
and that creed is the achievement of Swaraj by non-violence and legitimate
means, and 1 say that the Congress has refused to change that creed, and
Government should have had no fear as to the ultimate consequenees of this
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letter as the programme of the letter and the programme of the Congress
are identical except about non-violenee. .

8ir Vicior Ssssoom : Do the Bombay Communists agree with that
ereed of non-viclence 1

Mr, Jamnadas M. Mcita : 1 am not concerned with the Communist’s
ereed. The writer of this letter advises the Communists to join the Indian
National Congress and to make the independence of India a pre-condition
of every other item in the programme, so that, for some year. until the
ereed of the Congress is changed, even the Commnunists are bound to remain
non-violent,

§ir Victor Bazsoon : Are they !

Mr. Jemnndas ML Mebta : Yes. This letter abcut which so much
hullabaloo has been made, this letter which to me is an obsolete letter—what
is there jn it most of which we have not for years past been advocating !
It only shows that the Government are a Rip Van Winkle who do not know
what is going on in the country. The country has been demanding most of
these reforms for years and years and there is little in this letter which can
add to the programme of the country as represeuted by the programme of
the Indian National C'ongress.

There are only one or two points more which I wish to take. The provi-
sion of clause 2 of the Bill really gives a blank cheque to Gevernment 1o do
what they like with the liberty of any individual who comes to India. It
is abeolutely a blank cheque, because, what is contemplated is that the Gov-
ernor Gereral in Council may, by order in writing, declare a man to be the
person to whom this Aect applies. The moment the Governor Geaeral in
Council declares that, he becomes sueh a person. Whether he is or is not is
another matter. The dangerous and very sweeping provisions of this ciause
will thus be patent to Honourable Members.

Clause 2 (¢) provides : .

‘‘ Is & member of, or is associated with, any soeiety or organisati w .
British India or elsewhere, which advom':h' or {mu . any mht:ioo.c'tri:‘ ::ra:
tivity as is described in clause (a) or clause (b), or whieh is affiliated to, or connected
with, any such society or organisation.’’

Now, that is even more dangerous than clause (a) or (b). A foreigner
need not be a Communist himself ; he need not have advocated any activity
mentioned in clause (a) or (b). Butif he s eonnected with any organisa-
tion which organisation is in its turn connected with a Communist body if
be is not connected with a Communist body iteelf but with a body which i
connected with 8 Communist body, that person will come within the clutches
of this law. Sir, there may be occasions when a most innocent man may be
connected with a body in India which may be connected with a Com-
manist body somewhere in the world, and the connection may be of various
kinds. For instance, if a non-Indian living in India is a reporter or 8
correspondent of a Communist journal—mind you, he may not be a Com-
munist himself, he simply supplies labour and other information from
this country to that Communist journal, whieh may be, say, in Paris,—
the mere fact that he supplies labour news from thiy eountry to the
Freueh journal will be sufficient to bring him within the purview of
this law and will make him lisble to be deported. Ap innocent correspond-
;:n of @ Communist journal in this country is liable to be deported wimply

use in the language of this clause he is connected with that body. New,
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8Sir, I must say that this js even more sweeping than anything that Govern-
meut have done so far. Not only such a correspondent, but even a elerk in
his office will come within the purview of this clause because he is the ser-
vant of a person who is connected with & Communist organisation abroad.
1 think absurdity ecould not go further. If Government want that the
liberties of individuals should be handed over 1o them in this sweeping man-
mer simply because one individual is connected with another which is eon-

nected with a Communist hody outside India, T (do not think that any in-
dividual is safe under th’s Bill.

Mr. Preidident : These are matters for the Seleet Committee.

Mr. Jamnadags M. Mehta : Yes. I am only poivting out that this ix
a dangerous clause and we must not allow any such power to Government.
There are similar dangerous clauses, but this ane has struck me as so sweep-
ing that it is sufficient to stamp this Bill as altogether unacoeptable. 1 agree
with the Government that a Bill is necessary for the safety of the publie in
this country. T could have supported them if they had brought a Bill for
the safety of the public. The safety of the public in India has always been
in very great danger—from the Goveynment ; nat from any eutside autho-
rity or from any Communist, and if anybody deserves to be deported it is
the members of the Government. The public safety of this country suffers
most from members of the Government, from members of the Civil Serviee
and from other public servants. (An Honourable Member : ‘‘ And nen-
official Europeans.’’) T am leaving the non-official Europeans alone for
the time being. 1 say that the public safety is in danger from civil servants
who kick and kill and yet get scot-free, who insult Indians and yet there is
no remedy—just as a rickshawalla was kicked and killed in Simla two or
three years ago. It ix these people who danger the public safety in this
oountry. 1 really think that what the Bill should have done is that anybody
who being a public servant is convieted. I do not want to deport him with-
out a trial—but once a public servant in this country—he must be a non-
Indian according to the Bill which I accept—is eonvieted in a court of law
for assault, hurt, grievous hurt, or insult to the people of this country, the

moment that crime is brought home to him and he is convieted he ought
to be deported under a measure of this kind.

If the Government bring a measure of that kind I will certainly sap-
port it most heartily because it is really this kind of people who are bring-
ing public safety into danger in this country.

Mr. M. 8. Aney (Berar Representative) : I believe the Honourable
Member has got an amendment to that effect.

Mr. Jamunadas M. Mehta : If the Bill comes on, I will bring that
amendment up and show how these people deserve to be deported. I have
only one word more to add and that is that the danger to the European
community has not been realised by them. 1 say your fight for liberty, your
traditions of liberty are worth nothing if you deny an equal measure of
liberty to every other human being and I find to-day that the European
Group who are exploiting this country are blind to the claims of liberty
of other people, simply because they fear that these might come in their
way. 1 ask Honourable Members to remember that under this B;ll. not
merely a Spratt or a Bradley will be deported but a man like Mr. Horniman
may be deported, Mr, Stokes may be deported, Mrs. Anie Besant may be
deported, Mr. C. F. Andrews may be deported. Therefore we should deny
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even a second reading to this Bill and throw it out unceremoniously India
does not want to be blackened before the nations of other countries. What
would the Egyptians think of us, what would the Chinese think of us,
what would the Afghans, Americans, and the French think of us when they
hear that the Indian Legislature with an elected majority allowed itself to
be stampeded into action whereby foreigners could be deported without
trial in times of peace ! India is not anxious to earn so bad a name and 80
black record. We want to be friends with other countries of the world.
If this Bill pass, let the world know that it will pass over the heads of the
people of this country, over the heads of the elected Members of this country
and in the meantime let the world know and let India know that the elected
Members of this Assembly as a whole will stand like a wall against it. Sir,
I oppose this motion

Mr. K. Ahmed : Sir. this is the eighth time I stand up. I should
be allowed to speak before Sir George Rainy's concluding speech in deliver-
ed.

Mr. President : Sir George Rainy.

The Honourable Sir George Rainy (Memher for (‘rmmmerce and
Railways) : I think this House has reason to congratulate itself on the
very high level which the debate has attained. Personally I have listened
with the greatest attention to almost all the speeches, and 1 have been very
greatly impressed both by the ability displayed and by the admirable tone
whieh on the whole was maintained. Yesterday, Mr. President, as | was
listening to the Honourable Pandit, the Leader of the Opposition, a feeling
passed through my mind and I was not sure whether it was justified or
not. It seemed to me that not only in his speech but in the speeches of
other Members who roée from the Benches opposite there was an unexpected
absence-—may 1 say-—of acrimony and invective. It seemed to me that
Members were putting forward objections to the Government proposals, of
whieh they were most conscientiously convinced—yet only half-heartodly
as if they almost wished that they could accept these proposals. 1 may say
that these suspicions which passed through my mind have received the most
ample confirmation from the speech of Mr. Jamnadas Mehta to which we
bave just listened. The picture that presented itself to me was this, Sir,
that in some secret conclave of the Opposition Leaders one or other of them
might have expressed his regret that this most powerful weapon in the
hands of a Swaraj Government could not be accepted from the hands of
the present Government. How admirable it would be if the power then
cxisted to deport the European ! My Honourable friend has made it «lear
that we on the offirial Benches will not be in danger from this particular
measure, but from another which he foreeasted, the Public Servants
Removal from India Bill. But my Honourable friends of the European
Group. as 1 fear, would then be in the gravest peril. [ can imagine my
Honourable friend, Mr. Jamnadas Mehta, with a glistening eve gazing on
the bright vi-ion of the steamer. no doubt reserved for the coastal trade,
steaming out from Bombay with the entire Enropean group on hoard.
(Laughter.)

Mr. Jamnadas M Meh’a : And T will bring garlands with me.

The Homourable Sir : That bright vision, Sir, had
to fade. 3y Honourable frie opposite evidently felt that they eould
not eonsistently with their principles aceept this Bill, and that even the
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hope of the use to which they might ultimately be able to put it would not
Justify them in accepting it. No doubt the political sagacity of the
Honourable the Leader of the Opposition recalled to him the old proverb,
‘“1 fear the Greeks when they come bearing gifts ’’, and he dropped a
tear and let the vision pass.

The objections, Sir, that have been raised to this Bill have been of
various kinds. 1 will not weary the House by attempting to go through
them in detail, and what I have to say will, as far as I can, be devoted to
what seemed to be the most important of them. My Honourable friend,
Mr. Juyakar, to whom it is always a pleasure to listen, in that most Jueid
speech 1o which we lictened yesterday gave two of the arguments which 1
think weigh with Members on the other side. One of them was, ‘* We can-
not trust this Government with special powers because they misuse such
powers.”’ The other was, ‘° This Government should not ask for such
powers because they never use them when they get them '’. (Laughter.)
Now, M. President, either of these arguments. .....

Mr. M R Jayakar (Bombay City : Non-Muhammadan Urban) :
On a point of personal explanation, Sir. What 1 said was, ‘‘ Government
either abuse them or do not use them at all *’.

The Honourable 8ir George Rainy : But then in that case which is
the apprehensior thst is moving the mind of my Honourable friend !

Mr. M R. Jayakar : In the one case these powers are not necessary
and are asked for in a state of panic, and in the other case they are mis-
chievously used.

The Honourable 8ir George Rainy : But I think my Honourable
friend must in the end make a choice. I know that under the Criminal
Procedure Code you may have a conviction in the alternative, but in this
ease | really do not know whether this Government is to be convicted of
asking for what is not necessary, or of asking for what we are certain io
misuse ! We cannut be guilty of both crimes simultaneously. I think my-
self that, if 1 had to choose, the most probable contingency is that the
powers. if given, will be very little used. because in the nature of the case
the safeguard which Government propose to provide is the second line of
defence and not the front line. The question of removing Communist
agents from India does not arise unless they have in the first instance sue-
eeeded in evading the passport regulations. No doubt experience has shown
that this is perfeetly possible and will sometimes happen, and it is precisely
for that redson that Government have found it necessarv to put forward
these proposals. But it is not likely at all that such cases will be numerous ;
and if in future it is said that Government has made very little use
‘of these powers it may be for the very excellent reason that the neces-
gity for their use did not exist. Now, Sir. it would be useless for m» to
"try to establish the fact. to the satisfaction of the Members opposite. :hat
this Government is fit to be trusted with powers of this kind. They am
not to my mind. it is true, anything like so serious or important as several
powurs which this Government already possesses. Still I quite recognize
that they are powers which no Legislature willingly concedes to the
"Executive Government until the matter has been fully and maturely con-
* gidered, and until the Legislature is satisfied that the necessity for these
_powers really exists. One of the lines of argument adopted by some lem-
"bers on the other side I might perhaps sum up in this way. Their view
is that, after all thc Bolshevik is nothing like so black as he is painted.
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On the whole he is perhaps a very decent person and we have nothiug
articular to fear from him. Some Honourable Members have been in
g‘.unsia and they have told us what they themselves saw when they were
there. My Honourable friend Mr. Suhrawardy suggested that perhaps
what they saw was an example of the Russian genius for stage manage-
ment, and that reference suggested to my mind a somewhat guaint historie
parallel between my Honourable friend Mr. Srinivasa Iyengar and the
Czarina, Catherine the Great. As the proceedings of that estimable
were on some oceasions somewhat questionable, 1 hasten to add that the
point of the comparison is not in the character of the persons concerned,
but merely in the treatment whieh they at various times are said to have
received from the Russian authorities. No doubt Honourable Members are
familiar with the story of how the Czarina announced that she proposed
to make a tour of her dominions. and how the permanent officials, the sum-
dried bureaucrats, were very muech put out about it ; but proving equal to
the occasion they organized a series of admirable villages peopled by happy
villagers with all the latest eomforts of civilization aleng the whale route
through which the lady travelled. Now, while I am guite sure it was the
desire of the authorities in Russia to extend a, hospitable welcome to my
Honourable friends. it is perhaps permissible to doubt whether it would
be in their power to make such complete preparations as were made on the
earlier occasion to which I have referred. Therefore. if my Iionourable
friend prefers to believe the evidence of what he himself saw and what he
himself heard in Rossia, 1 do not know that we should have any real
right to complain of it. Indeed a good deal of what he said did not eome
to me with any shock of surprise, because it is po papt of the ease of
Government, as I understand jt. that the calamities whiech we apprehend
might fall upon India if the Communist influenee spread here, that sneh
ealamities are happening in Russia to-day. Russia has passed through her
purifiecation by blood and fire and has emerged for the moment ap the
other side, and a Communist Government will not, any more than any other
Government, use weapons that are no longer required. 1If I went to Russia
I should expeet to find. subject of course to all the Joca) peculiarities whieh
are natural to the country—1I should expect to find on a casual view under
normal eonditions very mueh the same sort of thing as might be going on
in other eountries. But although T should be most willing to believe that
to my Honourable friend Mr. Srinivasa Iyengar, as was suggested yester-
day. a single day is equal to a year, and that in 10 days he could acquire
as much information as most of us conld asequire in 10 years, still I do feel
that as regards the actual internal conditions in Russia it is only those
who have spent a considerable time there in close contact with the life of
the peopie who are in a position to give valuable information on the sub-
jeet. However. a« | have said, it is not an cssential part of the Govern-
ment’s easve that the eonditions existing in Russia to-day are in all respects
deplorable ; what is an essential part of our cuse is that the Communist
Party, the whole-hearted Communists—I quite agree that they may uot
be 50 numerous as they are often represented ta be—but the seetion which
comstitute the driving power of the party, when they are attempting to
earry their eampaign to success in a country which has not hitherto
expoked to its influence. adopt methods utterly ruthless and unserupulous
and carry them out relentlessly, inflicting the maost appalling calamities an

the people of the countries concerned. That, Sir. is an emential part of
the Government case. (Applanse.)
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(At this stage Mr. President vacated the Chair which was taken by
Mr. Deputy President, Maulvi Muhammad Yakub.)

Now, Sir, we heard—I think it was on the first day of the debate—
we heard from my IHonourable friend Sir Victor Sassoon of what he had
himself seen and heard in China. Indeed the calamities that the Bolshevik
intrigue bave inflicted on that country must by this time be well known
to everyone. It will not do to say that the Bolshevik is entirely a white
sheep and a grossly maligned person, or that there is no particular reason to
apprehend that if he succeeded in getting a real grip in India, he would
not attempt—and powibly with some measure of success—to carry out a
similar programme. There is ample material to show what the declared
policy of the Communist Party is and what their recognised methods of
carrying out their intentions are. I do not believe that anyone who serious-
ly studies the subject can be left in any serious doubt on that point. Om
the other hand, I admit, that although there is a very close connectien
between the headquarters of the Communist Party in RBussia and the Rus-
sian Government, yet they are not identical ; and if Honourable Members
who have been in Russia were to tell me that they met members of the
Russian Government who did not go anything like the whole length, I
should accept it. But what we have to deal with is not the Russian Govern-
ment ; that does not come at all into the question. What we have to
deal with is that very powerful and dangerous party, the Communist Party,
whose hecadquarters are in fact sitnated in Russia.

Now. Mr. President, I will try to deal with what I believe to be the
substance of the case presented from the opposite Benches. What I think
is most deeply felt by a number of Members is this : ‘‘ This Bill is of
course repressive legislation for it gives exceptional powers to
the executive, and it .is not the kind of Bill we are very fond of
in this House. Rtill we are ready to hear what Government has to tell
us, but we xhould like to have before us, before we come to a decision. more
facts than have vet been produced.’’ [ frankly recognise that that is a
reasonable attitude, and that Govermnunent must. of course, do all in its
power to meet the demand. But I should like the House to consider what
the inherent diffieunlties of the position are. As several Members have
pointed out. the purposes mentioned in the Bill, the advocacy of which, or
combination to effect which involve deportation. these purposes are highly
eriminal. Now. if Government had full evidenee on these points. naturally
instead of coming to this House for special powers. what we should do
would be to bring a case in the courts and ask the courts to convict. The
mere fact that we ask for these special powers necessarily implies
that, if we have to wait until we have aequired all the evidence which would
Justify a conviction, the mischief may be done before the remedy is applied.
That is essentially implied in this Bill. But if the position is such that
Government are not in a position to produce evidence which would secure
conviction in oourt, for precisely the same reason they are not in posses-
sion of the kind of evidence which they could place before this House in
detail, in order to ask this House to confirm the view they had taken about
it. That is an inherent diffieulty in the case. Apart from that, there is a
special dificulty which must serionsly bamper the speskers on this side in
dealing fully with the case as it appecars to them. Yesterday, Honour-
able Members will remember that when my Hancurable colleagne, Sir
Bhupendra Nath Mitrs, was sneaking, 3 poipt of order was raised by, J
think, my Henourgble friend, Mr. Neogy and some others. on the grognd
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that reference was being made to wmatters that were sub judice ; a very
natural objection to take. But obviously the case we are presenting to
the House depends mainly on what has happened during the last eighteen
months and more particularly during the last six months. It very
seriously increases the difficulty if at every turn when we weep to refer
to any particular incident, showing the kind of spirit that has entered
into India within the last eighteen months, obviously it is very difficalt if
we cannot refer to any of them, I do ask the House to consider that. 1
feel that, as a Member of the Government, speaking in this place, I have
to be particularly careful not to say one word that could prejudice the
trial of anyone. For that reason 1 refrain from saying most of what I
should like to say. But I would ask the House to consider this. There
are a good many facts, well known events that have taken place in India
during the last eighteen months, and I think they give the House reasonm
for very serious thought as to whether there is not same new influence at
work which it is as well should be checked.

Mr. President, some speakers have asked the question : why do you
want these powers, why not intern these men under Regulation II1t 1
am told that in the western States of America, there was a time when every
gentleman had a revolver in his pocket, it came out at the shortest notice ;
and I think some Honourable Members conceive the Government of India
to be in a similar position so that, whenever they feel like it, out comes
Regulation II1. 1 assure Honourable Members that we do not take our
responsibilities so lightheartedly as that, and if the same end can effectively
be achieved in the way of preventing the mischief which we apprehend, then
unquestionably the Government of India would always chooee the milder
means. Now, in the case of Communists who are Indians, the milder
means provided by this Bill are not available. Supposing—I should very
mueh regret to see it—supposing the necessity arose, we are not at liberty
to banish Indian Communists from the country. But in the case of those
who are natives of other countries_and who have come to India merely
temporarily, that alternative does exist and it is in order to enable the
Government of India to deal with the situation in the mildest manner pos-
sible that this Bill has been put forward. After all, I gather—and at any
rate my Honourable friend Mr. Jamnadas M. Mehta would agree with
me—that none of us Europeans have a vested right to remain in this
country at all. (Hear, hear.) Indeed he indicated that he would under
certain circumstanees support measures leading to our removal. Therefore
I do not think that this Assembly would incur a responsibility anything
like so0 heavy as it has assumed on other oceasions, if it gave ita support to
the Government Bill.

Mr. President, this debate has now lasted for several days and I think
the energies of some of us are beginning to flag. Certainly it is not for
me to weary the House by talking -endlessly on this subjeet. [ will there-
fore bring my remarks to a elose. All I should wish to do is to ask the
House, as they have carried on this discussion in a spirit of temperance,
tolerance and sober judgment, so they should give their votes when the time

comes with a due sense of responsibility for all the issues which they have to
face. (Applause.) v “

Mr. Faml Ibrahim Rahimtulls (Bombay Central Division : Muham-
madan Rural) : Sir, I have listened with admiration to the speech of
wmy Honourable colleague Mr. Jayakar, which was delivered on the floor
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of this House the other day. But, Sir, I failed to understand why he is
asking this House to adopt the amendment for circulation. I think that
& man coming from Bombay is sufficiently aware of the dangers which
this movement ix doing in India. Sir, the object of cireunlation, as 1
understand it, is to invite public opinion and the opinions of the Gov-
ernment. 1 do not know whether my Honourable friend Mr. Jayakar
has taken care to enquire the opinion of the Government of the pro-
vince from which he comes,

Mr. N. M. Joshi : He is not in the confidence of the Government of
Bombay.

Mr. Fazal Ibrahim Rahimtulls : He need not he in the confidence
of the Government, but he is supposed to enquire what the matter is
when a Bill of so important a nature is put forward by the Govern-
ment. The Government of Bombay has been unequivocally telling us
and it is known to everyone here that the (Communist movement in
Bombay is doing great harm. 1 suppose my Honourable friend Mr.
Joshi had heard the speech of Sir Purshotamdas Thakurdas who has
gone out of his way to tell the Government that they were weak, and
that they ought to have taken action long before to-day. I suppose
he was not sleeping then. He opposes the Bill on some other gromnd
and 1 shall come to that. But I do not understand the attitude, Sir,
of those who want circulation. What is the objeet of ecireunlation and
what is the advantage ! We have sufficlent opinion created in India
and T would like to have an opinion on the floor of this House. Is
anybody here in favour of (‘ommunism ¥ That is the whole point.
(Members of the Congress Party : ‘‘ That is not the point.”’) Is there
Communism, and how to deal with that Communism is the question. If
you say, there is Communismr and if you understand the object of those
who are dealing with Communism, then I can understand it is necessary
that we should adopt such methods as are necessary to get rid of it.

Mr. B. Das (Orissa Division : Non-Muhammadan) : But there is
no Communism,

Mr. Fazal Ibrahim Rahimtullah : | am glad to hear that from vou,
Mr. Das. But I would like to draw the attention of the House to what is
Communism. Communism is a special movement within Socialism with
the same ultimate goal, namely, the abolition of social stratification by
the destruction of private ownership ; and aceording to Marx how is it
attainable ! It is attainable only by means of revolution. Why don’t
you say so clearly instead of driving India to revolution t Say it elearly
and we will understand it. As I understand it, Sir, it is no use hiding
the main issue. According to the Russians the strength of the Com-
munist movement outside Russia varies differently in different countries,
being greatest wherever economio distress is most acutely felt. And here
1 agree with my Honourable friend Mr. Joshi that Gevernment is to
be blamed for it. :

(At this stage Mr, Deputy President vacated the Chair, which was
resumed by Mr. President.)

Tt seems to me that the continuance of the intensive propaganda
of che Third International despite very prejudicial effects on the political
relations between the Soviet States and other Governments is mainly
attributable to the growing sense of the Russian ‘Communists and to
their belief that the Russian experiment depends for its lasting suceess
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apon the accomplishment of the World Revolution. Are you prepared to
admit this or not ! .

Lala Iajpat Rai (Jullundur Division : Non-Muhammadan) : We
are.

Mr. Fazal Ibrahim Rahimtulla : I am glad to hear you say so. My
friend Lala Lajpat Rai made out two or three points. First he says that
he does not understand why the English people are supporting this Bill
because Englishmen are concerned. Secondly, he says that the strikes
are due to money coming from Lancashire. The third point he made was
that he does not want to isolate India from other foreign‘countries. Sir,
as regards the first point, the very fact that the European Group is
favouring this Bill shows that they do not wish to destroy Government
and they do not wish to ruin India. As regards the second point, Lala

Lajpat will elearly bear me out on this, that British people are here only
for their trade interests.

Lala Lajpat Rai: Quite right. Well, if Lancashire is financing
these trade strikes. no European would come forward to support this
Bill. (An Honourable Member : ‘* Why mnot ?'") They will not,
because it touches their pockets. With regard to the third point, I
found, Sir, that the Swarajist Members, with whom I am in full agree-
ment, when the other day Sir George Rainy moved the Textile Bill,—Mr.
Jamnadas Mehta said we want the Cloth Bill. The effect of that would
have been to spoil our relations with Japan.

Mr.B. Das: Why ¢

Mr. Fazal Ibrahim Rshimtulla : Because that would kill the trade
of Japan. Sir, our whole object is to see that India is prosperous, no
matter what the relations with other countries may be. The primary
objeet of this House, whieh is constituted with a majority of elected
Indian Members. is to see that India i« prosperous and not to ruin India
for the purpese of not spoiling our relations with foreign powers. As
regards my friend, Mr. Joshi, he has told this House—and | agree with

.r him entirely—that he would like to see any money,
eoming from any seurce, being treated by any individual

as> untouchable. Perfectly true. But, 8ir. he did not tell us the object
why the money was sent. That is the whole point, not the money

Mr. N. M. Joshd : To support the strikers.
Mr. Fazal Ibrakim Rakimtulls : For what reason !
Mr. N. M. Joshi : To feed the strikers in this country.

lr._'alll Ibrahim Rakimtulls : The whole object to my mind is
the motive of those people who sent him the money. That is the point.
. (At this stage Mr. N. M. Joshi made an interruption which was
inaudible at the Reporter’s table.)

Nr. Pasal Ibrakis Rakimtulls : We know it very well from your
movements in the Bombay Presideney.

Mr. N. M. Jod : Is not the police i
movements 1 e police sufficient in Bombay to wateh my
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Mr. Fazal Ibrahim Ralimtalls : Because your movements are not

:;eessg‘ry to wateh. You are nobody in Bombay nowadays and you
ow it......

Mr. President : The lionourable Member would be well advised not
o take notice of interruptions.

Mr. Fasal Ibrahim Rakimtulla : [ am glad of your advice, Sir, and
I shall try to follow it ; but when people interrupt I have got to reply
to them. [ think, 8ir, the best speech that was made in this House
cu the subject was the speech of Sir Purshotamdas Thakurdas for
whom 1 have got the greatest respect and his speech was that he was
not against the Communist movement. He says that Government ought
to have taken action earlier and immediately. The only difficulty he
bas is that he does not understand why Government did not take action
under Regulation III. 1 think, Sir, the Government ought to have
replied to that. But 1 find my friend, Mr. Munshi, has dealt with that
subjeet in a8 very clear and cut and dried manmer. His point was
and he has told us that Government did not wish fo apply Regulation
I because there would be a great uproar in England. Suppose that
argument is true. Then, do you mean to say that the Government
ahould not find out any other means by which to get rid of this
Communist movement in India and that they should merely look on
and wsee, if they find that the British people are getting into uproar m
Eugland over the application of Regulation TII to the British subjects ?
That ix why they have brought this measure before this House. My
friend. Mr, Jayakar has all along told us—and 1 think very rightly
too—that looking to the past experiences he cannot trust the Gov-
ernment. But what is his duty here ! His duty is clearly to go
before the Releet Committee, to aceept the prineiple and find out such
safegunrds as he thinks necessary so that the question of trust will
not exist in the future. The whole principle of the Bill, as T under-

stand it, is to get rid of the Communist movement in India. That is
the principle......

Mr. M. R Jayakar : The principle of the Bill is deportation by
summary methods and without trial.

Mr. Fazal Ibrahim Rahimtunlls : Will you suggest some other
"methods !

Mr. M. B. Jayakar : If the very essence of the Bill is trial by
summary methods, then there is hardly anything to be dome in the
8rleet Committee by way of devising a procedure of safeguards.

Mr. Faszal Ibrahim Rahimtulls : But you told us before this House

that you were willing to give these powers to the responsible Govern-
ment when it came into existence.

Mr. N. M. Joshi : How can you make this Government responsible
by Select Committee ?

Mr. Pazal Ibrahim Rahimtulla : What I want to reply to Mr. Joshi,
though. Sir, you have told me not to mind interruptions—I do not
know whether I should disregard this ome......

‘ Mr. President : I would ask the Honourable Member to accept
- my advice.
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Mr. Fazal Ibrahim Rahimtulla : Very well, Sir, I shall do so. One
remark Mr. Munshi made, Sir, to which I take great exception. He
told us : ‘* Why does not Parliament legislate for India 1'’ 1 hope,
Bir, he will not ask this House to adopt this pernicious principle that
the Houses of Parliament should legislate for India. We know how
to take care of ourselves and also of the British subjects residing in
India. We are not here only legislating for British subjects. but, we
are also mentioning aliens. The whole Po'mt is, are you going to accept
the principle or not ! (Cries of ** No.”') If you are not going to do
that, then you say you are in favour of the Communist movement in
India. My friend, Mr. Jayakar, comes from Bombay and I shall read
to him a small paragraph from the Indian Nafional Herald of the 25th
April 1427—a speech delivered by Mr. Spratt. And what does he say !
e 8AYS :

‘“ It was wrong to argue, that the country was not prepared for non-violent elvil
disobedience. Although revolution was not lé:onyllwlu with bloodshed, yet a strietly
non-violent atmosphere was a far off ecry. erv revolution in history was attended

with biowished.  The very idea that some blood would have to be shed
ought not to deter India from launching the programme of eivil disobedience.

In the end Mr. Bpratt hoped that the right lead would soon be forthecoming, and
India would witness one of the bigpest revolutions recorded inm history.'’

Mr. M R. Jayakar : Does the Honourable Member know that Mr.
opratt was tried in the Bombay High Court and found not guilty by
an English Judge ?

Mr. Faznal Ibrahim Rahimtulla : Yes, but on some other grounds,
and not because he was a Communist. Sir, the whole point that I want
to make out is this, that there has been sufficient evidence available in
India about the existenee and spread of the Communist movement in
this country, and especially in Bombay it is quite evident that the
sirikes are due to the Communist movement. I do not for a moment
agree with all the clauses that are in the Bill. I only say that we acoept
the principle, and that we should get rid of the Communist movement
in India. :

Then, Bir, as regards our fear that the Government will misuse the
law, we can go to the Select Committee, fight it out there, and provide the
necessary safeguards for the purpose. If we cannot find an agreement
with the Government as to the safeguards which we should like to
provide, it would still be open to us to throw out the Bill at the third
reading, and at that time I shall be with the other side of the House
(pointing to the Congress Party Benches), for the very reason that Gov-
ernment have failed to co-operate with the House. 1 pernonally, Sir, do
not know whether a reference shonld be made to the letter which my
father has written in this conneetion. My father has clearly pointed out
that the Communist movement cannot be rid of by this Bill. (Hear,
hear from the Congress Party Benches.) is is only a beginning. The
root cause is the policy of the Government. (An Homourable Member :
*‘ Exactly s0'".) Take the ratio question. That has ruined the culti-
vators. That has also brought about the strikes in Bombay and elwe-
where. (Hear, hear from the (C‘ongress Partv Benches.) \Tyow if Gov-
ernment come forward with a Bill of this character and wish to mend
their ways, and if they want the co-operation of this side of the House,
we should not refuse it, and this is the only reason, Sir, that 1 have
for supporting the principle of this Bill. Government have now vome
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forward, they have opened their eyes to see the folly of their past aetions.
An Honourable Member : ‘‘ They have not seen their folly yet’’.)
vernment have now come forward with this measure, and it is up to us
to accept its principle. That is the main reason why I am supporting
this measure, and I hope, Sir, that the House will agree to send it to a
Belect Committee.

Mian Muhammad Shah Nawaz (West Central Punjab : Muham-
madan) : Sir,'I thank you for giving me an opportunity to speak on the
Public Safety Bill. The objeet of this Bill is to ensure the safety of
the public. While.all civilised countries have long since taken measures
to check the anarchical activities of the Communist International, the
Government of India, who are in charge of teeming millions of the people
of this country, cannot shut their eyes to the dangerous propaganda that
is carried on by the Red agents and their foreign emissaries from overseas.
Sir, having regard to the political and economic conditions of this
country, the Red agents and their friends have made India their special
butt, with a view to arousc a spirit of defiance of authority and law-
lessness, with the ultimate object of overthrowing the existing political
Government of the land and the present structure of society by rapids of
anti-political and physical force revolution, which, in my opinion, is
the negation of all true political life, and is meant to crush everything
even all that is good in time-honoured institutions.

Sir, much has been talked in this House about Communism. But I
am sure there are still some Honcurable Members in this House who
would like to know the exact scope and the extent of the principles of
Communism.

I will only refer to the Russian constitution to show what is meant
by this Communism. Its cardinal points are laid down within the fore
corners of the Russian Constitution and do not require much elucidation.
I will read to you, Sir, the Articles in the Russian Constitution dealing
with the subject now under discussion. 8ir, I invite the attention of the
House to page 220 of the book called ‘‘ The Select Constitution of the
World '’, Chapter II, Article 3. (Russian Constitutior.)

It runs thus : )
¢ With the fundamental aim of suppressing all exploitation of man by man,
of abolishing for ever the division of negy i
—mark these words—

¢4 of abolishing for ever the divisiom of socicly into classes, of ruthlessly suppressing
all exploiters, of b about the Bocialist organisation of soeiety, and of estab-
lishing the triumph socialism in all countries, the Third all;Russian Congress of

Soviets further decrees:
(a) In order to establish the socialisation of land, private ownership of land is

abolished; all land is declared national property, and is handed over to the workers,
thpemﬁu,umwdueqmmdlmmmm&itm

right of usc omly.'’ .
That is to say, no one else but the caltivators only have the right to
oceupy land and landlordism and the right to hold property in private
ownership is abolished for ever.

Mr. M. 8. Aney : Is it bad !
Mian Muhammad Shah Nawas : Quite bad, certainly bad ; there is
no doubt that it is thoroughly bad. 3 R
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8ir Hari Bingh Gowr : It would be a fine thing if they toek possessian
of yoar hovse.

Mian MuBammad Bhah Nawas : Clause (c) of Article 8 says :

““ As a first stop towards the eomplote transfer to the Workers’ and Peasanth”
Soviet Republic of all factories, workshops, mines, railwvays and otber ™eany of Pro-
duction and transport, and in order to ensure the supremacy of the workers over the
cxpldioedt, the Coagreas ratifics the Soviet law on worlcn control of mdult:y and
taxt on the Bupreme Economie Couneil.’’

Cluase (g) says :

¥¢ Tn urder to secure the supremacy of the labouring mases, and ‘to guard quﬂt
ity pessihility of the exploiters regaiming power '’
—mark these words— ;

¢t the Comgress decrves the arming of the workers, the formsation of a Socislist Bed
A];nv of workers and peasants, and the complete disarmament of ¥he propersied
. @ “..’)

That is to say. the workers and peasants are to be armed while the pro-
pertied men, ‘the landlords, are to be disarmed, and foreibly disposseaiéd
‘of their landed property.

Now, Sir. it has been said in this House that the Russian constitution
has nothmg to do with religiou. I will read to you an Article from their
constitution itself to show that the Rusian Constitution is in favour of
anti-religious propaganda. This is Article 13 :

¢“ To ensure for the workers genuine liberty of conscience, the Chureh is esepa-
rated fror the State and the schoox from the Chureh ; and freedom of religious smd
anti religions propaganda is assured to every eitizen.’’
That is to say, this Russian Constitution brings into conflict different
forms of religion. Kecently we passed u law to the effect that malicious
attacks on the founder of a religion are punishable, and here. this consti-
totion, on the face of it, allows anti-relizgious propaganda to be ecarried
on. We know the serious consequences that will follow if we were to
assure anti-religions propaganda to every eitizen. There will be riotings
everywhere.

Mr. C. Durniswamy Aiyangar : May 1 ask my Honourable friesd
whether a Communist who interferes with religion comes within the
section as defined in eclause 2 of this Bill ?

Mian Muhammad 8hah Nawaz : Yes, it will create hatred between

class and class.

Mr. C. Dumiswamy Af{yangar : Kindly read clause 2.
Misn Mohsymad Bhah Nawaz : I am not bound to do s0. See it

for yvourself.
Mr. €. Duniswamy Aiyangar : Thank you.

Mian Muhammad Shah Nawaz : Well, Sir. T submit that the activities
of these Communists are increasing. Only last month the (‘ongress of
International Communist youthm, ealled the Kim, met, of ecourse, in
Moscow to discuss the situation. This session of the (Conference was
opened by Gorkik and he drew the attention of sl the members who
had assembled there to the importance of recruiting, young men for the
purpose of spreading the (ommupist propaganda throug‘hnut the length
and breadth of this world. {icrkik wtwted that new #eetionn df the
Congress were opened in 12 countries, incindimg ‘Aastralia, Palestime,

-
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South Africa and India. le also referred to the Peasants’ and
Workers’ Society in Bengal. He further pointed out that the Congx:ess
was sending out pioneer units in twelve countries to spread Communism
even among school children. Look at the activities of the Communists,
how far they go. The first resolution at this Congress was tabled by
Kusmin. He said that India was the country for the activities of the
Communists. He advocated the concentration of revolutionary efforts in
India, among the masses, where there is 50 much misery. The masses,
Lie declared, should be taught to revolt against the British Government.
‘“ Our task ’’, he went on to say *‘ was to withdraw the masses from the
Todian nationalist bourgeoisiec and to win them for our movement ™.
Surely, the Indian nationalist politicians are included in bourgeoisie.
He further declared that the general strikes in India are half revolution-
ary symptoms of an intensifving crisis, and he went on to say that these
balf revolutionary methods will be transformed into wholly revolutionary.
These strikes will paralyse the existing administration, the pending revo-
lution that will strike at the root of the whole economic, sccial and
political structure of the society. The danger, therefore, from Com-
munism is a real one. We also know that in point of fact there are
some Indians who are receiving momey from Moscow. Mr. Jhabvalla, a
resident of Bombay, admitted—1 read it in to-day’s newspapers—that
he had received Rs. 14,000 from Moscow for the purpose of helping the
strikers. (Mr. D. V. Belvi : ‘“ 14,001.") Again it is said that Russia
is for peace. Russia is not for peace. I warn the House. and I say
this most. emphatically, that Russia is preparing herself for another war.
You have only to read the article contributed by Mr. Herbert Sweeney
to the Times of India. Will you permit me, Sir, to cite the following passage
from this article :

¢¢ Every man or woman is being trained as a soldier in Russia. This means that
in another war the Soviet will bave no non-combatants. Millions are being spent in
truining young men and young women in the various phases of terrible modern warfare.
Tu military strength she is second only to France. Russia is breeding a nation whose
inhabitants regardless of sex will be a warrior nation who will be taking an increasing
interest in poisonous gas warfare and militarxy aviation. All things are being econ-
t;olh‘d :;_v the Government from the birth of children up to the time of the burial of
the dead.’’

Well, Sir, these are the hard facts of the situation. Are we going to have
Communism in India or not ! T think that gentlemen living far from the
Punjab and the North-West Frontier Province do not realise the gituation.
Those who are living in Bombay, Madras, Central Provinces and Bengal
have not much to suffer. T know full well that if there is an attack on India
from Russia or Centrsl Asia. the Punjabis will have to fight everv inch
of the ground and to me it will be sweet and glorious to die for myv Mother-
land. Gentlemen coming from Bombay and other provinces do net realise
that the Punjabis have to bear the brunt of the Russian invasion if it were
ever to come. e feel that our hands should be strengthened rather than
weakened hy internal disturbances.

It has been said that there is no evidence that Communism is spreading .
in India. The Honourable the Home Member has given you some evidence
that Communists are present in this country. He has given you evidence
to show that these Communists are carrving on a propaganda of lawlessness.
I will supplement that evidence and give you certain facts. Much has
been said about Philip Spratt. The House may like to know who this
Spratt is. He came to India estensibly on behalf of the Labour Research
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Department, London, which, according to Earl Winterton'’s statement in the
House of Commons this year, is under the direct control of the Red Inter-
national Labour Union. The activities of the Bengal workers and peasants
led by Philip Spratt resulted in the prolongation of the East Indian Rail-
way strike at Lillooah which in turn led to the terrible train disaster at
Belur where many Indian citizens lost their lives on aecount of this wanton
crime. The activities of Communists like Singaraslu and Mukund Lal
brought about the strike on the Sputh Indian Railway and the resultant:
loss of life and property may be directly attributed to the influence of these
Comununists. Sir, when you take all these facts togethér, they afford a
conclusive proof in favour of the motion that the Bill may be referred to the
Select Committee,

Now, Sir. several objections have been raised against the provisions of
this Bill and to the best of my abulity I shall endeavour to deal with them.
The first ohjection was raised by the Leader of the Nationalist Party and
the Honourable Mr. Jayakar. 1 have listened carefully to the arguments
of Mr. Jayakar because he really makes good speeches and it is a pleasure
and a privilege to hear him. But with all due deference to him I do not
agree with him when he mistrusts the Government in so far as this legisla-
tion is concerned. I do not agree with Lala Lajpat Rai when he says that
this legislation is dishonest. We know full well that we have three Indian
gentlemen, three distinguished gentlemen of great ability who are Members
of the Cabinet of His Excellency the Governor General ; and I take it for
granted that they were consulted, and that they have assented to the
prineiples and details of the Bill which is now before the House. Of eourse
several years ago there used to be only one Indian Member on the Vieeroy's
Ezxecutive Council, but now there are three out of a total number of seven,
and we must, in the circumstances of the case, trust the honesty of the
Government to proceed with this Bill. Sir, 1 beg to submit that it is the
curse of this country that we cannot trust each other. (Hear, hear.)
lni_ingus do not trust the Mussalmans, the Mussalmans do net trust the

indus.

An Honourable Member : Yes.

Mian Muhammad Shah Nawas : Do they ¥ Do the Mussaimans ac-
cept the Constitution recently framed at Lucknow to which my learned
friend, Mr. Jayakar, and the Honourable Lala Lajpat Rai have signified
their assent ! Surely, the majority of Muhammadans have not accepted
it. (An Homowrable Member : ‘‘ Question.’’) They can not accept any
Constitution which does not safeguard their interests. I say on the floor
of this House that the vast majority of Muhaminadans have nothing to do
with it.

Mr. M. 8. Aney : On a point of order, is all this relevant, Sir, to the
Bill before us ?

Mian Mubammad Shah Nawas : It is perfectly relevant if you have
eyes to see and heads to understand. Well, Sir, this constitution, as I say,
bas given rise to grave misgivings. Yes, the Indians do not trust the
Government, and the Government do not wish to take certain people into
their confidence.

An Honourable Member : Do Government trust us 1
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_ Mian Muhammad Shsh Nawaz : They do not trust you, beeause you
desire to obstruct administrative measures and wreck also the reforms.
(Hear, hear.)

An Honourable Member : Do they trust you !

Mian Muhammad Shah Nawaz : They do not trust you because you
are men of obstructionist tactics. I will not listen, Sir. to those persons
who make personal remarks. They exhibit bad breading. Well, Sir,
I repeat that it is the curse of this country that Communities do not
trust each other. Indians do not trust the Government. and the Govern-
ment do not want to take into confidence people whose business it is in
this House to obstruet.....

Mr. U. Tok Kyi (Burma : Non-Eumpéan) : On a point of order, Sir.
Is the Honourable Member entitled to use the phrase ‘‘ bad breeding '’ in
relation to Members of this House ?

Mr. President : The Honourable Member against whom that language
was used invited it. It is, of ecourse, improper.

Mian Mubhammad 8hah Nawas : Well, Sir, I say that trust begets
trust and mistrust begets mistrust. I do not mean ill to the opposition.
I ara giving you the simple facts, that Hindus do not trust the Mussalmans
and that Mussalmans do not trust the Hindus, and that the constitution
framed by the Conference at Lucknow and based on the Nehru Report
which was signed by my learned friends, Lala Lajpat Rai and Mr. Jayakar
is not acceptable to the Mussalmans as it does not protect the rights and
interests of the minorities.. (An Honourable Member : ‘‘ Question.’’)
Well, Sir, my friend, Mr. Jayﬂfar, ignores one fact, one simple faet, that
this Bill does not apply to Indians, British subjects and the subjects of
States in India.

Now, 8ir, the European Group of the Assembly representing a section
of Britishers in this Iouse, unanimously say that this legislation will not
do them harm. 1 therefore think that it was rather unkind on the part
of Lala Lajpat Rai and Mr. Jayakar to say that the Government is guilty
of dishonesty to proceed with this extremely important measure of
legislation which affects only the foreigners. After all, Sir. we know
that action can only be taken under the Bill by the Governor General in
Council. You may take it that the Governor General will consult other
Members of his Cabinet. Any way, an amendment can be made to this
efflect. The procedure laid down in the Bill is hedged with great pre-
cautions and it can fairly be assumed that the Government of _Iz;dm
will take the greatest possible care in the application of the provisions
of this Bill and they will be applied only to those persons who are
“ Comrades *’ of the Union of Soviet Russia and those who are wor
for the Moscow cause ‘‘ of red ruin and the breaking .up of law.”
can trust the Government, and I am perfectly certain that the Govex:nor
General in Council will see that the Government is not brought into
conflict with friendly countries, and Members of the. Bntxph Emlgre out-
side India. Another objection raised by the Opposition is that it vests
large powers in the Governor General in Council for .the'deportat.lon of
Red agents and other foreign emissaries without a trial in a competent
court. 1 agree that ordinarily an offender should be tried in a court of
justice. But, as in the present case, the Government has to face a choice
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between two evils and is compelled to arm themselves with additional
powers in order to deal effectively with certain agents and enemies of
law and order whose business is to incite the masses to violent revolt,
which in my humble opinion will bring ruin on this country. As you
know, Sir, the objeet of the Bill is to send back such agents to the place
whence they came from. In short it is a preventive measure. The third
objection raised by some members of the Opposition is that the present
legislation is entirely unnecessary because offences described therein are
punishable under the existing law. With all respeet to the opinion of
those Members who say so—including Mr. Jayakar—I am of opinion that
some of the acts described in the Bill are not covered by any existing
legislation. I admit that some of them are. For instance, the offences
against the State and His Majesty's Government are undoubtedly punish-
able under the Penal Code or under some Regulation. But the present
Bill deals also with a Communist who preaches that there is no ownership
in private property and invites the masses to achieve this objeet by violent
revolt. I submit that such an offence is not covered by any previous
enactment of law that I know ef. Further, the Bill prohibits general
strikes and mass demonstrations with a view to foment industrial and
agrarian dispute, involving a penalty of deportatmn. I submit that such
an offence is not covered by any existing law. I will not guarrel with
my friends who say that the Bill has a far-reaching effect. Probably it
has. But there are some offences provided for in the Bill which un-
doubtedly are unkown to the existing law. Again it is said that this
legislation is not urgent. I have given you the facts. The Communists
of Russia want to Sovietise the whole world. This fact cannot be denied.
They want to destroy ownership in property ; they want to abolish class
distinctions or the division of society intc classes. They are aiming at the
destruction of the social. economic and political structure of society.
I bave shown that Russians are prepared for a war. If these facts are
taken together. 1 think the case for the urgeney of the Bill is made out.

Sir. I feel that nationalism will be undermined if we will permit
this demon of Communism to grow and shake the fabric of society. I
honestly feel that this monster of Communism should be nipped in the
bud in the interest of the peaceful progress and industrial d-.-\'elopment.
ete.. of this vast land of onrs. 1 feel Sir. that we must stop the activities
of the Communists as soon as possible, hecanse if we dn not stop them,
they will retard the national progress of the country and inculcate a
spirit of defiance of authority and lawlessness. which, 1 submit, is the
negation of true democratic life and action. T feel, Sir. that action was
long overdue and although the seed has been sown we must shut our
doors against further contamination. I feel, Sir. that the general strikes
in the country on a very large secale are rnining the industries. T am not
against strikes when the object is to get higher wages. But the general
strikes with a view to paralyse the industries. with a view to paralyse the
administration of the country, are certainly harmful to our best interests.
I believe, Sir, that the decision of the Government to ‘froceed with this
Bill will be received with a senwe of relief by the publie, and by every

Zight-minded Indien clh!cl'l.. and 1 do hope. Sir. that the sense of vesponm-
;hiht) of the majority of the Members’ J; thix House will permit the Bill
$0 g0 hefore the Splect Committep and will evéntually lead to its phbdage.
8ir. I support the motion of my friend Sir Hari Singh Gour.
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Mr. H. G. Cocke : I move that the question be maw put. (Several
other Honourable Members also moved that the question be put.)

Mr. K. Abmed : Sir, reference has heen made by my llonourable
friend Mr. Jamnadas Mehta to the allegation that Mr. M. N. Roy did not
write that letter and that there was no signature to support it as genuine.
But the Honourable the Home Member has said this :

‘1 knuw that the British Communist Party addressed a reproach to Mr. M. N.
Roy on the assumption that he bad given ground to Government to take action om
a matter of this kind. The answer waa that the letter was not written by Mr. M. N,
Roy: there may be some meusure of literul inaccuracy, but it is true that the letter was
'ﬂ‘m‘!i .

Now, Sir, certain answer has been given by my Honour-
able friend Mr. Jamnadas Mehta who alleged to <have re-
ceived a telegram supposed tn have been signed by Mr. M. N. Roy.
Bat, 8ir, the question is that of the facsimile of his writing and not, Sir,
the signature, the real signature, which my friends are contesting for the
last three days, on which a deplorable battle has been fought for the last
three days without any end. But, Sir, might I not ask Mr. Jamnadas
Mehta this, has he got the hand writing and signature in the telegraphic
communication that repudiates the signature in the letter and writing
on its body ! How can the argument lie therefore in the mouth of Mr.
Jamnadas Mehta to say that he does not accept the letter that was written
and cireulated t Since some reference has been made, why should mot
Mr. M. N. Roy come forward, why does he not write a letter in his own
hand now and say that he did not write the body of the letter 1

Yesterday I questioned the genuineness of the letter when I interrupt-
ed my Honourable friend, Mr. Jamnadas Mehta, who said that it was not
his signature. But what about the remaining part of the letter, the
body of the letter ! Was it not in M. N. Roy’s handwriting ! Govern-
ment know of the existence of certain original letters written by M. N. Roy,
which are in the possession of the Ilome Department, and the Government,
after comparing the handwriting, found that this letter was written by
M. N. Roy. There is a doubt still in the minds of the Opposition party
that it was not written by Roy. There have been certain letters circu-
lated, preaching the propaganda of the Bolshevists and Communists in
this country. There is no doubt about it, and this is not the only one

ound npon which the Government had reason to introduce this Bill.
Er.,Jamnadas Mehta probably wants to give liberty and freedom to these
Bolshevists and Communists coming to this country, because purses and
purses of money have been given out in this country. Mr. Joshi admits
that he got money, but do they render any account of how much money
they get and how much they spent ¢ Will the Swaraj Party tell me
from the beginning of 1919 up till now how much money they have collect-
ed in the way of subscriptions from the country and from the Bolshevists
aleo ?

A Bill of this description is an every day essential in this country. It
is absolutely pecessary that the poor people in this country, the dumb
fllions, should be protected. My Honourable friend, Sir Hari Singh
39111- was saying the other day that there have been wreckages of trains,
erailments, and only a few miles from Calcutta, somewhere near Belur,
80 many paseengers were killed and injured ; an attempt was made the
day before yesterday to wreek a train somewhere i Madras. Two or
shres months ago in the seuth of India pesple have been arrested. ' That
matter in sud judice, so I shall not go into it at all.
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Some people have, in connection with the Trade Union n?d labour,
been prosecuted and they have been coming and going from Calewrta to
Madras 10 fnd lawyers. There has been an organisation in the town of
Calcutta, and 1 have been approached and asked by the people (Cheers)
to go and raise subscriptions. Haven’t 1 experience for the last fifteen
year: ! Jave 1 not seen how they have been carrying on for the lust
twenty years, how much money they have collected ! liave they render-
ed an account !

Mr. President : Order, order, I will ask the Ilonourable Member to
be relevagt.

Mr K. Ahmed : Now, Sir, let us consider about _lhe liberty and free-
dom that Mr. Mehta wants to give to these foreigners and asks the
Communrists to come with their purses and distribute money, no acconnt of
which is rendered. Then he brought in certain cases of forgeries gnd 80
on.. Perhaps he has forgotten history. Does he not know that just at
the time when the East India Company came into the possession of a por-
tion of Bengal and at the time when Clive had not come, there were
forgerers in India like Omichand and Nankumar ! This is recorded in
history. Who started the game ! Why do you find fault with the Gov-
ernment in such petty matters ! There is ample evidence that the Com-
munists are trying to get a stronghold in this country. Have you mnot
read the Statement of Objects and Reasons attached to the Bill ! The
Honourable the Home Member has placed ample materialy before the
House to come to the conclusion that the Communists are very active in
India. What does the Statement of Objects and Reasons say :

‘¢ Evidence bas aecumulnted recently of the subversive intemtions and activities of
the Communist International generally, and in particular of the efforts it is direet
against India. The general policy of the Communist movement is to rouse a spirit
discontent and lawlessness in the masses, whether industrial or agricultural, with
the vltimate objeet of destroying by violemce both the Government established by law
and the present economic organisation of society and substituting what they describe
as the dictatorship of the proletariat. For the promotion of this movement, in Indis,
as in other countries, the Communists depend largely on the work of pro
who are despatched to the country for the purpose of forming organisations intended
to promete and spread Communistic ideas and doctrines, and of creating general um-
rest among the masses. It is not reasonable that these agents of Communiam, if they
happen to obtain entrance into India, should be nllowed to stay in India with the
cbject of undermining the whole structure of the life of the eommunity. Thes Bill
therefore in designed to provide a power of removing such persons provided that they
are not Indian British subjecta or subjects of a Btate in India.’’

Mr. Jamnadas M. Mehta : Where is the evidence !

Mr. K. Ahmed : You find it in the Statement of Objects and Reasons.
That is what has indueed the Government to take action in this matter.
My Honourable friend seems to forget the fact that Mr. M. N. Roy’s
letter was circulated to all the people. You have heard from the Honour-
able the Home Member and also from Sir Hari Singh Gour as well as
from other Honourable Members that the Communist activities are spread-
ing fast in this country and yet if you have any misgiving about this faet,
T do not know whether there is any sense in the doubt. (Laughter.) No

. sensible man would raise any objection to this Bill. (Laughter.)

Now, Sir, I bave heard g great deal about the philosophy of Mr. Belvi
snd another Member on the opposite side. They are all great lovers of
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polities to-day, but they seem to have forgotten their love of society and
their love of orthodoxy. Nobody can believe when my Honourable
friends say that in their love of politics, they should abandon all their
love for social life and that they should discard all their orthodox habits.
Now, 8ir, they say that for the sake of politics, they want people from
Moscow to come here. They want people from foreign countries tp take
part in this Communistic activity. Is nat, Sir, their heart stronger than
their head to-day ! Sir, I heard this morning, when my Honourable
friend Mr. Gavin-Jones was speaking, a fight was going on between Indian
capitalists and millowners and Furopean capitalists and millowners : my
Honourable friends, Mr. Birla and Sir Purshotamdas Thakardas on the
one gride, and Mr. Gavin-Jones and Sir Victor Sassoon on the other. I sus-
pected them very much. Why is it that these Indian capitalists have been
gfhting against the European capitalists ¥ I ask my Honourable friend

r. Gavin-Jones to pay adequately to the poor labourer. (Hear, hear.)
I ask him to pay higher wages to his labourers but he did not respond. I
put the same question to Mr. Birla and Sir Purshotamdas Thakurdas.
(Laughter.) Have they paid more salaries or do they agree to pay higher
wages to their labourers ! I ask my Honourable friend Mr. Haji whether
he would agree to pay to the Indian lascars and the seamen employed by
the Secindia Steam Navigation Company higher wages than the British
India Steam Navigation Company pay to their labourers 1

Well, Sir, what difference does it make to the masses, to the Indian
seamen and the Indian lascars, whether they receive their wages from the
hands of the British India Steam Navigation Company or from the hands
of the Scindia Steam Navigation (Company © What we want to know is
whether they will be able to maintain themselves and pay our labour at
a higher rate of wages than what they reeeive from the European Com-
pany. Don't we know the story of the Bengal National Bank ! Don’t
we know that the Indian capitalists combine among themselves in a con-
spiracy * Mr. Haji is either Manager or Secretary of the Scindia Steam
Navigation Company. He is therefore an interested person ; but he
should have been more interested in labour being a public man at the
same time. He has an axe of self interest to grind. However, that is
not the subject of the present debate.

Well. Sir, I come to Mr. Bharucha. [ suppose he is & nominated Mem-
ber. I congratulate him on his maiden speech delivered to-day in this
Assembly. I take him to be a fine speaker, but unfortunately to my inter-
jections 1 did not get a single answer from hum when I said : ‘“Why don’t
you go to these millowners and insist that the strikers should be paid at
a higher rate than they are paid at present . I hold that there is every
justification for the opposite Benches to eome to the rescue of these poor
people and compel the millowners to pay them more. I challenge the
Government to say why they should not compel these millowners to pay
their men better. My friend the Honourable Mr. McWatters making a
speech two days ago said that for the past four or five years the Govern-
ment had been passing legislation to ameliorate the condition of labour,
and what else could the Government do ! I ask the Government to.bring
forward as much legislation as is necessary in this Assembly far the pur-
pose of improving the condition of the masses. Because, Sir, the Govern-
ment now realise that the differerice in the voting, whether the Bill is
sent for eirculstion or referred to a Select Committee, will be probably
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ane, two or three votes, not more. I ask the Government to understand
that the opinion of the country is against you. If you are not careful, if
you do not give a sufficient amount of satisfaction to those who ask for
it on behalf of the masses, then they will run amok against you. Sir, Mr.
Bharucha would not satisfy me on this ywint  Of course he was not in a
position to do so.

I turn now to Mr. Munshi. In a waiden speeck: the Honourable
Member from Burma told us that under the Government of India Act,
the Government. is not entitled to launcl a Bill of this description here.
But the Indian Legislature bas power under Scetion 65 to make laws
for ull persons, for sll courts, for all places and for all things within
British India. And he wanted to say that becavic there is a Parliament
in England, this Bill shou:d have heen brought in there and passed ; he
does not realise his posilion, Sir. He comes from a great distance no
doubt. But does he want to deerade the stutus and position of this
House ! We are in no way inferior (IHcur, hear and Cheers.) to the
‘House of Commons, beeause there is nothing to prevent us from putting
s law on the Statute-book ; of course there is a provision in the Rules
and Standing Orders that viier: the law prevenls. you cannot do so.
As for instance if the legizlation would be against the British Statute.

Mr. President, I had great pleasure in lictening to the speeches of
distginguished Members of this Assembly ; many of them are leaders.
This Bill provides for’ the removal from British Indix of persons not be-
ing Indian British subjects or subjects of States in India. No Indian
is hurt ; only .heir frinds or those who brinz mouney. Are you going
to tell us that for the sak: of your bargzin the masses should suffer t
Certainly not.

Sir, from the notice of amerdnrents given in to-day’s agenda by my
friend, Pandit Hirday Nath Kuurru, Mr. Jamnadas Mehta, Mr. M. K.
Acharya, Mr. Joshi, Pandit Thakurdas Bhargava and my friend Mr. K.
C. Neogy probably, it appears ther approve of it guing to Select Com-
mittee ; otherwisc why should they have given nouiice of such amend-
ments !

Mr. K. C. Neogy : I never gave any such notice.

Mr. K. Abmed : Here it is ; all of them waut to refer it to Select
Committee.

Mr K O. Neogy : Not 1.

Mr. K. Ahmed : Here it is : Mr. K. C. Neogy wants it to be referred
to a Seleet Committee consisting of such and such Members ; they will
be quite satisfied if the Bill is referred o Select Committee. .. ...

Mr. K. C. Neogy : That is another Bill. (Laughter.)

Mr. K. Abmed : Now, 8ir, this shuws that my friends are williug
1o refer it to Seleet Commitiee ; of eourse they may eonsole themselves
by cla ing their hands new ; bat s0 many leaders and deputy leaders
have given noviee-of this smendment. There is Mr. Stinivass lyengar.
He &id'not vedtire & withdeaw his name whea his aame was mentionsd
Por Select Comtimittor S be is' sgreeable now to serve om the Committes.
I nmderstand the objeet of his Party, Bir, in sdding to the anmbens from
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their own men on the Committee is not to make sany progress with the
Bill but to paralyse it. If that is the objeet, Sir, I am sorry for the treat-
ment you are trying to give. When you have got a losing case, I am
sorry that you should take advantage of the situation. Sir, it is not
fair. Against the wishes of the people you have stood here and you are
taking advantage of the Government and of the dumb millions.

1f that is not the motive, then why have you got more persons put in
there from your Party than is necessary ? [ submit, Sir, that that amend-
ment should not be moved because it will jumble it up with the other main
proposition and amendments, that is to say, eirculation and Select Com-
mittee and the Bill itself. '

Now, Sir, this Bill provides for the removal of those persons,—
nothing w do with the people of Tudia or the Indian States.

Why should not these people he turned out of this country ? Why

Sru should my friends on the opposite side welcome them
here ! Because they want bags of money from Moscow ! These Com-
munists, Sir, supply funds, they send money, to help labour in this
country and to preach Communist doctrines to Mr. Joshi. (Laughter,)
Has my friend Mr. Joshi asked his strike committee to render an account
of the money they have received from Moscow recently ! Now, Sir, the
object of the Communists is to rouse a spirit of discontent and lawless-
nese in the masses. . ...

Mr. President : I think this ought to be enough. May I suggest to
the Honourable Member to bring his remarks to a close !

Mr. K. Ahmed : Yes, Sir. Now, Sir, my friend Sir Hari Singh Gour
has already quoted from books how dangerous it would be to allow the
Communist agents to come and carry on their propaganda in this eountry.
Then the Honourable the Home Member alluded to the Moplah outrages
in Malabar. The House knows that Hindus were comverted foreibly,
and that Hindu temples were desecrated. (An Homourable Member :
“ Do you know it for a fact !"’ That is what the Honourable the Home
Member said then. We are also aware of the numerous revolutionary
movementys which have occurred in the country during the last few years.
Now, 8ir, I ask my friends on the opposite Benches, has Swaraj come
out of all these revolutionary movements ¥ Would it come within a day
or within a month or within a vear by such means ! Well, Sir, promises
were made that Swaraj would come within a year, and all those promises
have proved utterly false. These promises have disappointed the people
of this country.

Then, Sir. my friend Sir Victor S8assoon made a reference to China
and the arrival of Bolshevik agents there, and he said that those agents
were turned out of the country. I also gathered from the speech of my
Honourable friend Nawab Sir Sahibzada Adbul Qaiyum that near about
his place, on the borders of the Fromtier, he found smple evidence abent
the existence of Communist agents and of their activities. He has got
first hand information and the House must be very grateful to !u_m for
supplying that information to us. He said that these Communists are
an awful lot, and if they are allowed to come to this country they will
‘wisoot, kill and eripple the people, they will destroy all and out oft the
‘lewves of the tregs, and eat them up like locusts ; they will plundei the
dountry, and remove idels from the temples and: so forth. AU that is
clear from the reports that we have heard abowt these Communists.
What is the use of denying all that't Then, Sir, My Honourable friend
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Sir Denys Bray rightly said in the course of his beautiful npeech that it
is absolutely necessary to protect Islam aud lfinduism and to improve
the condition of all, the middle classes as well as the labouring classes.
No doubt, Sir, religion will be at stake, big buildings will be des-
troyed. money will be taken away, there will be destruction of the exist-
ing social structure and the historical beauty of the country will be lost,
The whole fabric.....

Mr. President : Perhaps the Hornourable Member has not under-
stood me. There are other Henourable Members to follow, and I have
decided to finish this debate to-night.

Mr K Atmed : Yes, Sir, 1 will finish just now,

Mr. Birla has made a statement that 22 per cent. profit was made in
connection with certain business the other day in the Indian coastal ship-
ping trade by the European companies. Well, Sir, I do not know how
far they will be out of pocket if the capitalists from Bombay, Ahmed-
abad, Calcutta, Cawnpore and other places come forward with the big-
gest capital and are able to start a business like this. That is the reason
of the quarrel befween these two capitalists.

Mr. President : Thank you.

(The Honourable Member was standing while Mr. President also
was standing, and there were cries of ‘* Order, order '’ from the House.)

Mr. K. Ahmed : Now, Sir, I will bring my remarks to a close.
Mr. President : One minute more, Mr Kabeer-ud-Din Ahmed.

Mr. K. Ahmed : 1 will take Honourable Members of this Assembly
for a minute to Bengal. What has been done there within the course of
last month ! There, Sir, the great henefactors of sthe masses have been
deing this. 97 per cent. of the population of Bengal are tenants and peasants,
and, Sir, there was a Bengal Tenancy Bill in the Bengal Legislative
Council passed only last week. Sir, almost #ll the amendments of the
Bill which have been passed are in favour of the landiords and the
rumour is they have taken a lakh of rupees from the Zamindars. They
ground the country thus, and that is the position of our so-called friends
and benefactors of the masses. Is there any Bengal M. L. A,
here in this Assembly who can tell me that the fact is not correct !
(An Honourable Member : ‘* Absolutely correet ’'.)

I shall now bring my remarks to a close. I submit, Sir, that the Bill
should be referred to a Select Committee and not circulated. There may
be some connection between the Safety Bill under discussion and the
Huslim Outlook’s glacier which burst with a shattering roar on
Shyveok Distributory, Karrakoran Valley, on the border of Tibet
and Kashmere. The glacier is blocking this tributory of the Induas.
Millions and millions of gallons of water are supposed to have been pent
up, 30 ft. deep and 9 miles broad. This will not burst and the Bill will
run its smooth eourse. 1 urge, Sir, that the Bill should be referred to a
Seleet Committee and

(Several Honourable Members moved that the question be put.)

Mr. M. K. Acharya (South Areot cwm Chingleput : Non-Mnham-
madan Rural) : 8ir, I am very thankful to you for permitting me to say 8
ftwwordsbdoremeordmguyvote Imyperhpubmnbymmth
amendment that stands in my name.
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Mr. President : The Honourable Memnber has not given notice of any
amendment,

Mr. M. K. Acharya : There is one here in my name, Sir.

Mr. President : The Honourable Member wants to move a substan-
tive motion that the Bill be referred to a Select Committee consising of so-
and-so. He is not entitled to do so. It is only the Member in charge of a
Bill who can do it.

Mr. M. K. Acharya : Then, Sir, I will content myself with making
my position clear. I am unfortunately unable to subscribe wholly to the
contentions put forth whether on this side or on that, Of eourse, T have
listened, as the House doubtless has listened, to some very excellent speeches.
We have had the genial showers, interspersed with thunder and lightning
as usual, of my genial friend Mr. Ranga Iyer. 'We have had the heavy down-
pour of Lala Lajpat Rai ; we have had the very fast airy flights from Mos-
cow to Madras of Mr. Srinivasa Jyengar ; and we have had also from the
opposite side the fiery indignant blaze of Nir Denys Bray. Despite the
flood and fire, thunder and lightning and airy flights of these Honourable
gentlemen, I did try my best to remain on solid earth, and tried rather hard
to find out exactly on what side the more weighty arguments lay. I was very
glad to hear the great champions of liberty and freedom coming out at least
this week. I thought the (Goddess of Liberty had gone to sleep last Saturday.
I am glad she has woke up this week. The champions of liberty have been loud
in claiming that not a single hair on the head of a single man of any country
whatsoever shall be touched. They have been loud in championing the
liberties of the people of other countries. How I wish, Sir, that a tithe of
this same zeal for liberty, for freedom, had been evineed in dealing with
the many unfortunate men like myself who have conscientious scruples and
want to follow their religious tenets in their own way ! How 1 wish that
these great champions of liberty would permit their own_countrymen the
liberty to perform their own religious rites as they understand them ! Lala
Lajpat Rai was in great horror of this penal law. Against whom ! Against
a few foreigners ! But he has no objection to invite this bureaucratic Gov-
ernment—I believe he said this dishonest Government—to invite them to
ress a penal law not against foreigners, but against his own unhappy eoun-
trvmen who think that their religion cnjoins on them to marry their girls
before a certain age. To that penal law against their own countrymen
these champions of liberty have no objection ; while to this penal law against
foreigners. to the Bill under discussion, which seeks to exelude from India a
few foreigners of doubtful character, they have great objection ! I am sorry
they are so palpably inconsistent. When they enthusiastically advoeate
& penal law against their own countrymen, and at the same time come out
with strong denunciations against a measure which seeks to interfere with
the freedom and liberty of a few foreigners—when these great
intellectual giants do this, [ must oonfess I am confused. I do
not think they are serious. 1 do not believe that they are serious
when they say that freedom of conscience, freedom of action, free-
dom of speech, freedom of amsociation must he granted to all foreigners but
not to poor, unfortinate Indians, especially if these happen to belong to the
orthodox section. Sir, this faked-up championship of foreign liberties does
not appeal to me. It does not touch my heart.

On the other hand. I have got my difficulties with the other side. As
1 said, I am going to remain on solid carth ; I am not going to dally with
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heighty-flighty idealistic principles. My chief difficulty with the ether side
-- of course, it has been said many times,- -is that the Government have
heen accustomed to use these special powers in a manner which has lost
them our confidence. They have abused their powers in the past ; and
therefore we are naturally unwilling to entrast them with new powers. A
very singular incident happened to myself just as I got out of the traim
at Simla a few days ago, and went up to the piace which had been arranged
for me by a friend of mine At that time some policeman in ordinary
clothes or whoever else he was, was dogging my heels. My friend noticed
it, and said that somebody was dogging my heels. I stopped in half a
dozen places to see whether the man was really dogging me. The man
halted every time too, and truly was coming behind me. 1 wondered
whether some female champions of freedom-—for I was told they were
very busy at Simla to catch men, mean trying to catch votes for Mr. Sarda’s
Bill—whether these over-zealous ladies were trying to find out where I
was going to stay ; or whether really some (. 1. D. man was dogging my
heels. He was, if a C. 1. D. agent, probably looking out for some bearded
man who was in the bad books of the C. I. D. and perhaps he took me
to be the man he had been looking for. I hope he found
out his mistake at last and went away. But if this had happened to me
at Delhi or Calcutta or some other place where I was changing trains
I do not know what would have happened to me, I might
probably have been arrested. I might have had a blank order
of internment or deportation served on me by the (. I D.
man mistaking me all the time for somebody else. This shows how badly
these powers have been used in the past. The Honourable the Home Mcember
knows nothing of these matters ; it is all the work of underlings ; but un-
fortunately Government has to take the responsibility and justify every-
thing done. There is one other tragie instance 1 my relate. It relates to a
Bengali called Kiran Chunder Mukerjee. He had been externed for five
vears and was released only on the 1st of Sepiember. I met himn on the 1st
accidentally at Waltair, on the railway platform, es he was getting into the
same train by which 1 was travelling. He was introduced tc me by
somebody as a Bengali externee. I asked him what he bad been
guilty of ; but he oould mnet tell me. He ssid he was mever told
what exactly he was guilty of. I asked him, ‘‘Did you know
the late Mr. Das’’. He said he knew him only by name. 1 asked
him whether he knew Subhas Chunder Bose. He said ** Only by name.’’
1 asked him, ‘‘ Do you know Bepin Chandra Pal '’ "Ths answer again was
‘“ Only by name '". I asked him whether he had been e.gaged in any peliti-
cal work before he was externed. He gaid ‘* No’. Then [ asked for
and he gave me his address : it was ‘* Satyasram *"—in some place in Bengal.
I looked at it and exclaimed : *“ I see now ; verily you are a dangerous man,
if you are in echarge of a Satyasram ; for Satya--truth—is very dangerous in
this world of ours. Nothing more dangerous than that ! How often have
I eome to grief for speaking the bare truth and for acting according to the
dictates of truth.”’ Now, my conclusion, Sir. is that he was probably externed
from Bengal for five years having been mistaken for some other man who was
perhaps the real culprit. All the same thisx poor man had to rot for five
years. Judging from past experiences, therefore, we are right in saying
that we cannot give these extraordinary powers to the Government ; and
or this one ground I would reject the Bill summarily.
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But there is one wsmall difficulty whiech I would point out
in this cemnection. Buppose, 8ir, you were living, or rather our
millionaire friend Mr. Birla were living in a big mansion with
many doors and windows opening outside. He employs half a dozem
watchmen to guard the house at night. One day the watchmen come
and say, let us suppose, ‘‘ We fear there are mischief-mongers
busy sbout here. 'We want some more weapons. We want one more gun
and some more ammmnition to guard the house properly.’’ Let us suppose
that Mr. Birla says ‘‘ No. You must guard the house with the weapons you
have got '’. Then the watehmen say, ** We shall do our best ; but if anything
wrong happens, we shall not be respomsible.’’ Then what in all probability
they will do is—if they are not very honest folk—if they are as dishonest as
this Government is said to be—perhaps this : they will themselves leave a
door half open that night, and let in the thieves ; and next morning they
will come before Mr. Birla and say, ‘‘ We told you yesterday, but you did
not allow us any extra ammunition.’”’ Now let us apply this analogy to this
Government demand ;—let them be us wicked as you like ; .yet they are
the present de facto guardians of the safety of this land. I have no par-
ticulgrly kind words to say about them ; but all the same, they are the
de facto Government ; and until my friend, Mr. Jamnadas Mehta, becomes
the Commerce Member of the Government of India, and my friend Mr.
Srinivasa Iyengar becomes the Law Member, or Lala Lajpat Rai the Home
Member, or my friend Mr. Joshi becomes the Industries and Labour Mem-
ber,—until then these gentlemen happen to be the de facto Government who
have to be held responsible, whether they like it or not, for the safety and
the peace of this land.

An Honouralle Member : To whom !

Mr. M K. Acharya : To us! They are not yet responsible ; well,
that is our quarrel. But that apart, I repeat, they are the de facto Gov-
ernment ; and until they are replaced—and I would be very glad when
they are replaced, the sooner the better it wonld be of eourse—but until they
are driven out, they are the guardians of this land. And so this difficulty
comes up. Supposing they say ‘*'We apprehend danger from the Com-
munists, we want some special poweis '’; atnd we throw out their demand.
Then what will happen ! If they be really very dishonest people, as they
are declared to be, they themselves will allow some Bolsheviks to eome in.
and great trouble will then arise. and great loss of property and life ; thex
if we ask them what he the cause of all this trouble, they will say : ¢ We
told you in Simla last September that trouble was brewing ; and we asked
you to give us special powers ; but you said there was mo such fear of
trouble and you declined to give us any powers to prevent what we fore-
saw, what can we do ! Now there is the trouble.’”’ In other words, they
will throw the whole blame on us. This, Sir. is the only comsideration which
makes me pause for a moment before I say emphatically.  “‘We shall have
nothing to do with this Bill’". 1 would like to throw the whole responsibility
on the Government. If I were asked, 1 would let them have this Bill for
only one year ; tell them that they must come up again at the end of the year
to give an account of how this law has heen worked. Then if we found that
they had not worked this Bill properly. we should decline to renew it. It is
said that Government may use Regulation 1T of 1818 against these foreign
Communists. It is strange that this sugygestion comes from the people who
have been persistently asking for the repeal of Regulation 111. We have been
and still are strongly opposed to using Regulation ITT against this man or
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that man, Indian or non-Indian. We should not ask Government to use it
against any one at all ; if we do so ask, that would give the Government a
handle to say, ¢ Well, you yeurself asked us to use the weapon !"’

My view strongly is that that Regulation 11I must go immediately,—
and this Bill must be passed for only one year. Meantime Government
should take steps to bring a comprehensive Bill to deal with all exceptional
cases. I hold that Regulation III is no proper piece of legislation ; it is
‘ a lawless law,’ and no legislation enacted by any free legislature 1 repeat,
this Bill must be passed for only one year and must further be hedged in
by proper safeguards. |

But these are matters which should be considered by the Select Com-
mittee ; whether this should be passed for one year ; whether before dealing
with any man, the man’s case should not be put up before two or three
Judges or two or three Members of this House, and whether only upon their
recommendation should not the man be declared to be a dangerous man,—
things of that kind are for the Select Committee ; and I myself have given
notice of amendments of this kind. These are matters however which ought
to go to the Seleet Committee. Of course if we are really and uncondition-
ally strongly against this measure, we mnst throw it out ; but if we think the
Bill can be allowed for a year or s0 with certain amendments, it should be
sent to the Select Committee. Either of these two courses I can understand;
but 1 cannot understand the amendment seeking to eircnlate the Bill for
public opinion. Public opinion cannot tell us whether there is any Bol-
shevik plot being hatched against India or not. It can only say that some
phrase or elause is too wide or inconsistent here or some impractieal there
and so on. But the Members of the Heleet (‘ommittee must be able to find
out these things. Again, if Government are willing to take any non-official
Members into their confidenee, then from the papers which Government must
show to them, they may be able to say whether there is really good reason to
believe that there are any Communist plots actually being hatched
against India. But if this House and the Government cannot come to any
such understanding, 1 fail to perceive how publie opinion will make us any
the wiser on the need for this Bill. The Select Committee ought to be able
to decide how this Bill should be mended in its details. Then we shall be
able to say whether the Bill should be rejected ; and then we may finally
say that this is eifjer wanted or not wanted. Therefore, Sir, 1 am in this
peculiar position. I am unable to agree completely with all that has been
said on this side or with all that has been said on the other side. In that
very unhappy position 1 thank you for permitting me to point out the diffi-
culty in which I am placed. 1 hope that my good friends.—the goed friends
who have been trying to bring pressure to bear upon me—will, consistently
with their principles of freedom of conscience and liberty of thought. allow
me the freedom of voting as my humble judgment tells me with regard to
this question.

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions .
Non-Muhammadsn KRural) : Bir, I am entirely “opposed toc Communistic
doctrines. 1 consider that the prineiples of (‘ommunism are opposed to
truth : they are opposed to justice : they are opposed to religion. I
consider that !;bey will not succeed in the end, though they may win a
momentary triumph, because they are opposed to the laws of nature.

W S
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Until Communists ean discover some method by which they will distribute
talent equally among all mankind : until they can find out some method
by which they can invest every man with the same capacity for hard
work, industry and skill which others possess, Communism is an absurdity.
It may flourish for a time, but it is bound to die in the course of time.
I recognize the evil that Communism will import into this country and I
would use every legitimate endeavour to keep it out of the country. I
think the sense of this House also, or at least of the bulk of the Assembly,
has made it abundantly clear that they do not want to encourage Com-
mnnistie ideas to spread or Communistic principles to be earried out in
this country. 1 would be opposed to Communistic prineiples being
preached in this country st any time ; but T am much more opposed to
their being introduced at this juncture when we are on the eve of a great
change. A Commixsion has been appointed in order to report to Parlia-
ment what changes shall be introduced. The Peoples’ Party in the
country have on their own side agreed to a constitution which, in spite
of the evil prognostications and to some extent the misrepresentations of
Mr. Shah Nawaz, has been accepted by the bulk of Muslim public opinion
and by the bulk of the Hindu community. If my friend had said that
there are some Mussalman gentlemen who have not accepted the constita-
tion adopted at Lucknow, I would have had no quarrel with him. But
he cannot overlook facts, the hard facts, that a number of very respect-
ahle and representative Mussalman gentlemen took part in the Confer-
ence at Lucknow and put their seals to the resolutions arrived at therg.

(At this stage numerous interruptions were made by Mr. Shah Nawaz
and other Members.)

Mr. President : Order. order.

Pandit Madan Mohan Malaviya : Sir. I hope to live to see the great
bulk of the Muslim population of this country support the conclusions
of the All-Parties Conference. But I will leave it at that here ; we shall
discuss it at some other time. I have no quarrel with any Member who
says that there isx a body of Mussalman opinion which has not subseribed
to those conclusions. But for my friend Mr. Shah Nawaz to say that
the entire Mussalman opinion is opposed to it is not correct, as he will readily
admit. Now, Sir, 1 submit that when the Nehru Committee has submitted
a report and has prepared a constitution which, after the deliberations at the
Lucknow (‘onference, has becn accepted by the bulk of the Indian publie
opinion : when we are preparing to carry on a great nation-wide agitation to
see that that Committee’s report and that Conference’s resolutions are
accepted sn foto by the Parliament of England : when we expect two
years' hence to see the transference of power, not the overthrow of the
Government, from persons now ruling in this country {o the representa-
tives of the people elected by them ; when we are preparing to carry on
an agitation all over the land to see that every man and woman expresses
his or her adherence to those resolutions and makes his or her contribution
to the result we desire ; when we want all that, I do not want that the
difficult path of our work should be impeded by new obstacles created
by men who come from outside to preach (fommunistic doectrines in India.
The time has come when every iota of our emergy, when every particle
of our thought has to be devoted to establish to the satisfaction of every
reasonable man that India shall not be happy if it does not get full
responsible Government in 1930. We have got that great task before

L120LA »
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us. To some it may sound a wild proposition. 1 hope to live to see it
realised. For that reason I am most anxious that no outsiders, no
foreigners, possessed by those Communistic ideas should eome into this
country and stand in the way of our work. Particularly for, that reason
I want that every legitimate effort should be made to keep out these men.
‘We also know that our country is in a very unfortunate position. In-
dustrially it is in the most regrettable position and the fault of it does
not lie upon the people or upen the Bolsheviks or Communists who have
come here. We have heard of Communists coming only during the last
two years ; we have heard how one of them was imprisoned because he
travelled under a false passport and how two of them were unable to
make any impression. We can afford to let them stand alone, we can
afford to leave them alone ; but we have to provide against these doctrines
being preached among our people by our own men. What is the best
way to do it ¥ The Government say they want to shut out a few Britishers
from coming inte India. You have read the answer which the Moseow
Conference has given. My friend Mr. Neogy read a portion of the report
of that Conference and somebody demanded that he should read the rest.
1 will read the rest. The Communists have said :

‘¢ It was necessars to give up the idea of the European playing a direct part in
uny Indian Revolution or of any useful work by an Anglo-Indian Communist Party,
beeause Indians mistrusted whites even if Communists. The Communist Iaterna-
tioaal must therefore handle the new independent Indian Communist Party through
natives.”'

An‘fltheygoontosay:

‘“ The rgents had apparently hitherto not realised that India is not an industrial

but primarily an agricultural countrr. Therefore it was possible to overthrow British

dominion only by stirring up the Indian countryside; Indian revolution must be an
agrarian 1evolution and one of the most immediate tusks is the ¢ mobilisation of the

[IER)

1alian peasants .
That is the work which they have cut out for themselves. We may ignore
the factory men that they might approach ; what is the number of
faetory men ! That does not count when eompared to the vast mass of
the agricultural community. The Communists will direct their efforts,
as they say, if they can do so, if we shall not be able to put our heads
together and tc adopt the right means to stop those efforts, they will
work among Indian agriculturists through Indian brains, Indian tongues
and Indian hands. That is the problem that is before us ; but let me
say that the revolution that you are so much afraid of will be brought
about not by the cleverness or the capacity of these Communists but by
the failure of the Indian Government to rise to the occasion. to do what
the occasion demands. A great writer has said that ‘a revolution is
ultimately never the fault of the people, but of the injustice and incapacity
of the government ’, and 1 say that if a revolution takes places in peaceful
India, whiech follows the ancient religions which teach us not to shed a
drop of blood where it can be prevented, if a revolution does take place
in India, it will be the fault of the British Government, of the injustice
and incapacity of the British Government. How have these Communists
been able to find any place in India to work in ! What is it that gave
rise to these strikes ¢ Can anybody having any regard for truth say that
these strikes were started by these Communists ¥ Can anybody forget
the action of this Government in passing that eursed Act by which the 184,
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ratio was established in Indisa ¥ Can anybody forget the amount of misery
that it has inflicted upon the people ! You talk of strikes. Did not Sir
Basil Blackett appearing before the Currency Commission predict that
there would be strikes in India if you depreciated the rupee, as they
intended to do? Did not Sir Purshotamdas Thakurdas predict that
there would be strikes in India, if you gave a 12§ per cent. advantage to
the foreigners to compete with Indian industrialists 1 Did not other
people prediet that that would be one of the results ¥ Whom can you
blame for the present situation when you yourself gave an advantage of
124 per cent. to foreigners to compete with the industrialists in this
country ! You are surprised that there should be strikes 1 It is very.
very sad—it is incomprehensible—that you should really be so. The
agriculturists are lwing 30 to 40 crores every year as the result of that
cursed legislation. Let anybody deny that if he dare to and if the
agriculturists arc put in that horrible position in which the value of all
their silver possessions has been so unjustly lowered, so ruthlessly cut
dnwn, who is to blame if there is unrest among them, the Communists
or the Government of India ! It i1s the Government of India who will
be responsible before God and man for any revolution that will be brought
about in this country. You talk about the strikes, about the unrest that
has been going on. There have been some strikes, but they have not been
as many as might have been expect:d. 1 do not love strikes, I hate them,
1 do not want any of these industrial matters to he fought out on that
basis. 1 want them to be settled by arbitration and mutual fairness.
Whencever there has been an opportunity for me to do so, I have always
endeavoured to help to settle such disputes amicably. But I submit that
it is wrong and unjust, it is unreasonable and unscund to say that these
strikes have been the result, the appreciable result, of Communistie
teachings. It is you, the Government, who created the situation and: then
they came in. They wers out for it and seized the opportunity and
tried to bamboozle some of our workers. T grant that they have helped
to delay the settlement. 1 did not meet any of them—the British Com-
munists—when I visited Bombay, aithough 1 was asked to do so because
1 wanted the trouble to be settled between our own industrialists and
labourers. 1 admit that the presence of some of these Communists has
had the result of prolonging the agony of the strikes. But the main
reason is patent to any man who cares to see with his eyes. The main
reason isx that you passed legislation by which it has become impossible
for the industrialist in this country to compete with the foreigner. What
is the result ! So many Bombay mills have been closed down for so
many months, and yet the mills that are working in India do not find a
market for their goods. Ask Sir Vietor Sassoon to demy that, ask
Mr. Birla to deny that. They will not, they can not. The stocks are
there, but there are no purchasers to be found. And how has that
happened ! The Bombay mills are so large in number, I think they
number 120 ¢ No, 86, and these 86 mills have been closed for about 5
months, and yet the few other mills that have been working have been
unable to find purchasers. What is ihat duc to ! It is due to the fact
that the agriculturists constitute 80 per cent. of the purchasers. They
have been deprived of the power to do so, they have been robbed of their
money by you, and left starving and poor. That is the result of the
legislation ado by this Government by the miserable majority of 3.
It was not t that Government should have created such a snu:;mn.
L180LA
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It is due to thaf that Communism will grow in India. Communistie
doctrines have been in circulation for a long time. 1 am not given to
swearing, but you can take my word for it that I have not the faintest
sympathy with these doctrines. I do not like their spread in this country.
But they will spread, they have spread and are spreading. They will
spread even if this legislation is passed. The Government will not be
able to stop their spreading. The only thing that will stop the spreading
of Communistic doctrines in this country is the doing of justice to the
people ‘of India. Deal with the people of India as you deal with your
fellowmen, of your own race. You have failed to do justice to Indians.
You have had a long inmings, you have been tried and found wanting.
Transfer the power which you enjoy to the hands which can reasonably,
naturally and rightly be expected to promote the interests both of the
labourer and the capitalist. What is the evidence that we can give to
support this demand ? Look at the Nchru report. What does it say !
It provides that the interest of the labourer and the peasant shall be duly
saferuarded, that there shall be legislation to promote their interests, to
see that they should get proper wages, that their welfare should be pro-
perly looked after. That is one of the cardinal points in the constitution
adopted by us. The same clause says that the fixity and permanence of
tenure shall be secured to them. At the same time there is a fourth
clause which says that the rights and titles to private property are hereby
guaranteed. That is the constitution which we have framed to safeguard
and to promote the interests of all classes of the people. But the Govern-
ment have failed to bring about happy relations between labourers and
capitalists, They have failed to improve the condition of the agricul-
turists to the extent they should have done. I have told you what my
attitude is towards Communism. But there is one aspect of Communism
whieh is part of my religion and that is that 1 desire from the bottom
of my heart to see the condition of the agriculturists improved. I think
the condition of the agriculturists in the greater part of the country is
a matter for shame to the Government which has ruled over this country
for such a long time. I think th- conditions of the labourers also should be
much improved in most places in India. 1 have visited several indus-
trial centres in India, 1 have visited several places where a large number
of workers is daily working in mills or factories, and I regret to say
that the condition of the workers is in many places pitiable and requires
much improving. The Indian millowners are not such a bad lot as they
have been represented to be. They are human, they are patriotie, some
of them are shortsighted, but all of them are not. In several places
much has been done to improve the condition of labour. I have seen the
Tatas’ works at Jamshedpur and I have also seen several other mills
which 1 will not mention here. I have seen what good arrangements
have been made in those mills for the welfare of the labourers. I do not
say that 1 am quite satisfied with them. | want something more to be
dene. T want that every labourer should have the chance, should have
the opportunity to rise to the full height of the stature which God has
implanted in him. He should have his proper share of the amenities of
life. That is the right way to improve the lot of labourers in this country.
We have framed a constitution, we have pointed out the way in which
we desire to improve the lot of our labourers and peasants. Let the
Government tread along the path emphasived by us with a view satisfse-
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torily to improve the lot of the poor people and thereby stop the growth
of Communism in this country. This plant of Communism which you
say hay already been implanted in this country cannot be stopped by
the proposed legislation. No, Sir, it cannot be. 1 therefore ask the
Government to consider what is the right course for it to adopt. We are
willing to help the Government in checking the spread of Communism.
So far as this side of the House is concerned, 1 say that it has sufficiently
indicated that it does not want to encourage the spread of Communism
or Communistic doctrines in this country. The great objection to this
Bill is, in the first place. that it is unnecessary and, in the second place,
that it is objectionable.™ T is open to grave chjection in the first place
because itw scope is #ery wide, more extensive than it should be, and in
the second place because it violates the very first principle of justice, of
the right of a map to defend himself, in that it refuses to a man the
fundamental liberty of defending himself against any action that may be
brought against him. 7Thosc are the two most important cbjections to
the Bill, which require to be considered. My Honourable friend Sir
Bhupendra Nath Mitra was wrong when he suid that he pleaded for the
principle of the Bill and so also was my Honourable friend Mr. Fazal
Ibrahim Rahimtullah. They both forget that the principle of the Bill
is not that the Bolshevists or the Communists shall be kept out of India.
“That is its object. The principle of the Bill is that a man shall be told
to remove himself from the country by a mere executive order, without
trial, without being given an opportunity to defend himself against the
charges brought against him. That is what has entered like steel in the
hearts of those who sit on this side of the House. We are not friends
of Communists, we are friends of liberty. We are defenders of the rights
of all human beings. We plead that if any of our fellowmen is con-
sidered dangerous to this country and if the Government think that he
should leave the country, let him at least have an opportunity to have
his say on the matter. I do not say you are wicked. You are human.
You are liable to err as all of us are. You have erred in the past and
that is the justification why some of us, your crities, say that you should
not be entrusted with this further extraordinary power. We recognise
that s0 long as you are governing the country you must have some power
to deal with a menacing situation. We are willing to give you the power
to send such a man out of the country in a judicial way. But what is
the power you want ! You want power to axk a man who belongs to a
Communistic body to leave the country by a mere executive order, with-
out giving him an opportunity of saying a word in his defence. You
want that power and we are unwilling to give you that power. Why
should you insist that you should have the power to proceed against a
man in the manner suggested in your Bill ¥ Why will you not let that
man have notice of the charges brought against him and give him an
opportunity to defend himself ! What will you lose by allowing him
such an opportunity ¥ According to your own statement, there has been
Communistic propaganda guing on in this country for the last two years.
You have waited so long. You have not taken action against the Com-
munists. Why can You not brook a little further delay in asking the
man to remove himself from this country ¥ What evil consequences
would follow if you allow an opportunity to the man whom you want
to quit the country, to put in his defence before a court of law ?
] bave told you that they would not have had this Bombay strike if it
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were not for the very ugly legislation which you passed. 1 bave told
you that but for that the Communists would probably not have had any
chance of coming and creating trouble in Bombay. But you want those
inen to be deported without giving them an opportunity to be heard. This
is what we object to.

The lionourable Sir George Rainy who always makes
the most conciliatory of speeches .tried his best to put the best
aspect he could upon your proposals ; and I go.not think it was hig fault
that he failed to do so. Sir George Rainy urged that Communist. doctrines
are dangerous. I agree. I grant it. We are at ‘ance with him there.
Ile urged that the Government should be entrusted ‘yith power to keep
cut Communists or to send them out. I agree. But when he came to
dcal with the most vital issue of all, he said, ‘‘ You want Government to
place the evidence that it has before you ; Government cannot do so ',
He said that if the evidence were sufficient to justify a prosecution the
{Jovernment would resort to prosecution. That is quite right. But he
said there may be cases where though the evidence is not sufficient to
justify prosecution in a court of law, yet the Government may be
wmorally satisfied that the man is an undesirable man and should be
removed Well, is there no legal way in which you ean deal with such
a man ! In 1908 the Government passed a speeial legislation ; we did
not iike it, but, it passed it as speeial legislation. That was Aet XIV
of 1908. In that Aet it was provided that in certain cases which were
mentioned in the Schedule, there should be a trial before three Judges
of the High Court, constituting a special tribunal. Can you not suffi-
ciently trust three Judges of the High Court to put your case before them
and to give the accused an opportunity to be defended before them by
his lawyer ¢ You took that eoarse in 1906. This is 1928. During these
ZC years have you grown wiser, or do you want to show that you have
grown worse ! Why can you not resort to the procedure provided in
ihat Act ! Why should not an opportunity be given to these men, the
advocates of Communist ideas, to defend themselves ¥ We are not
partisans of these men. We are not men who wish to encourage them,
but we want to deal fairly by them as we should hope to be dealt with
fairly by others. We are all human. You are human, we are human,
they are human. We are likely to err sometimes. Therefore we want to
Jive every acensed person an opportunity to have himself defended. 1
want to know from the Honourable the Home Member, and ] want te
know from other Honourable Members on the Government Benches, what
earthly objection they can have to the course 1 suggest 7 Is it that it will
esnse delay 7 The proceedings will be short. There will not be three
trials but one trial. Is it that you dn not want the proceedings to be
mude public ¥ Well, you can have the proeeedings in camera if you like.
You ean put all these matters before a Select Committee when the prin-
ciple of the Bill has been agreed to ; but so long an we do not agree to
the principle of the Bill, it is not right to ask us to support the motion
for a Select Committee. A Select Committee is a Selbet Committee. This
is the second reading stage in which the prineiple of the measure must be
discussed and settled. That principle at present is that a man shall
ol be given an opportunity to defend himself and that he shall be
deported without a trial. That in the principle of the Bill. Can anybody
deny that it is s0 ?* That is the principle of the Bill and you want this
House to eommnit itself to that principle. Never can | commit myself to
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that principle. We have protested against the exercise of exceptional
powers by the executive time and again. We recognise that there may be
occasions, as my Honourable friend Pandit Motilal Nehru said, there may
be occasions such as in a time of war or in other exceptional circum-
stances, when exceptional powers may be given to the executive Gov-
ernunent for a short time. We admit that there may be such oceasions,
bat we are not satisfied that this is such an occasion. We are not satis-
fied why is it necessary that the Goverrnent should not give these men
4 nearing. why should it not place these men before three High Court
Judges and bave the evidence against them sifted by them.

Much has been made of the letter of Mr. M. N. Roy. [ cannot take
it upon myself to say whether that was a genuine letter or not. But there
is that telegram which was read out by Mr. Jamnadas Mehta to-day which
has to be taken into account. In the face of that telegram it is not safe
to say that Mr. Koy was the writer of that letter. He may or may not be.
I do not say any more about it. My pcint is this : the Honourable the
Home Member said that there were initials in the body of the letter and
those initials were found to correspond with those which were in the hand-
writing of M. N. Roy. Do we not know of cases in which Judges have
held that to convict a man upon a mere similarity of handwriting is a most
dangerous procedure ¥ Do we not remember that noterious case in France
in which a man was wrongly convicted on the ground of similarity of
bandwriting and was eventually acquitted ! Do we not remember the
Parnell letters and all that sort of thing ® 1 submit that it is unsafe to
eonvict a man merely on a comparison of some initials made on a piece of
paper. 1 have said before that we are at one with the Government in
desiring, and willing to give Government every assistance, legitimate and
Jawful assistance, to shut out the kind of Communistie activities indicated
in clause 2 (a) of the Bill. I am not for penalising every expression of
opinion, even in favour of Communism. The principle of Communism i
very wide. You have had in your own history the Peasants’ Revolt. You
remember the cry then raised—‘ When Adam delved and Eve span,
who was then a gentleman ? '’

You have had these principles tanght, inculcated and discussed -in
every country. Where there is suffering, where there is a great deal of
oppression. these principles are bound to rise up in the hearts of people.
Your wisdom lies in pot fighting against them like fighting against a dead
wall. You have to see what the justice of the situation demands and to
meet the claims of the people, and thereby to prevent  these obnoxious
growths from spreading. My remarks are confined to what section 2 (a) of
the Bill says :

‘¢ Whoever dJirectly or indireetly «dvoeates the overthrow by force or violemoce

of the govermment established by law in British Tudia, or the abolition of all forms of
law or organized government, whether in British Indw or elsewhere, or the assassination

of public officials.’’
To this extent I am with the Government—that we should arm the Govern-
ment with a reasonable power to shut out such men. .'l‘he rest of the clange
about the promotion of enmity or hatred between different classes of His
Majesty ‘s subjects ought to be deleted, and provision should be made to give
a man an opportunity for defence. o

1 have said, 8ir, thatl?egmpoood legislation was unnecessary. Let me
explain. As my friend, Mr. Jayakar, and other speakers have pointed out,
we have got the existing Penal Code to l_le.lp you. Not only t!mt, But
there are the passport regulations to which the Honourable Sir George
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Rainy referred. You can shut a man out by your passport regulations,
and I suppose you do so whenever you can. It is only when you fail to
do so, and when such a man comes into India, that you want power to
deal with him. You have that power. Give him notice and an opportunity
to defend himself and to put his case before three Judges ; and if the
verdict goes against him, ask him to leave. You do not want to have a
special law for that. The ordinary law permits you to try the man, to
put him on his trial. If a case is proved against him. you may instead
of keeping him in jail tell him that by the leave of the court, he has the
option of leaving this country, and let him go out clean. The existing law
does give you an opportunity of dealing with him in this manner.

Then I said the extent of the Bill is too wide. I have heard in this
debate less said about the evils which are apprehended from the preach-
ing of the doctrine of Communism, and of advocating the overthrow by
foree or violence of the government established by law in India. and more
about the evil influence that these Communists have produced upon
labourers. My friend, Mr. Gavin-Jones, talked of the unrest which he
noticed in Cawnpore and of what he saw in Calcutta, Lillooah and other
places. 1 submit that it is a wrong thing to connect the two in this manner.
You surely do not want to shut out by this legislation discussions which
are calculated to improve the conditions of labour. You have gone too
far in the Bill. As it stands now it will prevent a great deal of agitation
which is meant and directed to improve the welfare of the labouring classes
or the agriculturists. The clause 2 (b) should certainly not find a place
in this Bill. I cannot see any reason why it should. You have to deal
with industrial and agrarian disputes by proper measures, by the right
kind and type of measure ; a measure which would bring in arbitration and
a spirit of fairness on both sides to help both capitalists and labourers.
8ir, 1 deplore industrial strikes in this country. Unfortunately we have
been msade an infant nation in industry. Other people who are well estab-
lished ean well afford to compete with us and break us down. At this
juncture to foment trouble or to create disputes between the labourers
and capitalists would mean a great disservice to the country. There must
be proper measuares adopted to prevent this. and I submit that when the
Government will think of adopting proper measures and will find time to
do so, these strikes will become a thing of the past, and certainly even
men from outside will not be able to do us much harm. I submit, there-
fore, that the Government should review their position. Tn the first place,
this measure is extremely objectionable beecause its prineiple is obnoxious,
and therefore if they cannot see their way to agree to the principle we have
pleaded for. they ought to withdraw the measure. 1f they feel that there
is necessity for a special measure to enable them to deal more swiftly and
shortly with the kind of cases contemplated in 2 (a), let them draft a
proper Bill with proper safeguards, limited to its proper scope. and bring
it before the Assembly. If they say the matter cannot brook delay, and
if they want to proceed with this Bill just now. let them agree to modify
the principle of the Bill, here and now, and let them agree that an
accused person shall be given an opportunity to have his case heard by
a special Tribunal of three High Court Judges with the right to be de-
fended by a lawyer. I venture to say that the House will agree to this
principle. I make this offer to the Government. I am certain that if the
Government will agree to the principle that there should be oppoctanity
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for defence given to a man, however humble he may be,—you give an
opportunity for defence to a murderer, you give an opportunity for
defence to a man who has set fire to a large mohalla, you give an oppor-
tunity for defence to every kind of criminal-—why should you not give
it to the persons you have in view ? If you will agree to this, the strongest
objection to this measure will vanish. Why should you refuse an
opportunity to a man to defend himself and to prove that he has not
directly or indirectly advocated the overthrow by force of the government
established in India ! He is after all a political criminal. Why will you
not give him an opportunity to defend himself 7 I ask the Government
to answer. If they can make up their minds even now to agree to the
principle that there shall be provision made in this Bill for defence, that
will remove one of the great difficulties in our path, and if they will also
agree to limit its scope, certainly our way to support the Bill will be clear.
When 1 talked to my friend Sir Victor Sassoon and expressed my willing-
ness to agree to the proposal that the Bill should go to a Select Committee,
I mentioned to him some of the vital points I have stated now, and 1
particularly said that I could not agree to the Executive Government being
given power to remove a man without giving him an opportunity to
defend himself. I was told that in the Select CCommittee the question of
a review being provided for might be considered. As I said then, I repeat
it now. If you have a man condemned by an executive order. and then
give him a chance of having his case reviewed, you have prejudiced his
case, and you have not given him a fair chance to defend himself. Give
him a chance in the first instance. You will then take greater care to see -
that you do mot touch a wrong man. If you will take care to catch the
right man, you will probably be able to sueceed in every one of the cases
that you will put forward. so that the danger of Communism will be shut
out, and the injustice of dealing with a fellow-man without giving him an
opportunity to defend himself will also be shut out.

The Honourable Mr. J. Orerar (Home Member) : Mr. President,
this has been a very prolonged and exhaustive debate, and I have listened
with the utmost interest to the speeches which have been made. But the
debate has been so prolonged and so exhaustive that it is impossible for
me at this late hour of the day to attempt to deal with it in any great
detail. 1f 1 attempted to do so I should trespass too much upon the
indulgence of the House. 1 therefore propose to limit myself to the most
important of the points which have emerged during the
course of the debate. In spite of the very close examina-
tion which bas been given, both to the justification which I alleged for
this Bill and to its provisions, and in spite also of the great eloquence
of denunciation which has been expended upon it. I still contend that
the essentials of my main position have not yet been controverted. Indeed.
1 frankly admit that in the speeches of many Honourable Members oppo-
site, including the eloquent speech which we have just heard from Pandit
Madan Moban Malaviya, a great deal of the ground on which T base my
ease has been substantially admitted. (Applause.)

Now, Sir. I venture to recapitulate very briefly what the fundamental
basis of my case is. It is this. There is in being a_very powerful pro-
pagandist organisation which proposes to itself certain aims and objeets
which are not only incompatible with, but destructive to, the continuance
of the social organisation of India on its present, or on any healthy and
salntary, basis. 1 say that organisation is in being. It hag devised

Sr. u.
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eertain methods and expedients which 1 have already explained to the House
and which 1 do not propose to recapitulate again in detail. Thirdly, that
organisation and its agencies are at work in India preparing, practising
and propagating the doctrines and pursuing the activities which are
directed towards the end which 1 have explained. That position, I say,
Sir, has not in any particular been shaken by the arguments of Honourable
Members opposite, and so long as that position remains unshaken, I
venture to say that the House should reflect very carefully before, on
considerations of what in relation to the main proposition are compara-
tively subsidiary matters, they refuse to give their assent to this measure.
Well, Sir, my contention is that if the conditions to which I referred
mere fully in my opening speech do exist—and 1 contend that they do—
the next question is, what measures shoula be taken to deal with them.
Perhaps, the first question is whether any measure should be taken to
deal with them, but I venture to say that the answer to the question
musi very obviously be in the affirmative. The question then is. what kind
of measure should be taken to deal with these dangers and their graver
potentialities. I have been told that the existing law should be employed.
1 have received suggestions—I might almost say encouragement—from
Honourable Members opposite to resort to measures which have been for
many years past exposed to vehement denunciation from Honourable
Members sitting on those Benches. However that may be, my main
answer to that argument is simply this. that those laws which are already
on the Statute-book are inadequate {0 assist us in carrying out the
object which is proposed in this Bill. The object proposed in the Bill is
to remove from the Indian polity and society certain dangerous and dis-
tarbing elements and not retain them in its midst. And that is the
most essential, the most important. and the most cogent argument in
{avcur of this particalar measure. (Cheers.)

Pandit Madan Mohan Malaviys : Cannot they be removed after
conviction ! '

The Honourable Mr. -J. Orerar : It has been argued that powers of
summary removal do not exist in the legislation of other States or
countries, and indeed. 1 think the Honourable and learned Leader of
the Opposition in his exposition to the House of the powers exercisable
by the Secretary of State in England conveyed the impression—at least it
conveyed to me the impression—that the Secretary of State in England
has powers only to deport—I admit, of ecourse, that it is only power to
deport aliens. I understood the Honmourable and learmed Pandit to
contend that the Secretary of State had only powers to deport in certain
cases in which the persons concerned had been convieted either by an
English or by a foreign eourt. Now, the Honourable and learned Pandit
correctly recited two of the categories of persons against whom the Secre-
tary of State can take action. He omitted a third category and it is
this. The Secretary of State may make an expulsion order, firstly, and
seeondly, as correctly expounded by the Honourable and lesrned Pandit,
but thirdly. if he deems it to be condueive to the public good to make a
deportatno_n. crder against an alien, the order may he made subject to
any eonditicn. As regards this particular category of persons against
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whom the Secretary of State is empowered to take action, the following
has been held by a court of law, the Court of Xing’s Bench :—

. ..'" As regards (8), in acting under the article, the Secretary of State is not &
judicial but is an executive officer and is therefore not bound to hold an inquiry or
give the person against whom he proposes to make a deportation order the opportunity
of being heard. The matter is onc for the judgment and discretion of the Seeretary
of State and not for the decision of the tribnnnle. It is however desirable that ihe
order shoull! state that the Home Secretary deems it to be conducive to the publie
gowd to make the order.’’

That, | think, puts a different interpretation upon the law, but 1 freely
admit that it is by no means conclusive as far as my own contention is
concerned. It no daubt relates to aliens, and the Bill whose consideration
1 have moved for undoubtedly deals with other categories of persons. The
point 1 wish to establish is that the English law does provide for powers
of a much more summary character than have so far been represented
to this House. I may also add another parallel which is likely to be
of value, namely, that by the law of the Australian Commonwealth similar
powers are given to the exceutive 1o expel persons, who need not be aliens,
engaged in activities of the same genera! character as those laid down in
the present Bill.

It has further been objected that all the ingredients of the present
bill are already contained in the criminal law and that therefore the
present Bill is superfluous. That entirely misses the whole point of my
proposal. The object of this Bill is mainly of a preventive character.
1i is to prevent certain activities and to take measures against the evil
results which those activities might produece. Now, the Indian Penal
Code is a punitive measnre. It can only be put in foree after the crime
has been committed. 1 want not only to prevent the commission of
crimes but to raise obstacles against the activities which are likely to
Jead to the commission of crimes on g large scale and to general disorder.
Sccondly, I urge that that objection really indicates a misconception of
the purposes and objects of the Bill. 1 regret very much that one
Honourable Member charged us with dishonesty in promoting this
measure. My reply to that is this. If Government after forming the
appreciation of the position and of the condition of affairs which they
have laid before the House as a justification for this measure had takem
no action and had not sought the powers they now seek from this House,
then they might more truly have been charged with dishonesty. The Honour-
able Pandit Madan Mohan Malaviya, in the speech which I have already
described, and I have no doubt the House will agree with me in this,
as an extremely able and eloquent one, seemed to me in a very candid
and lucid way to admit most of the premises on which the justification
for this Bill is based. Indeed T should have supposed that the arguments
which the Honourable Pandit urged with his usual vehemence and warmth
led him to support the motion for the reference of this Bill to a Select
Committee. The distinction which he drew was in my opinion. if I
may venture 1o say so. not a sound one. In order to establish the posi-
tion that he was not in favour of a reference to the Select Committee
he alleged that the real principle of this Bill was the absence of trial.
Now, Sir, that is not so. The principle of this Bill is deportation for
being engaged in certain classes of activities. That is the principle.

Pandit Madan Mohan Malaviya : That is the objeet of the Bill.

The Honourable Mr. J. Orerar : I shall be perfectly ready to consider
in Seleet Committee some of the objections which have heen raised against
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the Bill if a motion for reference to the Select Committee is passed by
the House.

Well, Sir, I do not propose to detain the House at any length. 1 have
only one or two comments to make on the general position. .

Pandit Madan Mohan Malaviya : Do I understand the Ilonourable
the Home Member to say that he agrees to the principle of giving accused
persons an opportunity of being tried ¢ If the House does not agree to
that, how can the Select Committee accept that principle § It would be
beyond its power.

The Honourable Mr. J. Orerar : I do not want ta.leave any misconcep-
tion in the matter. What 1 said was that I was prepared to consider some of
the objections that have been raised to the Bill in the Select Committee
and I hope I may be able to accept proposals which are within the scope
and objects of the Bill and which are compatible with its efficacy.

Pandit Madan Mohan Malaviys : | am sure that the Honourable Mem-
ber will see that a vague statement like that cannot solve this problem
which is before the House. Does the Honourable Member speaking on
behalf of the Government agree that the Bill shall embody provisions to
ensure the right of defence before a proper tribunal to the person who
may he accused ¢ That is the question 1 ask. .

The Honourable Mr. J. Orerar : No, Sir, I am not prepared to admit
that. The Honourable Member spoke of a trial by a tribunal of three High
Court Judges. Sir, a trial of that kind would not be compatible with the
object and purposes of this Bill, (Hear, hear } and I do not want to lay
1ayself open to any charge of misconception on that point. I wag about
to observe that the Honourable and learned gentleman from Bombay,
Mr. Jayakar, said that ke would be prepared to grant these powers to a
Swaraj Government. There is no doubt a very important reservation
made in that statement ; but there are also inherent in it two or three
important admissions. The first is that there is a justification for a
measure of this kind. and the second is that the character of the expedi-
ents proposed in this Bill are guch as, in the hypothesis stated, the Honour-
able Member would be prepared to concede. (Applause.) That is two-
thirds at any rate of my case, Sir. (Applause.)

In conelusion, Mr. President........

8ir Purshotamdas Thakurdas : I do not want to interrupt the Honour-
able Member, but I should like the Honourable Member to make clear the
intentions of Government regarding Indians engaged in the spread of
Communism. That is one of the points which were raised by me.

The Honourable Mr. J. Orerar : With regard to the point raised by Sir
Purshotamdas Thakurdas, 1 can only say this that Government are obsery-
ing the position very closely and that they will take such action as they
eonsider necessary.

An Honourable Member : That is right. The cat is out of the bag.

The Honourable Mr. J. Orerar : In conelusion, I have only this to say
to the House. The Government in this country is made responsible for
more things than I think any Government in any other country. It is
made responsible for every evil that occurs, it is expected to do a great
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deal more not merely in the generally accepted spheres of Government
administration but in almost every department of the life of the people,
than Governments in other countries are expected to do. But the position
which I have attempted to place before the House is one in which it is
manifest that Government, even if these powers be granted to them, cannot
be successful alone : it is eminently a case in which, if we are to be suec-
cessful in expelling from India and keeping ont from India these danger-
ous and destructive elements, there ought to be collaboration and co-
cperation by every citizen of the country, und 1 strongly urge by this
Legislature also. (Loud Applause.)

Mr. 0. Duraiswamy Aiyangar : May I ask the Honourable Member
one simple question ! In his opening speech he made much about the first
item in the programme of the Communists, being a demolition of religion
and culture, and as he made much of it, may 1 ask the Honourable the
Home Member whether in this Bill which he has placed before this House
or in the Statement of Objects and Reasons there is a single provision
made against those Communists who may come here and make the first
item in their. programme the demolition of religion and culture ! Are
you going to leave them alone until they begin the assassination of
public officials, or will you deport them the moment they begin the work
of destruction of our religion and culture, Hindu and Islamic ¢

The Honourable Mr. J. Orerar: I understand the Honourable Member
to suggest that the Bill is not sufficiently comprehensive. If that is his
view, 1 should be perfectly prepared to consider any suggestions in the
Select (ommittee. (Loud Applause. Ironical cheers from some Mem-
bers on non-official Benches.)

Mr. President : The original motion was :

‘* That the Bill to provide for the removal from British India in certain cases
of persons not being Indian British subjeets or subjocts of States in India be taken into-
conxideration. ™’

Sinee which the following two amendments have been moved :

1. ** That the Bill be referred to a Belect Committee consisting of Mr. Fazal
Ibrubhini Rohimtulla, Sir Victor SBassoon, Nawab Bir Zuligar Ali Khan, Mr. 8. Srinivasa
Iyengur, the llonournble the Home Member and the Mover, with imstruetions to report
within three diys, and that the number of members whose presence shall be necemsary to
constitute a meeting of the Committee shall be four.’’

2. ** That the Bill be cireulated for the purpose of eliciting opinions thereon.

The question is :

¢ That that last amendment be made.’’

The Assembly divided :

(While the Division was proceeding.)

Mr. President : Order, order. Does the Honourable Member from
Burme wish to vote !

U. Hls Tun Pru (Burma : Non-European) : No, Sir.

Mr. President : No Honourable Member should ge near and harass.

bhim. .
(After a few more minutew.)
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Mr. President : Order, order. The Honourable Member from Burma

should be left alone.

AYES—H9,

Abdoola Haroon, Haji.

Abdul Matin Chaudhury, Maulvi.
Aiyangar, Mr. C. Duraiswamy.
Aney, Mr. M. S. )
Ayyangar, Mr. K. V. Rangaswami.
Ayyangar, Mr. M, 8. Sesha.
Badi-uz-Zaman, Maulvi.

Belvi, Mr. D, V.

-Bhargava, Pandit Thakur Das.
Birla, Mr. Ganshyam Das.
Chetty, Mr. R. K. Shanmukham.
Chunder, Mr. Nirmal Chunder.
Das, Mr. B.

Das, Pandit Nilakantha.

Dutt, Mr. Amar Nath.

Dutta, Mr. Srish Chandra.
¥Farookhi, Mr. Abdul Latif Saheb.
Gulab Singh, Sardar.

Haji, Mr. Sarabhai Nemchand. "
Tsmail Khan, Mr.

Yswar Baran, Munshi.

Iyvengar, Mr. 8. Srinivasa.
Jayakar, Mr. M. R.

Jogiah, Mr. Varahagiri Venkata.
Joshi, Mr. N. M.

Kartar Singh, Sardar.

Kidwai, Mr. Rafi Ahmad.
Kunzru, Pandit Hirday Nath.
Tahiri Chandhory, Mr, Dhirendra Kauta.

Lajpat Rai, Lala.

Lalechand Navalrai, Mr. *
Malaviya, Pandit Madan Mohan.
Mehta, Mr. Jamnadas M.

Miera, Mr. Dwarka Prasad.
Mitra, Mr. Satyendra Chandra.
Moonje, Dr. B. 8.

Munshi, Mr. J. K.

Murtuza Saheb Bahadur, Maulvi Bayyid.
Naidu, Mr. B. P.

Nehru, Pandit Motilal.

Neogy, Mr. K. C.

Pandya, Mr. Vidya Sagar.
Phookun, Srijut Tarun Ram.
Purshotumdas Thakurdas, Sir.
Ranga Iyer, Mr. C. S,

Roy, Mr. Bhabendra Chandra.
Sarda, Rai Sahib Harbilas.
Shafee, Maulvi Mohammad.
Shervani, Mr..T. A. K.

Siddigi, Mr. Abdul Qadir.-
Singh, Kumar Rananjaya.
Singh, Mr. Gaya Prasad.

Singh, Mr. Narayan Prasad
Singh, Mr, Ram Narayan.
Sinha, Kumar Ganganand.
Sinha, Mr. Rajivaranjan Prasad.
Sinha, Mr. Siddheswar.

Tok Kyi, U.

Yusuf Imam, Mr,

NOES—63.

Abdul Aziz, Khan Bahadur Mian,

Abdul Qaiyum, Nawab Sir Sahibzada.

Acharya, Mr. M. K.

Ahmad, Khan Bahadur Nasir-ud-din.

Ahmed, Mr. K.

Alexzander, Mr. William.

Anwar-ul-Azim, Mr.,

Ashrafuddin Abmed, Xhan Bahadur
Nawabzada Baiyid.

Bajpai, Mr. G. 8.

Bharucha, Mr. 8. M.

Bhuto, Mr. W. W. Illahibaksh.

Bower, Mr E. H. M.

Bray, Sir Denys.

Chalmers, Mr. T. A.

Chatterjee, The Revd. J. C.

Coatman, Mr. J

Cocke, Mr H. G.

Crawford, Colonel J. D.

Crerar, The Honourable Mr..J.

Dakhan, Mr. W. M. P. Ghulam EKadir
Khan.

Gavin-Jones, Mr. T.

Ghazanfar Ali Khan, Mr.

Ghuznavi, Mr. A, H.

Gidney, Lieut.-Colonel H. A. J.
Gour, Bir Hari Singh.

Graham, Mr. L.

Hezlett, Mr. J.

Hira Singh, Brar, Sardar
Honorary Captain,

Jowahir Singh, Sardar Bahadur Sardar.

Kikabhai Premechand, Mr.

King, Mr. C. M.

Lamb, Mr. W. 8.

MeWatters, The Honourable Mr. A. Q.

Mi{.‘m, The Honourable Sir Bhupendra
Neath. |

Mohammad Ismail Khan, Haji Chaud-
hury.

Moore, Mr. Arthur.

Muhammad Nawaz Khan, Sardar.

Mukherjee, Mr. 8. C.

Parsons, Mr. A, A. L.

Rafique, Mr. Muhammad.

Raghavayya Pantulu
Bahadur T.

Rahimtulla, Mr. Fazal Ibrahim.

Rainy, The Honourable Sir George.

Rajah, Rao Bahadur M. C.

Rajan Bakhsh Shah, EKhan
Makhdum Syed.

Rau, Mr. H. Shankar.

Rogers, Mr. P. G.

Roy, Mr. K. (.

Roy, Mr. 8. N.

Roy, Rai Bahadur Tarit Bhusan.

Sassoon, Bir Vietor.

Shah Nawaz, Mian Mohammad.

Bahadur,

Garu, Diwan

Bahadur
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Shamaldhard Lall, Mr.
Shillidy, Mr. J. A.
Simpson, Sir James.
Singh, Rai Bahadur 8. N.
Stewart, Mr. J. A.
Suhrawardy, Dr. A.

The motion was negatived.

Webh, Mr. M.

Yakub, Maulvi Muhammad.
Yamin Khan, Mr. Muhammad.
Young, Mr. G. M.

Zulfigar Al Khan, Nawab Sir.

Mr. President : The first amendment was :

‘¢ That the Bill be referred to a Select Committee consisting of Mr. Fazal Ibrahim
Rakimtulla, Sir Victor Sassoon, Nawab Sir Zulfigar Ali Khan, Mr. 8. Srinivasa Iyengar,
the Honourable the Home Member and the Mover, with instructions to report within
threc days, and that the number of members whose prescnce shall be necessary to consti-
tute a meeting of the Committee shall be four.”’

Since which the following amendment has been moved :
‘¢ Thut the name of Mr. Amar Nath Dutt be added to the Committee.’’

The question I have to put is that that amendment be made.

The Assembly divided :

AYES—33,

Abdul Matin Chaudhury, Maulvi,
Acharya, Mr. M. K.

Aiyangar, Mr. C. Duraiswamy.
Cocke, Mr. H. G.

Crawford, Colonel J. D.

Das, Mr. B.

Das, Pandit Nilakantha.

Dutt, Mr. Amar Nath.

Dutta, Mr. Srish Chandra.
Farookhi, Mr. Abdul Latif Saheb.
Ilaji, Mr. Sarabhai Nemchand.
Hla Tun Pru, U.

Iswar SBaran, Munshi.

Iyengar, Mr. S.. Srinivasa.
Joginh, Mr. Varahagiri Venkata,
Joshi, Mr. N. M.

Lahiri Chaudhury, Mr. Dhirendra Kanta.

NOES8—3.

Ghuznavi, Mr. A, H.
Suhrawardy, Dr. A.

The motion was adopted.

Lamb, Mr. W. 5. '
Mehta, Mr. Jamnadas M.
Mitra, Mr. Satyendra Chandra.

| Munshi, Mr. J. K.

Murtuza Saheb Bahadur, Maulvi S8ayyid.
Neogy, Mr. K. C.

Pandya, Mr. Vidya Sagar.

Rafique, Mr. Muhammad.
Rahimtulla, Mr. Fazal Ibrahim.
Roy, Mr. Bhabhendrz Chandra.
Roy, Mr. K. C.

Roy, Rai Bahadur Tarit Bhusan.
Sassoon, Sir Vietor.

Shervani, Mr. T. A. K.

Sinha, Mr. Siddheswar.

Tok Kyi, U.

Yamin Khan, Mr. Muhammad.

Mr. President : The question I have to put is :

¢ That the name of Manlvi Muhammad Shafee be added to the names of the
Helect Committee proposed by Sir Hari Singh Gour.’’

Maulvi Muhammad Shafee : I beg to withdraw my name from the

Seleet Committee.

Mr. President : Is it not now too late for the Honourable Member

1o withdraw his name %
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The question is :

[16te SErr. 1928,

‘‘ That the rame of Maulvi Muhammad Shafee be added to the names of
Sclect Committee proposed by Sir Hari Singh Gour."’ ‘ the

The Assembly divided :

AYES—27,

Abdul Matin Chaudhury, Maulvi.
Aiyangar, Mr. C. Duraiswamy.
Ayyangar, Mr. M. S. Sesha.
Badi-uz-Zaman, Maulvi.

Das, Mr. B.

Das, Pandit Nilakantha.

Dutt, Mr. Amar Nath.

Dutta, Mr. Srish Chandra.
Farookhi, Mr. Abdul Latif Saheb.
Haji, Mr. Sarabhai Nemechand. ’
Iswar Saran, Munshi.

Iyengar, Mr. S. Srinivasa.

Jogiah, Mr. Varahagiri Venkata.
Kartar Singh, Sardar.

Mehta, Mr. Jamnadas M.

Misray Mr. Dwarka Prasad.

Mitra, Mr. Satyendra Chandra.
Muhammad Nawaz Khan, Sardar.
Murtuza Saheb Bahadur, Maulvi Sayyid.
Naidu, Mr. B. P.

Rafique, Mr. Muhammad.
Shervani, Mr. T. A. K.

Siddiqi, Mr. Abdul Qadir.

Sinha, Kumar Ganganand.

Sinha, Mr. Siddheswar.

Tok Kyi, U.

Yusuf Imam, Mr.

. NOES—55.

Abdul Aziz, Khan Bahadur Mian.

Abdul Qaiyum, Nawab Sir Sahibzada.

Ahmad, Khan Bahadur Nasir-ud-din.

Ahmed, Mr. K.

Alexander, Mr. William.

Anwar-ul-Azim, Mr.

Ashrafuddin Ahmed, Khan Bahadur
Nawabzada Sayid.

Bajpai, Mr. G. S.

Bharucha, Mr. S. M.

Bhuto, Mr. W. W. TIllahibaksh.

Bower, Mr. E. H. M.

Chalmers, Mr. T. A.

Chatterjee, The Revd. J. C.

Coatman, Mr. J.

Cocke, Mr. H. G.

Crawford, Colonel J. D.

Crerar, The Honourable Mr. J.

Dakhan, Mr. W. M. P. Ghulam Kadir
Khan.

Gavin-Jones, Mr. T.

Ghazanfar Ali Khan, Mr.

Ghuznavi, Mr. A. H.

Gidney, Lieut.-Colonel H. A. J.

Gour, Sir Hari Singh.

Graham, Mr. L.

Hezlett, Mr. J.

Hira Singh, Brar,
Honorary Captain.

Hla Tun Pru, U.

Jowahir Singh, Sardar Bahadur Sardar.

Sardar Bahadur,

The motion was negatived.

Kikabhai Premchand, Mr.

King, Mr. C. M.

Lamb, Mr. W, S.

McWatters, The Honourable Mr. A. C.

Mi{ra, The Honourable Sir Bhupendra
Nath.

Mohammad Ismail Khan, Haji Chaud-
hury.

Mukherjee, Mr. S. C.

Parsons, Mr. A. A. L.

Raghavayya Pantulu
Bahadur T.

Rainy, The Honourable Sir George.

Rajah, Rao Bahadur M. C.

Rau, Mr. H. Shankar.

Rogers, Mr. P. G.

Roy, Mr. 8. N.

Roy, Rai Bahadur Tarit Bhusan.

Sassoon, Sir Vietor.

Shah Nawaz, Mian Mohammad.

Shamaldhari Lall, Mr.

Shillidy, Mr. J. A.

Simpson, Sir James.

Singh, Rai Bahadur S. N.

Stewart, Mr. J. A.

Suhrawardy, Dr. A.

Webb, Mr. M.

Yamin Khan, Mr. Muhammad.

Young, Mr. G. M.

Zulfigar Ali Khan, Nawab Sir.

Garu, Diwaa

Mr. 8. Srinivasa Iyengar (Madras City : Non-Muhammadan Urban) :
Mr. President, I beg to withdraw my name from the proposed Select

Committee.

As the Government does not agree to the names of members

of my party, as it is unrepresentative, I must respectfully decline to serve

on an unrepresentative committee.
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Mr. Amar Nath Dutt (Burdwan Division : N on-Muhammadan Bural):
I also beg, Sir, to decline to serve on 8 Committee where they will not take

men from our party.

Mr. President : The Chair is not concerned with the reasons why
Honourable Members do not wish to serve on the Select Copzmittee ; but
it is very inconvenient to the Chair as well as to the House if Honourable
Members allow their names to be put on the Select Committee and then
withdraw at the last moment.

Mr. 8. 8rinivasa Iyengar : I am sorry, Sir ; but the circumstances of
this case are very peculiar.

Mr. Jamnadas M. Mehta : Have not Honourable Members the right to
resign !

Mr. President : The procedure adopted by them is very inconvenient
to the Chair and the House. They should not have agreed to serve on the
(Committee.

Mr. 8. Srinivasa Iyengar : I am sorry, Sir.

Mr. Amar Nath Dutt : I am really very sorry, Sir, that we have
put the Chair in such a position ; but at the same time I may be permitted
10 observe that I never thought the Treasury Benckes would be so un-
chivalrous as not to take men from our Party.

Mr. President : Kumar Ganganand Sinha, may I put your name

Kumar Ganganand Sinha (Bhagalpur. Purnea and the Sonthal
Parganas : Non-Muhammadan) : No, Sir. .

Mr. President : Mr. Nirmal Chunder Chunder.

Mr. Nirmal Chunder Chunder (Calcutta : Nuon-Muhammadan Urban) :
No, Sir.

Mr. President : Mr. Rajivaranjan Prasad Sinha. Does the Honour-
able Member wish to serve ¢

Mr. Rajivaranjan Prasad ‘Sinha (Patna cum Shahabad : Non-

Mubkammadan) : I was never asked to serve on the Select Committee.
1 do not know how my name appears there.

Mr. President : The Chair regrets that Honourable Members put
down names on the list of Select Committées without consulting the
Honourable Members concerned. What explanation has Mr. Srish Chandra
Dutta to give for including the name of this Honourable gentleman with-
out consulting him ?

Mr. K. Ahmed : Because he is a Swarajist, Sir.

Mr. Srish Chandra Dutta : I was given to understand, Sir, that he
would be willing to serve on the Select Committee because other members
of the Party were also there.

Mr. Rajivaranjan Prasad 8inha : I do not belong to any party group
in the House.

Mr. President : Did the Honourable Member consult the Member
concerned whether he would serve on the Select Committee ¢

Mr. 8rish Chandra Dutta : I did not cousult him directly, Sir.
L120LA r
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.- Mr. 0. Duraiswami Aiyangar : On a point of order, Sir. I wish to
ask whether there is any rule or Standing Order which compels us to
consult previously the Members whom we put on the Select Committee.

Mir. Pregident : There have been several rulings from the Chair that
no Honourable Members should be included in the list of the Select Com-
mittee who have not agreed to serve on the Select Committee.

The question I have to put is :

¢¢ That the Bill be referred to a Select Committee cousisting of Mr. Fazal Ibrahim
Rahimtulla, Sir Vietor S8assocn, Nawab 8ir Zulfikar Ali Khan, the Honourable the Home
Member rnd the Mover with instructions to report within three days, and that the
number of persons whose presence shall be necessary to coustitute a meeting of the

Committee chall be four.’’

The Assembly divided :

AYES —62.

Abdul Aziz, Khan Bahadur Mian.
Abdul Qaiyum, Nawab Sir Sahibzada.
Ahmad, Khan Bahadur Nasir-ud-din.
Ahmed, Mr. K.

Alexander, Mr. William.
Anwar-ul-Azim, Mr.

Asbrafuddin Ahmed, Khan Bahadur
Nawabzada Sayid.

Bajpai, Mr. G. S.

Bharucba, Mr. S. M.

Bhuto, Mr. W. W. Illahibaksh.
Bower, Mr. E. H M.

Bray, 8ir Denys.

Chalmers, Mr. T. A.
Chatterjee, The Revd. J. C.
Coatman, Mr. J.

Cocke, Mr. H. G.

Crawford, Colonel J. D.
Crerar, The Honourable Mr. J.

Dakhan, Mr. W. M. P. Ghulam Kadir
Khan.,

Gavin-Jones, Mr. T.
Ghazanfar Ali Khan, Mr.
Ghuznavi, Mr. A. H.

Gidney, Lieut.-Colonel H. A. J.
Gour, Sir Hari Singh.

Graham, Mr. L.

Hezlett, Mr. J.

Hira 8ingh, Brar,
Honorary Captain.

Hla Tun Pru, U.
Jowahir Singh, 8Bardar Bahadur Sardar.

Sardar Bakadur,

Kikabhai Premchand, Mr.

King, Mr. C. M.

Lamb, Mr. W. 8.

McWatters, The Honourable Mr. A. C.

Mitra, The Honourable Sir Bhupendra
Nath.

Mohammad Ismail Khan, Haji Chaud-
hury.

Muhammad Nawaz Khan, Sardar.

Mukherjee, Mr. S. C.

Parsons, Mr. A. A. L.

Rafique, Mr. Muhammad.

Raghavayya Pantulu
Bahadur T.

Rahimtulla, Mr. Fazal Ibrahim,

Garu, Diwan

‘Rainy, The Honourable Sir George.

Rajah, Rao Bahadur M. C.

Rajan Baksh Shah, Khan
Makhdum 8yed. :

Rau, Mr. H. SBhankar.

Rogers, Mr. P. G.

Roy, Mr. K. C.

Roy, Mr. 8. N.

Roy, Rai Bahadur Tarit Bhusan.

Sassoon, Bir Victor. 3
S8hah Nawae, Mian Mohammad.
Shamaldhari Lall, Mr.

Shillidy, Mr. J. A.

Simpson, 8ir James.

Singh, Rai Bahadur 8. N.

Stewart, Mr. J. A. v
Suhrawardy, Dr. A. )
Webb, Mr. M.

Yakub, Maulvi Muhammad. T
Yamin Khan, Mr. Muhammad. -
Young, Mr. G. M. -
Zulfigar Ali Khan, Nawab S8ir.

Bahadur
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NOES—59.

Abdoola Haroon, Haji

Abdul Mstin Chaudhury, Maulvi,
Aiyangar, Mr. C. Duraiswamy,
Apey, Mr. M. 8.

Ayyangsr, Mr. K. V. Rangaswami,
Ayyanger, Mr. M. 8. Sesha.
Badi-uz Zaman, Maalvi.

Belvi, Mr. D. V.

Bhargava, Pandit Thakur Das.
Birla, Mr. Ghanshyam JDas.
Chetty, Mr. R. K. Shanmukham.
Chunder, Mr. Nirmal Chunder.

. B.

~putta, Mr. Srish Chandra.
Farookhi, Mr. Abdul Latif Saheb.
Gulab Singh, Sardar.
Haji, Mr. S8arabhai Nemechand.
Iamail Khan, Mr.
Iswar Saran, Munshi.
Tyengar, Mr. 8. Srinivasa.
Jayakar, Mr. M. R.
Jogiah, Mr. Varahagiri Venkata.
Joshi, Mr. N. M.
Kartar Singh, Sardar.
Kidwai, Mr. Rafi Ahmad.
Kunzru, Pandit Hirday Nath.
Labiri Chaudhury, Mr. Dhirendra Kanta.
Lajpat Rai, Lala.

The motion was adopted.

Lalechand Navalrai, Mz.
Malaviys, Pandit Madan Moban.
Mehta, Mr. Jamnadas M.

Misra, Mr. Dwarka Prasad.
Mitra, Mr. Satyendra Chandra.
Moonje, Dr. B. 8.

Munshi, Mr. J. K.

Murtuza Saheb Babadur, Maulvi Sayyid
Naidu, Mr. B. P.

Nehru, Pandit Motilal

Neogy, Mr. K. C.

Pandya, Mr. Vidya Sagar.
Phookun, Srijut Tarun Ram.
Purshotamdas Thakurdas, Sir.
Ranga Iyer, Mr. C. 8.

Roy, Mr. Bhabendra Chandra.
Sarda, Rai 8ahib Harbilas.
Shafee, Maulvi Mohammad.
Shervani, Mr. T. A. K.

8iddiqi, Mr. Abdul Qadir.
S8ingh, Kumar Rananjaya.
Singh, Mr. Gaya Prasad.

Singh, Mr. Narayan Prasad.
Singh, Mr. Ram Narayan.
Sinha, Kumar Ganganand.
Sinha, Mr. Rajivaranjan Prasad.
Sinha, Mr. S8iddheswar.

Tok Kyi, U.

Yusuf Imam, Mr.

The Assembly then adjourned till Fleven of the Clock on Monday,

: the 17th September, 1928.
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Mr. Narayan Prasad Singh (Durbbanga cwm Saran : Non-Muham-
wadan) : Monourable lresident, so far as 1 u.ndersta? the uude ox
the Bill 15 8 nusnomer—it may ne due to the intoxicatiolf of power ou
the part of those who introdueed it or it way have been inteundionaily
done for misleading the pubile. ‘To speak the truin, 1t it were calleu
the Bureaucracy Saicty Bill insiead of the Public satecy Bill the name
would have been wore switable and more significant. W hat good it wiil
bring to the people of India, I fu.l 10 understand. Une thing it will un-
Jdoubtedly do—it will aru the bhureaueracy with a dangerous weapou
whieh will render 1t nmpossible for ludians even to dream of liberty
ihe near and distant future. tiven a ool knows that your Safety Bil
waus forged not 1o give salety 1o the people of India but to strengthen
every 1ok of that c¢han of slavery wlich you bhave been putting round
our necks during the last two ceniuries or 0. It is a truism that when
a palicue has tried the most skiiiul physician in vain, he will grow all
but desperate and iu iuat state will noi hesitate in eonsulting tue most
foolish quack fuliy knowing tuat even if the worst eomes there can be
ouly rebief but  no aggravation. QOur condition at present is just as
desperate if wot worse. The malady of slavery has been upon us for
long--too long perhaps and all sorts of patents, pills and mixtures have
been  tricd—constitutional, unconstitutionali, co-operation, non-co-opera-
tion— all bave¢ been admimistered by well-known doctors, but alus !
withou! success. Now in our utter helplessnes we are ready to take
the mose extreme remedy, provided it can afford us some relief. Cowm-
wunisn which has dobe so wmuch good o Russia—as 1 have been told—
may suvothe our pain-—tlus hope at least emboldens me to welcome it.
You can no longer befool  us inlo cutting our throats so that the road
beiore you may lie cicar. For close upon twe hundred years we have
knocked at your gate with foived hands entreating you and worshipping
you in a tone sometanes iender and warm, sowetimes harsh and angry.
Al lengil, we are disiillusioned. It is useless for you to try to cage us
up now-- Indians have grown carnest—they are perhaps i deadly earnest
io Hy in the shy of Liberty. You way kill them with your machine guns
= -if that please you, but you can not decoy them again into the net of
the Safety Bill. It is possihle 10 deceive some people for some time, but
not all the people all the time.

From the Government side | regret that from Sir Hari Singh Gour
even appeals have been made to our sense of saunity and sobriety in the
name ol our Hindu religion amd Hindu eulture as if these latier and even
the throne of God would be pulled down 1o earth if the cursed Bolshevist
1s onee allowed to eross thie threshoid of India.

Honoured Sir, is Communism kikely to break the head of Hindu
seligion and Hindu society ¥ 1s it likely to remove the Slavery whieh is
both internal and external, physical and moral ? It there be so great a
furee, so great a poteney in it, 1 tor one would accord it a cordial re-
veption.  Does not the llindu Religion belong to the time of the Vedas
wideh taught that worship is a matter of the soul (atma) ? Does 1t not
Lelong to the time of Manu who taught that slavery of whatever kind
is miserable ¥ Are we not twenty two crores of Hindus belying ourselves

*Tide p. 821 of L. A. Debates, dated the 15th September, 1928.
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sadly and offering the grossest insult to the memory of the Vedic
Rishis who taught soul (atma) worship and soul (arma) foree and to
the memory of Manu who tried 1o impress upon men the miseries of
slavery ¢ ey have no right to call it Hindu religion and Hindu ecivil-
isation. TP principles underlying the Bill were born of a spirit of
slavery to Eugland. I do not understand, I confess, what clash there
may be hetween Communism and Hinduism as preached by the Vedas
and Upanighads. Then, as to our Muslim friends. Are not the seven
crores of Muhammadans insulting the religion of Hazrat Rasul whose
greatest ackievement was in the delivery of the Arab from irreligion
and ignorance ? And last, but not the least, does it not sound a little
bit c¢urious ihat the very followers of Christ who spend lakhs in oblitera-
ting from the face of India all other religious sects, should pose as the
greatest friends of both Hindus and Muhammadans, anxious to preserve
these ancient religions of the East ? 1 am almost driven to believe that
anything is good that would puat an end to this slave civilisation
and this slave Government. Since the sweet nectar of the Mahatma
could not remuwe the disease, we may be ultimately foreced to have re-
course to the Ditter recipe of Lenin. Just now I was not a little
aggrieved, nay, disappoiuted, to hear from Srceman Srinivasa lyengar
that Leninism has not as yet killed religion which separates brother from
brother, man from man and community from community. My only com-
plaint against Lenin is that he has not as yet killed religion so that men
may live in peace.

Sir, T confess, 1 am as much hostile to any Government from beyond
the seven seas as to a8 god who is believed to be coutrolling this His
Visible creation from beyond the seven skies. What unfortunate country
is there in the world *except India in which the political domination
comes from the other hemisphere and the spiritual control is exerted
from: the other world—Woth unseen and unknown ¢ T would rather have
a Government which is not only my own but which is also suited to the
spirit of the orient, so that for the service of humanity I too, one day,
may aspire to form a part of it. handle it and regulate it. Even in reli-
gion as in polities, I would not accept a god who is not my own and whom,
T can not feel as a part of my soul (atmma). 1 am the enemy of hoth--a
god thrust upon me from tlhie outside and a constitution hung round my
neck by force, which I wotild fain shake off.

Honoured President. I do not know what (fommunism is, I have had
as yet no opportunity of cultivating acquaintance with its literature—
my thoughts are based upon the pure world-old doctrines of the Hindus.
This ery comes not from a heart enriched, or should I say, impoverished.
by contact with wesiern people or their culture, but from a heart which
believes that the individual soul (atma) is no part of, but the same as,
the all permeating Brahma whifh neither man nor spirit nor God has
the right to restrain, which kno&: no fear and which may be throttled
not even by your Creator, if Creitor there be, separate from and alien
to it. '
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